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The Lok Sabha met at Elevep of the
Clock

[MR. SPEAKER in the Chair]
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ot Ay fed : ¥ ow  swEEEl
T IR ...

st 7y fd : o wE gfwa
& 2 faamg 5a% fx § o 997 se=y
IE |

aqR wEEd & oA @ w1
@ !

ot ny foml - 7 w9 ¥ awd
Y FEF FE IS | AR O oS
afwaem ¥ o= fafgat srE = &)

oo WP - TR AEARE 2 R
# st UA AG HT AFAT

st ag femd : & @@ S
Tenl (e e st Famm W
s ® " fewuas fem &1 wE
a4 HET Y
1375 L&—2

“Starred Question Diary No, 2697
for 9th August, 1974, regarding
threat by Coca Cola Export Corpora-
tion not to comply with Foreign Ex-
change Regulation Act.

I am directed fo state that it has
not been found possible to admit
your question noted above.”
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Lock-out in Indian Airlines

f131. SHRI SAMAR GUHA: Will the
‘Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether .Lock-oul crder on In-
dian Airlineg is still operative;

(b) whether improvements in mat-
ters of administration, earnings and
flight services of Indian Airlines have
been achieved during the period of
lock-out; and

(c) the conditions visualised by
Government for withdrawal of the
lock-out in Indian Airlines?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) The lock-out has been lifted
in respect of all employees except 15
employees including some office bea-
rers of the Air Corporations’ Employees’
Union.

(b) Yes. Sir. There has
noticeable improvement in the stan-
dard of discipline and attendance.
The expenditure on over-{ime for
1973-74 has been brougnt down from
the budget amount of Rs. 382 lakhs
to Rs. 264 lakhs and in 1974-75 it is
expected that the expenditure will be
further reduced to approximately
Rs. 30 lakhs. The on-time perfor-
mance of the Airlines has improved
from 45.16 per cent fur the calendar
year 1973 to 64.77 per cent for the first
five months of 1974. The number of
night stops in the case of flving crew
has been reduced from 35 per day
before the lock-out to 12 per day aftee
the 18th March, 1974 and this is ex-
pected to result in a saving of appro-
ximately Rs. 1 crore during the current
financial year.

been a

The management has of its own
accord set up an Organisation System
Group to study in depth current prac-
tices and procedures and recommend
improvements to achieve optimum uti-
lisation of resources.
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_ All employees are cooperafing in
‘thése measures to improve ‘tbe fune-
‘tioning of the Aiflines. o

The financial position of the Corpo-
-ration would have shown considerable
-improvement but for the steep rise in
rthe orice of aviation fuel over-which
rthe Airline has =mo ~contrél.

(¢) The lock-out in respect' of the
_remaining. 15 employees will be lifted
‘as soon’ as they give individual under-
4akings a$ other employees have done,
.or when the Air Corporations Union
reaches a settlement .with the Manage-
:ment.

SHR1 SAMAR GUHA: Before I ask
‘my supplementary T want to state that
this question would have been an-
.swered . in the :normal course by Shri
‘Raj Bahadur. As we ail know he met
with, an accident. ! wish him very
quick recovery and I hope ‘this House
will join .ine in my good wishes to
"Shri Raj Bahadur.

It is stated in the reoly that the
Jock-out has been lifted in respect of
all employees except 15 employees in-
cluding some office bearers of the Air
Corporations Emuvloyees’ Union. 'Thss
-is’ an unprecedented revly of an un-
precedented action of having lock-out
-only for 15 individuals. This is as un-
‘precedented as the national emergency
«continuing when the war has ended
only fer beinz utilized to invoke the
DIR. Similerly. thev sav there s nc
“tosk-out. But the term that has beea
used by Shri l.al. Chairman-ctim-
Managing Director in a recent IATA
Conference at Geneva was “technical
lock-oul. Bul the term that has been
is no !ock-qut. 1 want to know from
the .hon. Minister, under whijch provi-
sion of the Indusfrial Disputes Act

ck-out has ween declaredq for indi-
vidual employees. One can under-
stand lock-out for the whole mdu:tr al
concern or for a certain department.
But thig lock-out for individual em-
ployees is an innovation. a travesty of
truth. There has been no record any-
where_in the whole industrial. disputes
©f our coumntry -of ‘lock-outs for indi-
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viduals. Therefore, I want to- know
according to which rule: and provisions -
of the statute, namely, the Industrial
Disputes Act. individual lock-out is
permissible, Secordly, T want ‘to know
whether certain niles‘havé beeh madk, -
changing the service conditions and
servite rules, so ‘far ag IAC emple-
vees are concerned, without having
any notificatiou in the .Gazette, .and
also without the permission,of the Cen-
tral Government. Thirdly, I want o
know whether it 'is a fact that whem
Shri Lal attefided the IATA Conference
in Geneva he was told by other. organj- _
sations that because of the lock-out im
IAC they are not able to encourage
tourists to come to India..

DR. SAROJINI MAHISHI: Be-
cause the agreement with ACEU has
not been concluded, techmcally the
lock-out is still there

SHRI S. M, BANERJEE: On a
‘point of order, Sir. (Interruptions).

DR. SAROJINI MAHISHI: I hope,
‘the hon. Members will have a little
patience to listen to me,

MR. SPEAKER: They do not spare
anybody, At least, they should have
some patience when she is replying.

DR. SAROJINI MAHISHI: Techni-
cally, ‘the lock-out is there. There
were six unions and two associAtions
and agreement had been concluded by
18th March, 1973, with almost all ef
them except 15 - persons of ACEU.
Out of these 15 persons, some are
sick, some have left the country and-
some of them have agreed.to except
3 office-bearers whe have not agreed
to. To bring back normalcy in the
operations, it was thought whether an
undertaking should be taken from in-
dividual workers because many.  of
them were willing to give the under-
taking and the unions also by them-
selves were wiliing to give the~ un-
dertaking, As it was convenient; the
unde¢rtaking was taken to bring back
normalcy in the operations.

As the hon. Members know, the
Industrial Disputes: Act has got to be
amended. It is a very old Acj. There
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are no provisions in many cases where
- actually the whole thing comes to a
standstill. . . . (Interruptions),

"SHRI S. M. BANERJEE: On a
point of order, Sir,

SHRI SAMAR GUHA: On a point
of order, Sir.

MR_SPEAKER: You plepse sit
down and listen to her. Why do you
‘Jose patience? Mr. Samar Guha, you
have got second supplementary and

you can get further information by
way of that.

SHRI S. M. BANERJEE: She says,
the Act is going to- be amended. It
has not yef been amended...(Inter-
ruptions).

MR. SPEAKER: This is a very bad
habit. You do not have any patience.

You are mature people. Please listen
to her reply.

*DR. SAROJINI MAHISHI: The
whole procedure started right from
10th December, and the agreements
were concluded with different unions
except with this union as a result of
which, technically, the lock-out has
not been lifted,

As the hon. Members know, the
performance of the Indian Airlines
has improved; the punctuality” has
improved; the service conditions have
improved—a lot of things have im-
proved,

The second question that he raised
wag that service conditions have
changed. In the I.C.S.. the service
conditiong ang rules are oftentimes
formed or based on the basis of an
agreement. Now, the service condi-
tions have been changed without any
prejudice t? the service of workers.

Thirdly, he said that the Chairman
of 1.A.C., Mr, Lal, attended the Geneva
Conference. It is not a correct in-
formation. He never attended the
Geneva Conference.

SHRI SAMAR GUHA: On a point
of order Sir.

“AUGUST 2, 1774
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MR. SPEAKER: No point of order
during Question Hour. You ask. your
supplementary

SHRI SAMAR GUHA: Qn a point
of information. Whether the Govern-
ment can act on. supposition that an
Act will be amended and, till it is
not amended, whether any act done
by the Government is illegal or not
The hon. Minister said, on supposition
that the Act may be amended and she
tried to justify the lock-out technical-
ly.

MR, SPEAKER: I am not here to -
give my legal opinion on if.

SHRI SAMAR GUHA: She said it.
Now, I draw your attention o an-
other statement made by her,

According to the statute, if a ser-
vice rule is chahged, prior permission
of the Central Government has to be
taken and the notification has to  be
gazetted. But, here, neither the prior
permission has been takén nor = the
notification notifying the change in the
service rue has yet been gazetted. Yet,
all those who joined have been com-
pelled to sign an undertaking to abide
by he new service conditions rules.

I want to know a clarification as to
under what rule this is done and whe-
ther it does not tantamount to a
violation of the service rule as has
been outlined in the statute, ie., the
Indian Airlines Act.

DR. SAROJINI MAHISHI: I must
make it clear and 1 never saigd it
that this undertaking has been taken
from the individual workers on the:
supposition or on the presumption:
that the law is going to be amended,
The hon. Member is mistaken if he
has tried to interpret it that way.
There are a few lacunae or loopholes:
in the Act. Some conventions, some
usages and customs were there....

SHRI SAMAR GUHA:
there is no precedent,

In. Indi



9  Orel Answers SRAVAN 11, 1896 (SAKA)

DR. SAROJINI MAHISHI: There-
fore, on the basis of this, an agreement
was arrived at between the individual
and also with the Union,

‘The second thing he mentioned is
about prejudice to the service con-
ditions. As I said earlier and 1 also
say it again emphatically, there is no
prejudice to the existing service con-
dition,

SHRI SAMAR GUHA: I want a
«<larification.

MR. SPEAKER: No, please,

‘SHRI SAMAR GUHA: Plense allow

me one supplementary, It is very
relevant.

MR. SPEAKER: No, please. You
asked a supplementary, What else
were you doing?

SHRI SAMAR GUHA: It was not a
supplementary. It was only a clari-
fication that I asked.

MR. SPEAKER: You have a right
10 ask another question, Why this
clarification. this and that and dodg-
ing the rule? When you have got a
second chance, you avail of it. But I
allow you with a promise from ~ you
not to do this in future.

SHRI SAMAR GUHA: I want to
‘Enow from the hon. Minister....
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MR, SPEAKER: The hon Mem-
ber should finish in half a minute.

SHRI P, R, SHENOY: He hag al-
ready taken 20 minutes, Still he has

another supplementary... (Interrup-
tions). :

MR. SPEAKER: Order, please, I
have made it very clear that no
chance will be given under the guise
of clarification, opinion, this and that.
When a member has already asked
one question, he has a chance for a
supplementary. Why should he thenm
dodge the rule under this and that?
I am really very much surprised. As
he says that this is his last question
and has given a promise for the future
that he will not do it, I have allowed
him.

SHRI SAMAR GUHA: Thank you,
Sir.

I want to know from the hon. Minis-
ter whether it is a fact that under the
pretext of a technical lock-out, ser-
vices of many employees have beea
terminated, many have been suspended
ang disciplinary action has been taken
against many. If so, I want to konw the
number of persons suspended and
the number of persons whose services
have been terminated.

Also I want to know whether it (s
a fact that under the pretext of lock-
out, catering, transport and sOme
other services have been diverted to
private agencies including stores, aR
having a revenue| aspect for the
Indian Airlines. If it is so what are
the facts in this regard?

DR. SAROJINT MAHISHI: Certain
systems were changed, Shift system
has been introduced. The number of
hours they were required to work and
also the overtime system was chang-
ed in pursuance of certain action
taken by the management. That was
also in pursuance of the agreement en-
tered into by the Union with the
management. The management has
got the right of making maximums
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utilisefions of the manpower available
and: regulating the. service cohditions
of these peaple so that it may, bring
abbit maximum production. = When
cértain people are not amenable to
this discipline, disciplinary action 'is
taken. It is only keeping in view the
overall productlon and maximum
utilisation 6f manpower and to’bring
about efficiency of the whole oper-
ation that - thesei’ things have: been
done. - T will give fhre. number shortly
"of the tases where discxphnary dchon
has been taken. )
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SHRI S. M. BANERJEE: In the
course of her long reply, the hon,.
Minister did admit that there were:
certain loophples and so on. I have not
taken advantage of the loopholes nor
am I trying to plug them. But the que&
tion is so simple. Under the Indus-
trial Disputes Act, lock-out is declar-
ed or other action is taken In this

" particular case, lock-olit ‘was dec!ared,

1 am not concerned with the question
whether it was with regard to tHe
technical people or the non-technical
people. How could-.it be dectared on in-
dividuals? Even after the agreememat
was reached and so on, three office-
bearers have-not been taken as yet. I
would like to know under what parti-
cular law of the land, this Jock-out was
declared and in .what circumstances.
those three people have been kept out
of employment. Will the entire matter-
be referred to an impartial commission
to justify whether this lock-out was:

‘right or wrong?”

DR. SAROJINI MAHISHI: As 1 ex-
plained earlier, the lock-out was de-
clared when the unions did not accept
a certain change in the shift-system
and other things introduced by the-
management in -order to bring apout
optimum efficiency in the operations.
Later on, of course, some workers in
the ‘unions were willing to come back.
They thought that it was a punish-
ment on them., and, therefore. they
were willing to come back, and most of
them did come back. Even though
technically the lock-out was supposed
to be there, they did come back.

The hon. Member knows that thére
are certain’ 'usages and conventions
also that creep in in every law.

SHRI S. M. BANERJEE: I know
that she has a doctorate in law.
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DR. SAROJINI MAHISHI: Customs
qreng whed Fget | ‘
and usages are more powerful than
‘the scriptures. Therefore, certain
things have crept into this also. The
hon. Member should know that usages
and customs are more powerful than
the law itself.

Occupancy of Government Hotels by
Foreign Tourists

*182. SHRI RAMACHANDRAN KA-
DANNAPPALLI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

STATEMENT'

SRAVAN 11, T896 (SAKA)
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(a) the,. total numbe; - of foreign
tourists who stayed in Government
owned Hotels during the last year and
the .total amount of foreign exchange
earned from them: and )

(b) how does it compare with the
total number. of persons who staved in
these .hotels during the same period
and the total income of these hotels?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION): DR. SAROJINI MAHI-
SHI): (a and (b). A statement is
laid on the table dof the Heuse.

Hote's run b) India Tourism Development Cbrpbration, a public sector urnde;
1rior mation about number of foreign tourists who stnvcd therc, lotal income, foreign exchunge

earni ngs during 1973-74

‘Total No. of persons who stayedin No.of foreign Total income hTotal amount
India Tourism Development tourists of foreign
Corporation hotels . ex:hanged earned
o directly
(Rupces in lakhs)
224660. 109382 124-63%*

779 86*

* The figure is provisional and subject to Audit.

** This figure does not include the business]given by Travel Agents and payments
received in Indian Rupees from exempted, categories of foreigners.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: According to the statement,
‘4he Indian occupants are more than
the foreign tourists in these hotels. It
is very clear therefore that the Indians
are spending the black money and
staying there at the companies, ex-
penditure thus evading tax. Will the
Government, therefore, see that these
hotels are occupied only by foreigners?

DR. SAROJINI MAHISHI: The total
pumber of guests is about 2.25 lakhs,
and the number of foreign tourists was
109382, As the hon. Member knows,
mo distinction can be made between
the Indians and the foreigners as such,
when payment is made
them. The only restriction that has
been introduced now ig that in the

Fotels, the foreignerg or foreign tour-

by both of

ists are required to make their pay-
ment compulsorily in foreign exchange
except the .exempted categories who
are not required to make their pay-
ment in foreign exchange.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: In view of the low occu-
pancy by foreign tourists, will Gov-
ernment stop the further construction
of five star hotels?

DR. SAROJINI MAHISHI: Govern-
ment have already stopped the con-
struction of the five star hotels. During
this Plan, no five star hotel is gomg tor
be constructed except the expansion cf
the two hotels which are already under
constructxon namely the Akbar Hotel
in Delm and the Hotel Ashoka in’
Ban,ga]ore

.
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“Bilateral agreements have been
made with West Germany, Yugosla-
via, Nordic countries and Bulgaria for
the abolition of visas for stay up to
80 days™.
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DR. SAROJINI MAHISHI: It is more
or less on the basis of a bilateral agree-
ment between the two countries.

SHRI VAYALAR RAVI: It is evi-
dent from the statement that more
Indiang han foreigners are occupying
these hotels. Recently there was a re-
yort that Government has given sanc-
don for the construction of about 106
private hotels to parties including some
foreign firms in the country on the
pretext of pressure of foreign tourists.
Tt is very clear from the statement
:hat there ig no pressure of foreign
tourists coming to India. In the light
of this fact that more Indians are
occupying these flve star hotels, will
Government withdraw the permission
given to private parties to construct
five star hotels?

DR. SAROJINI MAHISHI: Those
hotels which are already under cons-
truction will continue to be there.
More or less the policy adopted by
Government during this Plan is not to
construct or encourage the construction
of five star hotels. I have made that
very clear.

AUGUST 2, 1974
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SHRI VAYALAR RAVI: Only re-
cently a report has appeared that
licences for 106 hotels have been givea
to partieg including Indian Tobacoo
and other big firms. It ig stated that
this is because of the pressure of
foreign tourists......

MR. SPEAKER: He goes on repeat-
ing the same thing.

SHRI VAYALAR RAVI: There are
no foreign tourists coming. The
Minister should not think that she is
too clever. She ig evading answer.

MR. SPEAKER: Not at all. She has
already replied to that question about
five star hotels.

SHRI VAYALAR RAVI: I can pre-
duce the report.

DR. SAROJINI MAHISHI: The hon.
Member is asking about five star
hotels. Government are not, as I said;
encouraging the construction of such
hotels in the private sector or the pub-
lic sector.

MR. SPEAKER: Suddenly you get
up and make an allegation without
listening to the answer. Some common
courtesies should be observed.

SHRI N. K. P. Salve: Have Govern-
ment made any study and projected
the increase in the tourist traffic in the
next five years tourist traffic which
woulq seek the conveniences and facili-
ties in five star hotels? If they have
projected such increased tourist traffic
and Government are not going to
construct five star hotels is it Gov-
ernment’s policy to allow five star
hotel construction only in the private
sector so that the entire foreign ex-
change transaction which goes on sur-
reptitiously goes into the hands of the
private sector?

DR. SAROJINI MAHISHI: Those
hotels which are already approved or
which are under construction will
continue to be in that  category.
Secondly wunless the Classification
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LCommittee goes into all these botels
and checks, the categorisation cannot
be done. Therefore you cannot exa-
ctly say whether it will be a five star
or four star hotel. Sometimes it comes
down to the four star level when it is
being maintained by certain companies
or parties; when it is managed by Gov-
ernment also it  sometimes comes
down to four star, and sometimes to
three star also.

‘SHRI N. K. P. SALVE: I seek your
protection from the gracious lady.

MR. SPEAKER: I will give protec-
tion only to the gracious lady.

SHRI N. K. P, SALVE: If you do
not, I do not have the ghost of a
chance. Have they projected.. ..

DR. SAROJINI MAHISHI: The hon.
Member should know that Govern-
ment have stateq that they are
not going to construct or encourage
the construction of five star hotels.
“Encourage’ means in the private sector.
Government are not going to do that
except those which are already approv-
ed or which are under construction.

The hon. member should know that
tourists who come from the western
and American countries prefer to stay
in three star hotels. The number of
those who want stay in five star hotels
is coming down. They expect clean
accommodation ang good food. Some-
times they do not even want food in
the hotels.

for the lower categories of hotels.
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SHRI P. R. SEENOY ; In view of the
fact that South Indian hotels are pro-
viding good food at a reasonable prise
has the Government any proposal te
encourage them?

DR. SAROJINI MAHISHI: There is
no such thing as South Indian or North
Indian; there is only vegetarian and
non-vegetarian food. Both are being
encouraged.
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Construction of Terminal Building at
Civil Aerodrome Ahmedabad.

*184. SHRI P, G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the project report for
constructing a terminal building and
providing other facilities and equip-
ment at the civil aerodrome, Ahmeda-
bag bas already been prepared; and

(b) whether the said project will be
implemented during the Fifth Five
Year Plan period?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The terminal build-
ing at Ahmedabad has recently been re-
noyated and expaded. Anwapon has
been constructed and work on streng-
thening a portion of the secondary run-
way and the lnk taxi track will be
completed shortly. Essentjai terminal
facilities and navigational ‘appreach
and landing aids already exist. :

During the Fifth Plan period to
meet the expanding traffic require-
ments, it is proposed to construct a
new terminal building and associated
apron and taxi track. It is also proposed
to further strenghen oher facilities and
equipment at the airport.

SHRI P. G,. MAVALANKAR: While
1. am glad that the hon. Minister has
promised that during the Fifth Plan
Ahmedabad will get a new terminal
building, in view of the fact that the
present terminal building is more than
20 years old. I want to know how soon
will this new building come up? Al-
though the Minister said that there
were some alterations and renovations
it is a kind of makeshift arrangement.
It is not equipped to meet up-to-date
requirements and Dr. Karan Singh
when he was Minister of Tourism
referred to the pitiable condition of
the Ahmedabad eairport. In . view of
the long delay in this matter. will the
hon. Minister assure us that this
building will be constructed not dur-
ing the later part but in the earlier
part of the Fifth Plan so that im-
proved facilities would be available
%0 the heavily increasing passenger and
tourists traffic at Ahmedabad?

DR. SAROJINI MAHISHI: I ap-
preciate the observations made by the
bon. Member, It is an olq building and
¥ is only in order to give better faci-
lities tothe travelling public the airport
Jounge had been built. The capacity in
the restaurant had been doubled and
#he capacity in the arrival-departure
Jounge had been made three times
what it was earlier. The taxi track, the
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additional one has also been . streng-
thened.  We are going. to spend
nearly Rs. 35 lakhs over the new ter-
minal complex and I can assure the
hon. Member that efforts are being_
made to expedite the whole thing.

SHRI P. G. MAVALANKRAR: Ah-
meqabad is at present an alternate
ihternational airport and only cara--
velles and 707s in emergencies. can
land there 747s can.not land there be-
cause the runway is not strengthened
nor is it lengthened. A large number
of people begin their air travel from
Ahmedabag and go abroad for studies.
business and trade. A number of Guja--
ratis live in Africa and other parts of
the world. There ig heavy international
traffic originating from Ahmedabad.
In view of all this, would the Minister
assure us that it will be converted
into a regular international airport so-
that 747 jumbos could also !and there?

DR. SAROJINI MAHISHI: Faci-
lities for the landing of jumbos exist
only in four international airports and
nowhere else. It is an alternative air-
port. It has been called international
in the sense that some flights un-
scheduled services from western coun-
tries are landing there and facilities for
such landing had been created and’
provision for customs etc. are also
there temporarily. The first thing is to
strengthen it for domestic service,
widen and lengthen it and provide-
facilities such as instrument landing.
visual aids and then only think of
doing other things for making it an-
international airport.

SHRI K. S. CHAVDA: Out of 35
lakhs, how much has been earmarked
for the current year and what is the
reason for the slow progress?

DR. SAROJINI MAISHI: The-
reasons for the slow progress if it can
be so called. is paucity of funds. The
hon. Member knows that the airport
lounge has been newly constructed and
it has got double the capacity of what
is used to be. The hon. Member wants
to konw the amount earmarked. Rs. 20
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tfakhs had been - earmarked for this
purpose and that shall be utiliseq if
there is no financial stringency- or
shortage  of funds.

- FINANCIAL PERFORMANCE OF
HOTELS AND RESTAURANTS RUN
BY LT.D.C.

*185. SHRI D, K. PANDA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) how many hotels and restaura-
ntg are at present being run by India
Tourism  Development Corporation
and what has been their financial
‘performance during 1973-74; and

(b) the Fifth Five Year Plan alloca-
tion for LT.D.C.2

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (DR. SAROJINI
MAHSHI): (a) India Tourism Deve-
lopment Corporation is at present
running 12 hotels and 8 restaurants.
During 1972-73. these hctels and res-
taurants earned an overall profit of
Rs. 28.96 lakhs. The accounts for the
year 1973-74 of these hotels and
restaurants have not yet been fina-
lised. According to the tentative
figures, however, the overall profit for
1973-74 is expected to be about Rs 29
Jakhs.

(b) The Fifth Pian allocation for
the India Tourism Development Cor-
poration is Rs. 34 crores.

SHRI D. K. PANDA: During 1972-
73 the overall proftit was Rs. 28.96
lakhs. In view of the fact that gver
four lakhs of tourists have come to
India and this represents an increase
of about 19.5 per cent over the tourist
arrivals in 1972, why is the profit
again estimated to be about Rs 29
dakhs? What are ihe reasons for the
stagnation in profit?

- DR. SAROJINI MAHISHI: The hon.
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our country as the destination coun—
try hag increased. It. has gone up to.
4,60 000. The number of hotels run by-
the ITDC is 12. But tourists go and
stay not only in these but also in
the private sector notels approved by -
the department and their number
corhes up -to about 200. The total”
rooms available are 12.678 or so gut
of which the ITDC has 1816 rooms.
This is the profit earned by the restau-
rants and hotels of the ITDC and the
fourists 'lodges. The Asoka Hotel in.
Delhi has been able to esrn a profit
of Rs. 30 lakhs during this year but
bechuse it is to be taken as a whole -
including lodges. motels, hotels and
restaurants, it may come to Rs 29-
lakhs during this year.

SHRI D. K. PANDA: My question
has not been answered. Has tourist
arrival increased in respéct of public -
sector undertaking hotels in which case
how can the profit remain at Rs. 29-
lakhs? Unnecessarily. the private-
hotels are being dragged in,

My question is very simple. Whether -
tourist arrivals have increased so-.
far as public sector hotels are con-
cerned and. if so, why snould the pro-
fits be at the same point? What are
the causes? That is my simple ques- -
tion.

DR. SAROJINI MAHISHI: There-
is no such thing as tourist arrivals, as
far as ILT.D.C. is concerned. The
tourists come to our country: some
stay in the hotels, some do not stay
in the hotels. The tourists arrive by
land, by sea and by air. The total
figure of tourists :includes all these
things. Morever, the I1.T.D.C. has got
a very limited number of hotels and
restaurants. It is with reference to this -
that I am saying. How the two things
are connected I am unable to under-
stand,

SHRI B. V. NAIK: In regard to the
India Tourist Development Corpora---
tion and one of its principle units.
namely, the Ashoka Hotel at New
Delhi, in regard to its financial per-

Member knows that tourist traffic to - formance, may I know whether there-
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are serious charges, :n spite of its pro-
At of Rs. 38 lakhs, in the matter of
giving contracts; without calling for
tenders, etc., particularly for the cons-
truction of the Ashoka Hotel Annexe
and, if so what are the charges and
‘what steps the Government has taken
20 see, if the charges are true that they
-are rectffied?

DR. SAROJINI MAHISHI: I do pot
think any such thing has taken place.
“The construction of the Annexe was
long back, About the renovations also.
in the past three years, the number of
contracts were there. But everything,
:ag far as my knowledge goes, has been
accerding to procedure, If the hon.
Member makes out any specific case,
-certainly, 1 shall inquire into that

SHRI DINESH CHANDRA GO-
SWAMI: The hon. Minister has said
that the tourist traffic in this country
has increased and also the hotels of
the 1.T.D.C. are making profit. I would
like to know what rationale is there
behind the Government's decision not
to construct any hotels in the public
sector when the—- have given permis-
-sion to private sector to build 106
hotels.

Secondly, in view of the fact that
the boarding and lodging charges in
these hotels are much less as com-
pared to those of the hotels in coun-
tries from where the foreign tourists
<ome to this country, has the Govern-
ment any proposal to levy different
rates for the foreign tourists and
different rates for the home tourists?

DR. SAROJINI MAHISHI: I never
said that the Government has decided
ot to construct any hotels at all. I
said about the construction of 5-star
hotels. That does not mean other
category hotels will not be construct-
ed.

Secondly, as far as the t~riff rates
are concerned, the tariff rates depend
upon the cost of construction and the
cost of so many other things includ-
ing land, etc. It depends upon so-
many factors. As compareq to many
other counfries from where the tour-
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ists come our tariff rates may be
low. But the Government does not
wish to make any distinction between
an Indian and a foreigner, as far as
the accommodation part of it is con-
cerned. As I have already told the
House, the foreigners are required to
make payment in foreign exchange.
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g
SHRI S. A. KADER: I would like
to know from the Minister how far
the performance of the public sector-
hotels compares with that of the pri-
vate sector hotels in the matter of
giving facilities, bookings, reservation

and other services to foreign as well
as local tourists.

DR. SAROJINI MAHISHI. As far
as this comparison of a five-star hotel
in the public sector with a five-star
hote] in the private sector is concern-
ed, of course, unless they fulfil certain
conditions, rules and regulations ancd
give certain facilities to the tourists,
they will not be classified under this
particular five-star hotel category.
Therefore, continuous vigilance so far
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as proper maintenance is concerned, is
very very necessary. | do not know
whether the member has got any parti-
cular hotel in view, put, so far as
‘these things are concerned, continu-
ous efforts are being made both by the
private sector and the public sector
because the business itself depends
upon the goodwill of the tourists who
come to our country,

MR. SPEAKER:

Dr. Ranen Sen—
not here. .

Shri Chandra Gowda—also not bere.
Shri Chandrappan—alsg abgent.

Shri Madhukar,

faw a9 5 ww gl SereRTfenT

w1 Tt
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes Sir. The visit to USSR
and Czechoslovakia was essentially in
the nature of a goodwill, visit. Opportu-
nity was, however taken of holding
discussions with these countries with a
view to having a closer co-operation In
the economic and financial field. The
discussions were of an exploratory
nature; further discussions are ex-
pected.

= www fow wewT: T AT
¥ aeed 4T fawt 9 a9
graA R Mm@ d
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Introduction of “Discover India air-
tickets for tourists™

*189. SHRI RAMSHEKHAR
PRASAD SINGH:

SHRI ISHAQUE SAMBHALI:

Will the Minister of Tourism and®
Civil Aviation be pleased to state:

(a) whether Government have
decided to introduce “Discover India:
Air Tickets for tourists”;

(b) to what extent it will have-
impact on tourist traffiz {0 India; and’

(c) what are the other sieps being
taken by Government to attract more-
tourists?
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THE MINISTER QF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (DR. SAROJINI
MAHISHI): (a) Yes, Sir. These new
promotiona} fares ‘payable in foreign
~exchange will come into operation
‘from 1st September, 1974. They are
“U.S. $200/- for 15 days and U.S.
“$275/- for 21 days unrestrioted travel
on the domestic sector of Indian
.Airlines.

(b) It is yet too early to assess the
«extent of impact which this measure
-will have on tourist traffic {o India,
Tbut it is hoped that this measure
would stimulate the growth of tourist
itraffic.

(¢) A statement is laid on the table
~of the House.
See No. LT 8113/74]
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Selling up of a Holding Company for
takingoveroldck@nﬂblsh
West Bengal

*190. SHRT TUNA ORAON: will
the Minister of COMMERCE be
pleased to state: :

(a) whether Government have
received a proposal from West Bengal
Government to start a holding com-
pany to focilities take-over of the sick
tea gardens in the Stat2; and

(b) if so the number of tea gardens
involved in this proposal?.

THE DEPUTY MINISTER IN. THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):" a) and (b). The
West Bengal Government had sent
a proposal in February 1973 for con-
ferring on them powers to take over
the management ot closeq and sick tea
gardens in order to secure their proper

management. The npumber of tea
gardens involved was not indicated
therein.

W T R AT qAE AqAEHE
TAT AEIAT AA S ITH FITRT d
ai7 fafga & 717 w7 s e 9@
U FT aF AN 6T F1ad ?

SHRI A. C. GEORGE: As 1 said
earlier the West Bengal Government's
proposal is 1o tackle a situation of
quite a few sick and closed tea gardens
in that area, As per their sugges-
tion the re-examnination of the Tea Act
had to be done. We have appointed a
Task Force to go into it and the Report
of the Task Force is on hand and Gov-
ernment is studying that report. Re-
cently the West Bengal Government
suggested that a few tea gardens as an
expzrimental measure may Dbe taken
over under DIR and this matter is un-
der examination.
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Tq  fgq amin ¢

a3

i



20 Oral A‘l".crs

Member will appreciate that itSwill
not be possible for me to give a
precise date in this regard. ‘Phere
are various problems. It is an agri-
cu'tural item ‘and a study in depth
has "t to be made covering various
aspeis- of the problem. We have to
see i-hether it is really feasible or
not. This has to be examined from
the angle of economic feasibility. All
these aspects are being looked into.

SHRI B. K. DASCHOWDHURY: In
view of the proposal sent by the
Government of West Bengal for a
holding company or the like for the
taking over of the sick and closed
tea gardens I woulq like to know
specifically from the Minister as to
‘what is the mind of the Government
Tegarding this aspect and further !
want to know whether it is a fact that
.Government will concede the handing
over of these sick and closed tea
gardens for the private management
and orivate tea plantation industria-
lists and those who have recently
formed a company for the purpose.

SHRI A. C. GEORGE: Let me make
it quite clear that the West Bengal
Government has not suggested any
holding company. The thinking of
the Ministry of Commerce and the
Government of India in the matter of
-examining the Task Force’s recom-
mendations is whether the Tea Act
or appropriate legislation should be
there incorporating provisions em-
powering Government to take over
management of sick tea gardens.
These vowers should be analogous to
those which are at vresent contained
in the Industries Development and
Rezulation Act, that is to say. acquir-
ing legal nowers to order investigation
into the working of tea gardens hav-
Ing factory of their own which is
considered sick in terms of the
criteria laid down etc, As I said the
feasibility and the economic viability,
all these aspects. have to be studied.

SHRI B. K. DASCHOWDHURY: 1
seek your protection. I asked whether
they will hand over to private manage-
ment, He has not answered.
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SHR] A. C. GEORGE: No such deci-
sion is made. ‘.

DR. SAROJINI MAHISHiI: Regard-
ing the number suspendedg I ~would
like to say that prior t6 lock out 3
were under suspension and thereafter
services of four are terminated and
this has no connection with ‘the lodk
out.
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WRITTEN ANSWERS TO QUESTIONS

Submission of a Memorandum by
Coffee Board Employees regarding cer-
tain anomalies in Pay Scales

*183. SHRT E. R. KRISHNAN: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Emplovees’ Association
of Coffee Board have submitted a
memorandum to Government request-
ing for removal of certain anomalies
in the pay scales in implementing the
recommendations of Third Pay Com-
mission; and
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(b) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Suitable revised scales of pay
have already been fixed in the light of
the Government’s decision on the
Third Pay Commission's recommenda-
tions, correcting, to the extent feasi-
ble, the anomalies in the pre-revised
pay scales of the Coffee Board emplo-
yees. A representation since received
by the Coffee Board Employees Associ-
ation for higher pay scales for ecertain

categories of posts is receiving atten-
tion.

Decision on setting up of an Indepen-
dent Accident Investigation Commis-
sion on Civil Aviation Mishaps

*186. DR. RANEN SEN:
SHRI D. B. CHANDRA
GOWDA :

Will the Minister of TOURISM AND
CIVIL AVIATION he pleaseq to state:

(a) whether Government have taken
any decision on the setting up of an
independent  Accident Investigation
Commission to probe into and study
al] civil aviation mishaps; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b): The matter is un-
der consideration and a decision will
be taken shortly.

Denial of Permission to Indian Trade
Unions to Receive Donatien Semt by
International Confederation of Trade
Unions
*187, SHRI C. K. CHANDR-
APPAN: Will the Minister of FIN-
ANCE be pleased to state:
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(a) whether Government had not
permitted the Indian Trade VInions to
receive a donation sent by the Inter-
national Confederation of Trade
Unions which was a solidarity fund
the railwaymen who
were victimised in connection with
the recent Railway strike; and

for relief to

(b) if so, the reasons for refusing
permission to the Indian Trade
Unions to accept the donation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not arise,

Popaularisation of Small Savings
Schemes
*191. SHRI D. D. DESAI:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of FINANCE bhe
pleased to state:

(a) whether Government is plan-
ning to make Small Savings Schemes
more attractive in the face of erosion
of the value of the rupee: and

(b) if so. in what manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b) The Small  Savines
Schemes are kept under constant ra-
view,

various

and changes

made ther=in from time to time. With

necessary are
,a view to making the Small Savings
Schemes more attractive, the rate< of
have
effect

interest on these securities
been revised upwards with

from the 28rd July. 1974
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Loss of Foreign Exchange due to
Invoice Manipulation by Jute
Exporters

*192. SHRI S, N. SINGH DEO:
Will the Minister of COMMERCE be
rleased to state:

(a) the basis of his observaticn in
the meeting of the jute interests at
Calcutta in June, 1974 that invoice
manipulation is denying Government
full benefit of foreign exchange earn-
ings from the export of jute goods;

(b) the extent of total foreign ex-
change loss to Government each year
from 1972-73 due to such cases of

invoice manipulation by exporters;
and

(c) the steps taken to detect the
losses and punish the defaulting
parties?

THE MINISTER OF COMMERCE
(P.1OF. D, P. CHATTOPADHYA-
YA): (a) Since Jute exports are
amenable to speculation, the inten-
tion was to impress upon the indus-
try to follow sound business prac-
tices.

(b) No exact assessment of losses
in foreign exchange is available.

(c) Test checks are undertaken by
the Customs authorities. To prevent

~ such losses ‘Government have intro-

duced a system of registration ef
export contracts!

Providing of Financial Assistance by
Banks to Big Business Houses

*193. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the banks have again
started providing financial assistance
to big business houses at a. compara-
tively low rate of interest; and

(b) if so, whether any prior per-
mission of Government had been

1375 LS—3
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sought for their preferential treat-
ment to big business houses?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The rates of interest charged by
all scheduled commercial banks on
their advances to their borrowers are
governed by the Reserve Bank direc-
tives on interest rates issued from
time to time, for the various cate-
gories of advances. No preference is
shown by any bauk to any berrower
looking only to his group affiliation.
The rates of interest charged by
banks for individual borrowers are
fixedq by banks after taking into
account the nature aad quantum of
finance, the benefit accruing to the
economy, etc.

(b) Does not arise.

Foreign tours by Ministers and
officials of Finance Ministry

*194  SHRI R. V. BADE: Will the
Minister of FINANCE be pleased to
state:

(a) the number of countries visited
by Union Finance Minister and the
Officials of Finance Ministry during

"the last three months; and

(b) a gist of agreements reached
as a result thereof with those coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
Union Finance Minister visited 3
countries during the last 3 months.
He was accompanied by certain offi-
cials to these countries. During the
same period 15 other countries have

also been visited by the Officials of

the Ministry of Finance.

(b) A statement containing the
gist of the agreements reached is
laid on the Table of the House.
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Statement

List of the Agreements Reached.
I. Agreed minutes regarding
economic assistance for 1974-
75 and draft of inter-govern-
mental agreement finalised
with Sweden.
2, Agreed minutes regarding
economic assistance for 1974-
75 finalised with Holland.
3. Dedl for imported currency
paper finalised and Letters
of Intent issued to French
and German firms Survey
reports on plan lay-eut and

machine specifications for
the New Security Paper Mill
obtained.

4. Inter-Governmental agreement
with Federal Republic of
completed. The credit has
Germany regarding Capital
Aid and Techmcal Assistance
for 1974-75 finalised.

5, Negotiations for a credit of
$50 million for Trombay
Fertilizer Project from IDA
since been made available to
India.

6. Negotiations for a $30 million
Credit from IDA for the
Karnataka Dairy Project com.
pleted. The credit has since
been made available to India.

7. Negotiations for 52 million
loan from the Worid Bank and
$83 million Credit from IDA
for the Chambal and Rajasthan
Canal Command Area projects
respectively completed. The
loan of $52 million for the
Chambal
been made abailable. IDA
has agreed to make available
the credit of $83 millfon for
the Rajasthan Canal Project
shortly.

8. Governing Council cf UNDP
agreed to a five year pro-
gramme of assistance to India
in the Family Planning sector
for a total sum of $40 million.
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9. Meeting of C-20 agreed on cer-
tain interira measures—valu-
ation of SDR, rules for float-
ing; settingup a permanent
Advisory Committee of Board
of Governorsg of IMF having
a bearing on the functioning
of the international monetary
system.

Note: The statement does not include
agreements reached by the dele-
gations sponsored by other
Ministries in which officers of
the Finance Ministry were
also included.

Evasion of Income-tax by American
concern.

*195. SHRT SAT PAL KAPUR:
SHRI SHASHI BHUSHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whethen Indome-tax authorities
are making a thorough probe into
alleged evasion of Income-tax worth
crores of rupees by Westinghouse
and American concern, dealing with
electrical appliances; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). On the basis
of searches conducted by the officials
of the Income-tax Department and the
Enforcement Directorate certain enqui-
ries are in progress regarding tax
evasion in the cases of the Westing-
house Trading Corporation (Asia)
Limited, its Vice President and Area
Director Shri Jan Drobot and its prin-
cipals M/s. Westinghouse 'Electrical
Corporation of U.S.A.

The Westinghouse Trading Corpo-
ration (Asia) Limited is a subsidiary
of M/s. Westinghouse Electric Inter-
national (S.A.) which in turn is a
subsidiary of M/s. Westinghouse
Electric Corporation of U.S.A.
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The searches have resulteq in the
seizure of many incriminating docu-
ments which prima facie reveal
Foreign Exchange violations and
evasion of income-tax by the com-
panies and Shri Jan Drobot.

Export of Comsultancy Services

*196. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the export of consul-
tancy services. especially to the oil
producing countries, is facing varied
impediments particularly in regard to
foreign exchange permits;

(b) it so, the broad features of the
factors which are impeding the ex-
ports of consultancy services;

(c) the extent of exports of
consultancy services during the years
1971, 1972 and 1973; and

(d) the steps being taken to remove
such impediments and to boost up ex-
ports of consultancy services?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

(b) Does not arise.

- (¢) Under the pr-esent arrangement
of recording statistics, data regarding
exportgs of consultancy services is not
recorded. However, on the basis of
available information the exports of
a few Consultancy Units during the
last 3 years are set out below:—

Exports of 13 Consultancy Units
during 1971-72.—Rs. 136,45,000
(Approximate)

Exports of 13 Consultancy Units
during 1972-73.—Rs. 73.31,000
(Approximate)

Exports of 7 Consultancy Units
during 1973-74 (Anticipated).
Rs. 95,39,000 (Approximate).
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(d) The question does not arise in
regard to the first part. With a view
to promote exports of consultancy
services, it has been recently decided
to give financial assistance from the
Marketing Development Fund to the
Consultancy Services, registered with
the Federation of Indian Export
Organizations, as indicateq below:

(a) For undertaking market study
abroad at 60 per cent.

(b) For opening foreign offices at
25 per cent of the expenditure
on accommodation ang staff
for the fist year and 20 per
cent for the second year.

(c) Publicity Campaign.

(i) 50 per cent of the net ex-
penditure, after taking into
acccount the revenue from
sales and advertisement for
bringing out publications,
for use abroad, including
journals, directories, broch-
ures, pamphlets, folders etc.
and

(ii) 25 per cent of the expendi-
ture on Brand Publicity.

Deficit Finaneing

*197. SHRI VAYALAR RAVI: Will
the minister of FINANCE be pleased to
state:

(a) the extent to which the various
steps taken by Government have been
successful in controlling deficit financ-
ing and the nature of further steps
Government propose to take in that
direction; and

(b) the total amount of deficit financ-
ing resorted to by Government in the
first four months of the current finan-
cial year?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
ia) It is too early to quantify in finan-
cial terms the results of the various
.measures contemplated by Government
to control deficit financing. Some mea-
sures have already been taken besides
those announced on 31st July. The
position is under constant review.

(b) There is no month to month
synchronisation of receipts and expen-
ditures and the budgetary deficit at any
point of time will not be proportionate
to the year end deficit envisaged in the
Budget. The figure of budgeetary
deficit upto the end of july is not yet
available.

Proposed Change in the system of
Financial Administration of various
Ministries

*198. SHRI D. P. JADEJA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have de-
cided to bring about a major change in
the system of financial administration
of the various Ministries; and

(b) if so the borad featurers there-
of?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) yes,
Sir. '

(b) The. changes aim at—

(i) development of increaseq capa-
bilities in financial manage-
ment on the part of different
Departments of Government
and ensuring that the autho-
rity for taking decisions
matches with the responsibility
for producing results; and

(ii) simplification and modernisa-
tion of procedures governing
the internal working of Go-
vernment Departments and
agencies and their transactions
with the citizens and em-
ployees.
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Resirictions on the frequency of Issue
of Bonus shares by Companies

*199. SHRI N. E, HORO:
SHRI K. MALLANNA:

Will the Minister of FINANCE be
pleiased to state:

(a) whether Government have
placed further restrictions on the fre-
quency of issue of bonus shares by
companies; and

(b) if so, the broad features there-
of?

THE MINISTER OF FINANCE
FINANCE (SHRI YESHWANTRAO
CHAVAN): (a) Yes, Sir.

(b) The salient features are:—

(i) Between two successive an-
nouncements of bonus issues
by a company there should be
a time lag of at least forty
months,

(ii) The company may make a
further application for issue
of bonus shares thirty-six
months after the sctip in res-
pect of last bonus issue is list-
ed (if the company’s shares
are quoted on the Stock Ex-
change) or after the comple-
tion of despatch of the share
certificates,

Agreement between General Motors
U.S. and J.K. Group, India for supply
of Machinery

°200. SHRI SAROJ MUKHERJEE:
Will the Minister of COMMERCE be

- pleased to state:

(a) whether Government are aware
that a collaboration agreements be-
sides placing order for the supply
of some machinery, had been signed
between General Motors of U.S. and
J.K. Group recently;

(b) if so, the salient feature of the
agreement, and
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(c) the reaction of Government
thereto?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):
(a) From the information receivex
from the Ministry of Heavy Industry
and the Ministry of Industrial De-
velopment it is seen that there is no
collaboration agreement between M/s,
General Motors of US. and JK
Group.

(b) and (c). Do not arie,

Availability of Assistance from UN
' Fung for Ol] Import

1373. SHRI S. D. DAMANI: Will the
Minister of FINANCE be pleased 10
state:

(a) the extent of assistance avail-
able to India from the newly consti-
tuted UN fund to help developing
countries to meet their oil import till
this year; and

(b) the terms and conditions under
which this assistance will be made
available?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). According to the informa-
tion available on the subject, consul-
tations are still under way among the
industrialised countries and other
potential contributors regarding the
size of their contributions for provid-
ing, as recommended in the recent
U.N. General Assembly Resolution,
timely relief to the countries most
seriously affected by the rccent eco-
nomic crisis so as to enable these
countries to maintain unimpaired
essential imports for the duration of
the coming 12 months. No decision
has yet been taken 1iegarding the
terms and conditions undsr which
such assistance’ would be r..de avail-
able. It is thus not possible to indi-
cate at this stage either the extent of
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such assistance or the terms and con-
ditions under which the assistance
would be made available to India,
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Auditors’ Firms getting Business from
Government, Reserve Bank and other
Government Organisationg

1375. SHRI JYOTIRMOY BOSU:
will the Minister of FINANCE be
pleased to state:

{a) how many firms of auditors are
getting business from Government,
Reserve Bank and different other Gov-
ernment owned organisations like Gov-
ernment companies, autonomous and
statutory bodies;

(b) total amount paid ag audit
fees during the last three years with
amounts annually paid to each such
audit firm to be shown against each;

(c) number of audit firms who are
registered in Government panel;

(d) how many of them have not
been given any business at all and rea-
song for the same;

(e) whether Government propose
to give business by rotation to each
audit firm’ who is registered in the
panel; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Auditors
are appointed by different authorities
—e.g., the Department of Company
Affairs in respect of Government Com-
panies, the Reserve Bank in respect
of State Bank, the respective Banks
with the Reserve Bank’s approval in
the case 0f Nationalised Banks, the
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Department of Banking in respect of
Reserve Bank, different Ministries of
the Government of India in respect of
various autonomous bodies and so on.
The information has to be collected
from these authorities. This is being
done and a statement will be laid on
the Table of the House when the in-
formation becomes av:ilable.

(c) A list is maintained by the Com-
ptroller and Auditor General and all
firms who apply are considered for
enlistment. This enlistment is a con-
tinuing process and the number is a
varying one. At present 1981 firms
(Partnership as well as sule proprie-
tors) who have applied to the C&AG
are on the list.

(d) As the appointment is made by
different authorities. as stated in part
(a) above, this information has to
be collected from them and will be
laid on the Table of the House when
it becomes available.

(e) and (f). While tendering advice
fer appointment of Auditors for Gov-
ernment companies etc.,, the C&AG
keeps in view the principle of rotation.

Rate of Subsidy for Replanting Rub-
ber

1376. SHRI M. KATHAMUTHU: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government propose
to revise the existing rate of subsidy
for replanting rubber; and

(b) if so, the broad features there-
of and the measures being taken in
thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE); (a) and (b). Revision
of the existing rate of subsidy fer
replanting rubber would be consider-
ed on the basis of a cost study which
is under examination.
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Raising of Capital by Companies

1377. SHRI V. MAYAVAN:

SHRI P. M. MEHTA:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government have per-
mitted some companies to raise capi-
tal amounting to Rs, 1596 crores; and
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(b) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Accord-
ing to the Press Release issued by the
Office of the Controller of Capital
Issues on 18th May, 1974, the following
10 companies were given permission
to raise capital amounting to Rs. 1596.65
lakhs (and not Rs 1596 crores as
mentioned in the question) under the
Capital Issues (Controly Act, 1947:—

Awmount _approved

Name of the company

(Rs. in lacs)

1.  MIS. Industrial Credit & Investment Corpn. of India Ltd. 900 ‘00
2. , Cropton Greaves Ltd.’ . . . 240°00
3. , Chloride India Ltd. .. 188-80
. 4. , Bombay Suburban Electric Supply Ltd. 100° 00
5. , Prakash TubesLtd . . . . 7500
6. , Consolidated Pneumatic Tools Co. India Ltd. 58.95
7. » Shah Malleable Castings Ltd. . 15.00
8. , Shervani Sugar Syndicate Pvt. Ltd. 7.99
9. 5 Sri Balasubrameania Mills Ltd. 6.41
10. ,, Malankara Rubber & Produce Co. Ltd. 4.50

Payment of DA. to State Govern-
men{ Employees

1378. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased

1o state:

(a) whether Government’s atten-
tion hag been drawn to the reported
increase in the dearness allowance
paid to the State Government em-
ployees in Uttar Pradesh bringing it
at per with D.A, payable to Central
Government employees;

(b) whether Government are aware
4hat in many States, there is still a
gap between the D.A. paid to the
‘State Government employees and DA
paid to the Central Government em-

ployees;
(c) whether the Home Ministry, in

<onsultation with his Ministry, pro-
pose to issue instructions to all the

ToTAL . 1596 .65

State Governments to follow suit in
the matter of raising State Govern-
mentg employees D.A. to the Central
level; and

(d) whether any subvention or
grant will be paid by the Centre to
the States for the purpose of enhanc-
ing the D.A.?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) Yes, Sir.

(b) The position varies from State
to State. Complete information re-
garding the rates of dearness allow-
ance paid by all the State Govern-
ments is not available.

(c) This is a matter concerning the
State Governments and it is for them
to take the necessary decisions.

(d) No, Sir.,
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Report of National Council of Applied
Economic Research on Tourism

1379. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) whether the National Council of
Applied Economic Research which has
been set up to evaluate the impact of
Tourism has submitted any report; and

(b) if so, the broad outlines of the
study conducted by it?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION: (DR. SAROJINI MAHI-
SHY): (a) and (b). The Department of
Tourism has entrusted the Cost-benefit
Study on the impact of Tourism to the
National Council of Applied Economic
Research. The report on the study is
awaited.

Grants sanctioned to Engineering Ex-
port Promotion Council

1380. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether grants are sanctioned
by Government to the Engineering Ex-
pert Promotion Council for market de-
velopment;

(1) if so, the quantum of grant sanc-
tioned during the year 1973-74; and

{c) whether Government are satisfi-
ed that the grants are being properly
utilised for the purpose for which they
are sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes Sir.

(b) ‘On Account’ grant of
Rs. 34.58.500 has been released during
1973-74. This is subjeet to finalisation
on receipt of audited accounts for the
vear.
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(c) Yes. Sir. Grants released during
the year are finalised on the basis of
audited accounts furnished by the
Council, and it is seen that the grants
have been utilised only for the projects

and schemes approved by the Govern-
ment.

Termination of Services of Qualified
Per 1 of Regional Design Centre

1381. SHR! MADHU LIMAYE: Will
the Minister of COMMERCE be pleased
to state:

(a) whether services of qualified
designers, draftsmen and craftsmen
working at the Regional Design Centre,
Okhla Industrial Estate under the All
India Handicrafts Board have beep

terminated or whether they have been

dismissed in recent months

(b) whether they have also not been
given relieving slips to enable them
to obtain their Provident Fund frem
the authorities concerned;

(c) whether these workers are being
reinstated; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): (a) The Type of work
at the Regional Design Centre of the
All India Handicrafts Board at Delhi,
necessitates employment of some of
the workers on daily wages. Their
employment depends upon the require-
ment af work from time to time relat-
ing to the development of designs.
Recently some of such workers had to
be dispensed with.

(b) In the case of daily wage
workers’ payment of Provident Fund.
they are required to bring withdrawal
form for Provident Fund from the
Office of the Commissioner of Provi-
dent Fund which is subsequently en-
dorsed by the Director Regional Design
Centre. Okhla, New Delhi. In case of
those who got the form, payment of
provident fund has been recommended.
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(c) and (d). Re-employment of wor-
kers would depend upon the job-re-
quirement again.

Pilots who could not be absorbed due
to Fuel crisis

1383. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
ceived any communications about the
case of 27 pilots who could not be ab-
sorbed because of the current fuel
crisis; and

(b) the reasons for not keeping the
panel alive for some time so that the
vacancies if and when they arose
could be filled on the basis of this
panel?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). A num-
ber of representatioas have been
received in respect of the 27 pilot
candidates. The life of the panel of
27 drawn up in January, 1973, for
appointment as apprentice pilots ex-
pired o 31st January, 1974. Indian
Airlines have, however, decided to
extend the life of the panel till 31st
December, 1975.

Exports of blended Yarn and Fabrics

1384. SHRI D. D. DESAI:
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether our exports of blended
yarn and fabrics are not competitive
in world markets at present;

(b) i so, the reasons therefor;

(c) whether any suggestions have
been received by Government for the
export of man-made fibre yarns;
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(d) whether any decision has been
taken on it; and

. .fe) if 0, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
4. C. GEORGE); (a) and (b). Yes
Sir. Our blended yarn and fa.bric;
are' at present unable to meet inter-
national competition mainly on ac-
;‘;ﬁt of high prices of indigenously

uced polyester fib;
and chemicals, e and dyes

(c) to (e). Export of man-made
fibre yarns is under ban from S5th
March, 1974 onwards on account of
short-supply Wis-a-vis domestic de-
mand and preference accorded to ex-
port of the higher unit-value woven
and nitteq fabrics and made ups
using such yarns. No proposal js at
Present under consideretion of Go-
vernment for allowi
man-made fibre ya:;mg Sxports of

Uniform pattern of investmemt for
recognised superanmuation gpg gra-
tuity funds

1385. SHRI D. D. DESAI:

SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL

BHATIA:
Will the Minister of FINANCE
be pleased to state:
(a) whether Government have

drawn up an uniform pattern of in-
vestment for all recogniseq superan-
nuation and gratuity funds;

(b) if so, the salient features there-
of;

(c) whether this pattern will allow
for optimum return for the invest-
ments; and

(d) whether public organisations
were consulted before drawing up the
new investment pattern?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (d).
The pattera of investment of moneys
of approved superannuation funds
and approved gratuity funds is re-
gulated under rules 85 and 101,
respectively, of the Income-tax Rules,
1962, Amendment of the aforesaid
rules is currently under considera-
Hon.

Expansion of Airportg

1386. SHRI D. D. DESAI:
SHRI M. S. SANJEEVI RAO:
SHRI VASANT SATHE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose
to close down any airports or to delay
the expansion of several airports in
view of fuel crisis;

(b) if so, the number of airports
which are to be taken out of the air
map; and

(c) the main features of the pro-
posal?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). While it
is not intended to close down any air-
ports, the staff at some may have to
be reduced casequent Opn the sus-
pension of Indian Airlines services to
some stations following the steep in-
crease in the price of aviation fuel
and the tight fleet position. The de-
velopment of some airports may also
have to be deferred due to financial
constraints and revised operational
pattern of services.
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Negotiated Settlements between
Labour anq Management in Public
Sector Undertakingg

1388. SHRI RAJA KULKARNI:
Will the Minister of FINANCE be
pleased to state:

(a) the names of Public Sector Un-
dertakings which sought approval
from Government for a negotiated set-
tlement with their respective organis-
ed labour during the years 1973 and
1974;

(b) the time Government have
taken to give their approval in each
case; and

(c) whether Government have
evolved any normg for according ap-
proval to a negotiated settlement bet-
ween Labour and the Management in
Public Sector Undertakings?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
information: is given in the attached
statement.

(b) There is a continuous process
of consultation between the concern-
ed Governmental agencies and the
enterprises, before the latter make
any offers to their organised labour.
In between these negotiations the
Boards also consider the matter. At
any of these stages the proposals
undergo changes. Therefore, as the
matters stand, it is difficult to deter-
mine the date of reference of nego-
tiated settlement to Government and
to compute the time taken by Go-
vernment to give their approval
However, it has been Government’s
endeavour to process such proposals
as expeditiously as possible.

(¢) Government examine the pro-
posals on the basis of well considered
norms and principles with a view to
avoiding distortions in wage levels in
comparable industries and areas. Go-
vernment have also already issued
guidelines for regulating the quantum
of dearness and other allowances in
the public enterprises.

Major Public Enterprises that ap-
proached Government for wage
settlements during 1973 and 1974

1. Bharat Coking Coal Ltd.

2. Bharat Earth Movers Ltd.

3. Bharat Electronics Ltd.

4. Bharat Gold Mines (P) Ltd.
S. Bharat Heavy Electricals Ltd.

6. Cashew Corporation of India

Ltd.

7. Central Inland Water Trans-
port Corparatiea

8. Coal Mines Authority Ltd.
9. Cochin Shipyard Ltd.

10. Export €redit and Guarantee
Corperatien Ltd.
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11. Fertilizer and Chemicals Tra-

12.

13.

14.

15.

16.

17.

vancore Ltd.

Fertilizer Corporation of India
Ltd.

Handicrafts ad Handlooms
Export Corporation of India
Ltd.

Heavy Electricals (India) Ltd.

Heavy Engineering Carpn.

Ltd.
Hindustan Aeronautics Ltd.
Hindustan Antibiotics Ltd,

18. Hindustan Copper Litd.

19.

20.
21
22,

23.

24,
25.

26.

27.

28.

29.
30.

31.

Hindustan  Housing Factory
Ltd.

Hindustan Insecticides Ltd.
Hindustan Machine Tools Ltd.

Hindustan Organic Chemicals
Ltd.

Hindustan Steelworks Con-
struction Ltd.

Hindustan Teleprinters Ltd.
Hindustan Zinc Ltd.

India Tourism Development
Corporation.

Hotal Corpn. of India Ltd.
Indian Airlines.

Indian Oil Corporation Ltd.
Indian Rare Earths Ltd.

Indian Telephone
Ltd.

Industries

32. Machine Tools Corporation of

33.
34

35.
36. National

37

India Ltd.
Mazagon Dock Ltd.

Minerals and Metals Trading
Corpn. of India Ltd.

Modern Bakeries (India) Ltd.

Coal
Corporation Ltd.

Development

. Neyveli Lignite Corporation
Ltd.
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38. Oil and Natural
mission.

Gas Com-

39. Projects and Equipmenat Cor-
. poration of India Ltd.

40. Richardson and Cruddas (1972)

Ltd.

41. State Treding Corporation of
India Ltd.

42. Tungabhadra Steel Products
Ltd.

43. Uranium Corporation of India
Ltd.

Delegations Gone Abroag

1389. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) the number of delegations, in-
cluding cultural, educational which
went abroad since January, 1974 and
the countries they visited and the ex-
penditure incurred op each delega-
tion;

(b) whether in view of the present
economic stringency, Government pro-
pose to further restrict sending of
delegations abroad;

(c) if so, whether any guidelines for
the purpose have been laid down by
Government; and

(d) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
information is being collected and
will be laid on the Table of the House
as soon as possible,

(b) to (d).—The need for achiev-
ing maximum possible economy in
expenditure on deputations abroad
has been continuously engaging the
mttention of Government. In view
of the present economic str¥igency,
instructions have recently been issu-
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ed to all Ministries again that visits
to foreign countries should be severe-
ly curtailed and there should be
drastic reduction in the number,
frequency and size of delegations go-
ing abroad. A rigorous procedure has
been laid down for clearance of pro-
posals received from Ministries.
These are scrutinised by a Committee
of senior Secretaries in the case of
Government officials and at the level

of Finance Minister/Prime Minister
71 the case of Ministers.  Strictest
parameters are applied in judging

the necessity for a deputation abroad
and the estimates of expenditure are
closely scrutinised and kept to the
minimum,

Foreign Exchange Earned as a Resalt
of India’s Exports

1390. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state:

(a) the foreign exchange earned as
a result of India’s exports to fordign
countries during the year 1972, 1973
and 1974 (till July); and

(b) what is the balance of trade
position as on lst July, 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Data regard-
ing foreiga exchange earnings from
exports is compiled and published by
Reserve Bank of India on the basis
of exchange control records. The
latest data on foreign exchange eam-
ings from - exports is for the first-
half of 1972. Exports statistics are
also compiled and published by the
D.G.C. I&S, Calcutta on the basis of
Customs records. The latest figures
on this latter basis are for the month
of May 1974. Exports (including re-
exports) duriag 1972, 1973, and Jan-
uary-May 1974 were Rs. 1859 crores,
Rs. 2262 crores and Rs. 1153 crores
respectively. -
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(b) India’s balance of trade was
adverse to the extent of Rs. 993
crores during January-May, 1974,

Loan Demanded by Bihar to Cover
Overdraft from R.BI.

1391. SHRI JAGANNATH
MISHRA:

SHRI SUKHDEO PRASAD
VERMA:

Will -the Minister of FINANCE
be pleaseq to state:

(a) whether the Bihar Government
has sought a loan of Rs, 50 crores
from the Centre to cover the overdraft
taken from the Reserve Bank of India;
and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes,
Sir.

(b) It has beep indicaled to the
State Government that it weculd not
be possible to give them such a loan.
Discussiong ‘with the State Govern-
‘ment regarding their financial posi-
tion i1 the current year are under
way. :

Proposal to Open Ladakh for Tourists

1392. SHRI KUSHOK BAKULA:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is proposed tc open
Ladakh for tourists;

(b) if so, when; and
(c) if not, the reasons therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI

Written Answers 8

MAHISHI): (a) and (b). At the in-
stance of the Department of Tourism,
certain parts of Ladakh were de-
clared open to tourists under a noti-
fication issued by the Mimistry of
Home Affairs op the 4th June 1974.

(c) Does not arise.

Increased Cash Subsidies for Cotton
Textile Exporters

1393. SHRI B. S. BHAURA:
SHRI SUKHDEO PRASAD
VERMA:
SHRI ISHAQUE SAMBHALI:

Will the Minister of COMMERCE
he pleased to state:

(a) whether Government are giving
increased cash subsidies for cotton
textile exporters with effect from this
year;

(b) if so, how much has been given
as subsidy to the cotton textiles ex-
porters upto July, 1974 and the names
of the firmg to whom it has been
given; and

(¢) the figures of export earnings
from the export of cotton textiles?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Go-
vernment do not provide any cash
subsidy to cotton textile exporters.
However, the Indian Cotton Mills’
Federatio, give cash assistance on
certain categories of .cotton textile
exports. There has not been any re-
cent increase in the rates of this
assistance. In fact, the rates of
assistance were reduced sharply
with effect from 1st October 1973.

(c¢) Earnings from the export of
cotton textiles from 1972. onwards
were as under:

Year
Iy72
1973
1974 (Jan—June)

Rs. Crores,
150°09
219 53
118.98
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Rise in Trade with East Europe

1394. SHRI B. S. BHAURA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is a big rise in
trade with East Europe;

(b) if so, the broad features thereof;
and

(c) the particulars of items export-
ed to each of the east European coun-
trieg? . _'.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Iadia’s
trade with East European countries
has registered steady expansion over
the last 10 years. The total trade
turnover between India and these
countries has increased from a level
of about Rs. 302 crores #1 1963 to
about Rs. 700 crores in 1973. Trade
with each of these countries is con-
ducted on the basis of annual trade
plans which are prepared within the
framework of long-term Trade and
Payments Agreements with them.
All payments are made in non-con-
vertible Indian rupees and trade is
bilateral and balanced. The pattern
of trade is, more or less, the same
with each of these countries. Prin-
cipal items of our import are: ferti-
lizers, stee] and steel products, non-
ferrous metals, industrial raw mate-
rials like sulphur, asbestes, etc.,
petroleum products, chemicals ma-
chinery and equipmenats, etc. Prin-
cipal items of our export to these
countries are: oil cakes, jute, leather,
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cotton textiles, tobacco, cashew
kernels, tea, coffee, spices, various
machinery items, machine tools, foot-
wear, drugs and pharmaceuticals,

processed mica, etc.

New Air Services between India and
Malaysia

1395. SHRI G. Y. KRISHNAN: Wwill
the Minister of TOURISM AND CIVIL'
AVIATION be pleased to state:

(a) whether India and Malaysia
have agreed to operate new air serw-
ces between the two countries; and

(b) if so, the outlines
thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). An Air
Services Agreement was signed with
Malaysia on 22nd May, 1874, which
provides that the designated  air-
lines of India and Malaysia may each
operate up to two services a week
with aircratt of their choide on the
routes specified in the Ammex to the
Agreement. Prsently, Air -India
operates one service through Kuala
Lumpur and the Malaysian Airlines
System operates one service a week to
Madras.

broad

Non-Availability of Baw Materials for
Leather mndustry

1396, SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER
SHARIEF;

Will the Minister of COMMERCE
be pleased to state:

(a) whether non-availability of
raw materials is a hinderance to the
finished leather industry;
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(b) whether Government are satis-
fieq with the performance in the
matter of export of leather; and

(c) it not, the efforts Government
have made in this regard to improve
this industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) No, Sir. As
the Government have banned the ex-
port of raw hides arnl skins and also
brought the export of semi-processed
hides and skins under quota restric-
tion with effect from 1st August, 1973,
availability of raw materials to the
finished leather industry will not be
any constraint.

(b) While the volume of export of
semi-processed hides and skins is sat-
isfactory, export of finished Jleather
has not increased adequately.

(c) Government have taken 4 num-
ber of steps to improve the industry.
The holders of licence for producing
semi-processed hides and skins have
been permitteld to switch over to the
production of finished leather auto-
matieally without amendment or a
fresh licence, A list of machines has
been notified after clearance by the
D.G.T.D,, so that producers can easily
obtain import licences. An intensive
programme exclusively for the leather
industry has been conducted by the
National Small Industries Corporation.
Government are also actively con-
sidering other steps.
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Discouraging Imports of Cotten
1400. SHRI MOHINDER SINGH
GILL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether ~Govermment have
taken any steps to discourage  the

1375 LS—4 RN
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imports of cotton by adopting some
strict measures; and

(b) if so, whether some steps are
being taken including import of more
fertilizers to see that the production
of cotton increases in the eountry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Government
have allowed limited imports of cotton
after taking into account the extent
of domestic availabil’ty of cotton,

(b) Import of fertilizer is arrang-
ed taking into account the require-
ments of all crops including cotton and
availability of fertilizers from do-
mestic sources.

Stepping up Exporis to West Asian
Countries

1401. SHRI MOHINDER SINGH
GILL:

Will the Minister
be pleased to state:

of COMMERCE

(a) whether the scope for stepping
up exports to West Asian Countriez
is not ap wide as was stipulated ear-

lier when a crash plan for exports
was made; and

(b) if go, the reactions of Govern-
ment thereto? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The scope for
stepping up exports to West Asian
Countries continues to be large.

(b) Does not arise.

Setting up of a Cominittee to Examine
Pattern of Crep Insurance

1402. SHRI MOHINDER SINGH
GILL:

Will the Minister of FINANCE
be pleased to state:

(a) whether a committee consisting
of members of the governing body
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of the General Insurance Corpora-
tion has been set up to examine in
depth a most feasible pattern of crop
insurance;

(b) if so, when the report of this
committee is to come;

(c) whether the General Insurance
Corporation has already undertaken
selective crop insurance in certain
states; and

(d) if so, on what basis the selec-
tion is made?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI-
MATI SUSHILA ROHATGI): (a) The
Board of the General Insurance Cor-
poration has constituted a group to
examine and repprt on the implemen-
tation of pilot cfop insurance schemes.

(b) The Group is expected to sub-
mit its report to the General Insurance
Corporation Board some time in Sep-
tember,

(c) Yes, Sir, During the current
Kharif season, the following  pilot
crop insurance schemes are being im-
plemented:

(1) Three schemes on Cotton, one
each in Baroda District
(Gujarat), Jalgaon District
(Maharashtra) and Coimba-
tore District (Tamil Nadu);

(2) Two schemes on Groundnut—
one each in Prakasham Dis-
trict (Andhra Pradesh) and

Rajkot and Amreli District
(Gujarat).
(d) Cotton and groundnut are

among the principal commercial crops
of the- _country. The requu-ed infra-
structure to operafe the pilot schemes
was also availablef in the above select-
ed areas.

Offer for Credit from Iran
1403, SHRI MOHINDER SINGH
GILL:

Will the Minister of FINANCE
be pleased to state:
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(a) whether Indin has been offered
Iranian credit worth $ one billion for
various projects;

(b) if so, the main features thereof;
and

(c) salient features of the pro-
gramme according to which this
money will be utilised and the mode
of its repayment?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Iran has indicated willing-
ness to provide credit for a few pro-
jects. The extent and terms of the
assistance are still under negotiation.

Cloth Price in India

1404. SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to state:

(a) whether cloth price in India
today is higher than the world price?

(b) whether the pew textile policy
of India has improved the lot of the
textile industries; end

(c) the steps taken to check price
hike on cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) There is no
comparable data available to make
such an assessment.

(b) The new integrated textile
policy is yet to be announced. Gov-
ernment are, however, continually
taking steps to increase the productive
capacity of the industry and the avail-
ability of cloth to the consumeir.

(¢) From 1st April, 1974, Govern-
ment have increased the quantum of
controlled cloth, which is sold at statu-
torily regulated prices, from 400
million metres of 800 million square
metres per annum. The prices of non-
controlled  varieties, of cloth are
determitied by the cost of major raw
materialg viz,, cotten, #hd other in-
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puts as well as wages. These costs
have been continually rising, but
Government have been taking meas-
ures to arrest these increases to the
extent feasible.

Relaxation in landing permits for

foreign

1406. SHRI BANAMALI BABU:
SHRI VIRBHADRA SINGH:

Will the Minister of TOURISM
AND CIVIL AVIATION

be pleased to state:

(a) whether Government hgve re-
laxed the duration of landing permits
from 21 days to 28 days for foreign
visitors; and

(b) if so, the salient features of the
decision taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATIN (DR, SAROJINI
MAHISHI): (a) Yes, Sir.

(b) This facility has been granted
at the instance on the Department of
Tourism to enable tourists to  visit
India without a visa for a period of
28 days once in six months. The
landing permit facility was originally
introduced in November, 1967, to
cover a visit to 7 days in November,
1969 as a result of efforts made by the
Department of Tourism. The recent
extension to 28 days was made on the
ground that the averrage stay of visi-
tors has naw gone up from 21 days to
28 days. The Landing Permit facility
has been a great help in promoting
tourism to India.
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Encashment of Travellers Cheqies
issued by Nationalised Banks

i409. SHRI M. KATHAMUTHU:

Will the Minister of FINANCE
be pleased to state:

{a) whether the travellers cheques
issued by a nationalised bank are not
encashed at another bank and travel-
lers cheques of Indian banks are not
uccepted by foreign banks;

'b) if so, the reasons therefor; and

(c) whether there is any proposal to
introduce a new system to avoid these
difficulties? '

‘THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) to (c). The travellers
cheques issued by a nationalised
bank are encashed by other banks
with which it has entered into recipro-
cal arrangements for encashment.
Even where there are no reciprocal
arrangements, banks encash travellers
cheques of other banks if the holder is
known to them or is properly intro-
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duced. Nationalised banks may not
find it pecessary to enter into arrange-
ments with foreign banks for encash-
ment of their travellers cheques as the
branches of foreign banks in India are
mostly at places where the issuing
bank or its agency banks have bran-
ches. -

Soviet Experts in Public and Private
Undertakings
1410. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister
bg pleased to state:

of FINANCE

(a) the particulars of public and
private sector industrial and non-
industrial projects where Soviet ex-
perts are af present employed as con-
sultants/advisers;

(b) what is the number of such ex-
perts, project-wise; and

(c) what is the nature of assistance
being rendered by them?

THE MINISTER QF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) io (c). Necessary information is
being collected and will be laid on the
Table of the House as soon as possible,

Smuggling of Silver out of India

14i1. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wi the Minister
be pieased to state:

of FINANCE

(a) whether several international
gangs are operating in varipus parts of
the country to drain out silver, as this
metal fetched a higher price abroad;

(b) whether bullion dealers are
smuggling silver out of the country
and in return are getting gold which
bears higher price here; and

(c) if so, the particulars of the cases
brought to light and the measures pro-
posed to be taken to end this evil?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) According to the
reports received by the Government.
some international gangs are engaged
in smuggling silver out of the country.

(b) Involvement of some ‘bullion
dealers has also been reported in some

cases.

(c) Information is being collected
and will be laid on the table of the
House as early as possible. However,
particulars of All India seizures of

silver are as follows: —

Year Value in lakhs
1973 38
1974 (uptn May) 165

The following steps have been taken
by the Government to prevent smuggl-
ing including silver smuggling out of
India:—

Systematic collection and follow up
of information, keeping a watchful eye
on the suspected smugglers. rummag-
ing of suspected vessels or aircrafts
and checking of vulnerable sectors
along the coast and the land frontiers.
Additional launches and vehicles are
being provided from time to time for
effective interception, prevention ete.
Some senior officers of the rank of
Collector of Customs. Additional
Collector of Customs and Assistant
Collector of Customs have been posted
in vulnerable areas to look after anti-
smuggling work exclusively, Customs
Act, 1962 has been amended provid-
ing for regulatory measures within
the speciied areas extending inland
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upto 50 kilometers from the West
Coast of India and that part of the East
Coast which falls within Tamil Nadu
and Pondicherry. The regulations
provide for declaration of promises to
Customs. transport of silver under
cover of vouchers, maintenance of
prescribed accounts and reasonable
steps to avoid sales in the name of
fictitious persons. The position is kept
under constant review.

To build up an anti-smuggling fleet
an Order for purchase of 20 fast laun-
ches have been placed in the first
instance. A large complement of anti-
smuggling staff has been sanctioned to
check smuggling at major ports anc
airports and for combating smuggling
on the West Coast and Tamil Nadu
Coast. A Wireless communication net-
work is also being established.

Additional Arrangements made in the
distribution Machinery of Controlled
Oloth

1412. SHRI S. R, DAMANI:

Will the Minister of COMMERCE
be pleased to state;

(a) whether flow of cloth is regular
fram mills to the retailing agenaes
without accumulation of stocks for
any length of time at any point;

(b) how does the stock position com-
pare with that of the last year for the
same period; and

(c) whether the Federation of All
India Cloth Merchants’ Association
has put up proposals for its partici-
pation in handling the distribution of
controlled cloth and if so, the broad
features thereof?
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THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A  C. GEORGE): (a) Yes, Sir,

(b) A statement showing the stock
position of cloth for the months of
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April, May and June in 1973 and 1974
is attached.

(c) A statement showing the propo-
sals put up by the Federation of All
India Merchants’ Association is attach-
ed.

Statement

Statement referred to in reply to part (b) of Unstarred Question No.
1412 for answer in the Lok Sabha on 2nd August 1974.

Figures in 1000 bales o

1974 1973
Unsold _Sold stock Unsold S 1dstock
stock nlifted) stcek (Unlifted)
Month
April . . 66-3 839 86-4 101-2
May . 82-0 99-1 871 102' T
June . . . . . 758 99-7 76-1 94-8
Statement (4) Mills should stamp 3 per cent

The following suggestions were made
by the Federation of All India Cloth
Merchants’ Association with regard to
the digtribution of controlled cloth:—

(1) Standard varieties of cloth in
each category, with suitable variations
width in conStruétion and piece
lengths will be produced to suit re-
quirements of various regions.

(2) Unnecessary processing would be
discouraged and a distinguishing
thread of a suitable colour will be
inserted on any of the selvedge of the
cloth to distinguish it from non-con-
trolted cloth.

(3) The Federation will work as an
apex body of various textile trade
associations for distribution' of contro]-
led cloth to semi-wholesale level.
Thereafter, cloth will be distributed
through approved retailers who may
be approved by thé local textile trade
association with the help of Civil Sup-
plies Department and social service
organisations.

higher prices and deliver goods F.O.R.
destinatfon. Until this is agreed, to,
thé Federation would keep 3 per cent

ofr freight equalisation fund and ex-

penses of the Apex body,

(5) The retailer will be allowed a
maximum margin of 9 per cent. The
balance margin between ex-mill and
retail prices will bYe distributed
amongst other channels.

"Exports to and Imports from Hungary

1413. SHRI S. R. DAMANI:
Will the Minister of COMMERCE
e plegsed to state:

. (a) the particulars of exports to and
imports from Hungary during the last
year under the bilateral agreements

"betweén India und that country;

(b) whether the possibility of in-
creasing our exports to Hungary has
been explored; and

~ (c) if so, the specific items in which
they are interested?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The value of
exports to Hungary during 1973 was
approximately Rs. 208 million. Main
items of our exports were de-oiled
groundnut cakes, tea, coffee, jute
manufactures, textiles, spices, various
egnineering goods etc. Imports from
Hungary during the same period were
of the order of about Rs, 112 million.
The main items of imports were steel

and steel products, chemicals and
machinery items.
(b) and (c). Discussions have been

held with the Hungarian authorities
for increasing India's exports to that
ccuniry. Hungary has shown interest
in import of various non-traditional
items trom India like finished leather.
textiles and various engineering goods
etc.

Cases of Defaults on Repayment of
Term Loans from Barks

1414. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to
state:

(2) whether cases of defaults on
repayment of term loans from banks
and their diversion to working capital
have come to the notice of Govern-
ment;

(b) whether the;e has been any mis-
use of such loans for speculative deals
and for stocking goods in short sup-
ply; and

(c) if so, the steps taken to stop
this unauthorised use of term loans?

THE MINISTER QOF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The present procedures for
bank finance provide for scrutiny and
supervision by the banks over the
end-use of the credit extended so as
to guard against misuse of the credit
facilities, by way of diversion of funds
or unjustifiable defaults. Wherever
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specific instances of misuse of funds
are either detected or brought to their
notice, suitable remedial measures are
taken by the banks, Further, bank
credit for semsitive commodities is
subject to rigorous credit control mea-
sures administered by the Reserve
Bank, with a view to guard against
use of bank funds for hoarding or
specullation in these commodities.

Delay in Handling with Air Cargo
by Indiam Airlines

1415. SHRI RAMAVATAR SHASTRI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
of the delay in handling of the air
cargo particularly such items as life-
saving drugs and press-matter to
which priority is given according to
the specific policy of the Indian Air-
lines;

(b) if so, the reasons therefor; and

(c) the steps being taken to remedy
the situation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). High priority
is given by Indian Airlines to the
carriage of life-saving drugs and press
matter. Unfortunately, there were
inadvertently three cases of delay in
the recent past.

Indian Airlines have issued suitables
instructions for the avoidance of any
delays in future.

India’s Balance of Payment

1416. SHRI BANAMAL] PATNAIK:
Will the Minister of FINANCE be
pleased to state:

(a) the present position of India's
Balance of Payments; and

(b) the steps proposed to improve
the situation?



79 Written Answers
"THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) According to the latest bulletin of
the Reserve Bank of Tndia for the
month of May, 1974, the balance of
payments data are available - upto
April-June, 1972 only.

Foreign assets of the Reserve Bank
{excluding gold, SDRs and drawings
on IMF)-declined by Rs. 61.33 crores
during the first quarter of the current
fiscal year, reflecting’ an excess of
payments over receipts,

{b) To meet the immediate short
term needs, Government has made
drawings on the IMF. Over the long
run, efforts to strengthen the coun-
tary’s balance of payments position
have to be continued. Export promo-
tion and import substitution play »a
major role in these efforts.

Bilateral Economic Co-operation
between India and Japan

1417. SHRI M. S§. SANJEEVI RAO:
Will the Minister of FINANCE be
pleased to state:

(a) whether Indian officials visited
Tokyo to discuss various proposals for
bilateral economic co-operation bet-
ween India and Japan during the year
1974-75;

(b) if so, the nature of
neld during the visit; and

(c) the outcome thereof?

discussion

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, The Secretary, Depart-
ment of Economic Affairs visited Tokyn
in May, 1974.

(b) and (c). The discussions with the
Government of Japan related to mat-
ters pertaining to the development
assistance to be extended by Japan to
India under the aegis of the Aid-India
Consortium for the curfent Anapcial
vear 1974-75.
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Subsequently at the Aid-India Con-
sortium Meeting held in Paris in June.
1974 the Government of Japan pledge:
a sum of Yen 12 billion (Rs. 32.52
crores) as Debit Relief, a sum of Yer
11 billion (Rs. 29.81 crores) as Project
Aid for a Fertilizer Proje:t and a sum
of Yen 7 billion (Rs. 18 97 crores) s
Commodity Aid for the current year
1974-75.

N.B.—The rupee equivalents of the
Yen amounts have been arrived
at at the current exchange rate of
Yen 1 = Rs. 0.0271.

Import of Medium Staple Cotton

1418. SHRI S. A MURUGANAN-
THAM: Will the Minister of COM~
MERCE be pleased to state:

(a) whether there is any proposal
to import medium staple cotton; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
possibilities of importing medium
staple cotton to supplement domestic
availability are being explored.

Non-Release of Adequate Quantity of
Coffee for Sale

1419. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COM—
MERCE be pleased to state:

(a) whether the Coffee Board ig aot
releasing adequate quantity of coffee
for internal sales through India ‘Coﬂe&
Depots and Co-operative Societies;

(b) whether this is leading to mal
practices by private traders; and

(¢) if so, the broad features of the
steps proposed to be taken to check
the malpractices?
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THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHRI
A, C. TECRGE): (a) No, Sir.

(b) and (c). Do not arise.

Canalising Exports through Coffee
Board

1420. SHRI S. A. MURUGANAN-
THAM: Will the Minister. of COM-
MERCE be pleased to state:

(a) whether Government have a
proposal for canalising exports of
coffee through Coffee Board instead of
leaving that to private traders; and

(b) if so, the broad features of the
steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and '(b). A recom-
mendation to this effect has been made
by the Public Accounts Committee in
its 130th Report. The Coffee Board
has already made a beginning by
direct Sales for exports and through
State Trading Corporation of India
from 1972. Further steps are also be-
ing considered by the Coffee Board.

Proposal to Develop ‘Ahilyasthan’,
‘Gautam Kund’ etc. in Bihar as
Tourist Centres

1421. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is proposed to deve-
_lop ‘Ahilyasthan’ and ‘Gautam Kund’
in Jogiara Block of Darbhanga District
in Bihar, Visaul (the place of pilgrim-
age where Vishwamitra halted along
with Rama and Lakshmana) and Bisfi
the birth place of poet Vidyapati and
Rajbaligarh the famous site of arch-
aeological excavations in the District
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Msdhubani in Bihar as Tourist Certres;
and

1b) il so, the main features the esf?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHD): (a) and (b). Due to constraint
in resources there is no proposal o0
develop these places in the Cantral
sector,

Opening of Branches of Nationalised
Banks in North Bihar

1422. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state the names of existing
branches of banks and of those to be

-opéned during the current financial

vear in the districts of Madhubani,
Darbhanga, Sitamarhi, Samastipur,
Saharsa, Begusarai and other districts
of North Bihar and what are the de-
posits made and credits advanced by
the existing branches during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): The names of
the centres in the districts of North
Bihar having bank branches as on May
31, 1974 are set out in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-8113/74].
As on that date commercial banks had
20 licences/allotments on hand for
opening branches in the North districts
of Bihar. The names of these centres
are set out in the statement iaid on the
Table of the House. [Placed in Library.
See No. LT-8113/74].

The data regarding deposits and
advances of scheduled commercial
banks in the districts of North Bihar as
at the end of December, 1971, Decem-
ber 1972 and June, 1973 are set out in
the statement laid on the Table of the
House. [Placed in Library. . See No.
LT-8113/74].
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Arrears of Income Tax against
Companies in Bihar

1423. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred
Question No. 862 on the 26th April, 1974
regarding arrears of Income tax against
companies in Bihar and state:

(a) what steps have been taken for
collecting the arrears during the pre-
sent financial year and to what extent
the arrears have been realised and
whether any special inquiry and
action is proposed to be taken against
the officers concerned; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) (i) In the case of the
two foreign companies mentioned in
Statement ‘A’ of the reply given to
Starred Question No. 862 on 26.4.1974
the following steps have been taken to
collect/reduce the arreras:—

Indian Copper Ceorporation Ltd. (Great
Britain)

(a) Effect has been given to the
appellate orders.

(b) Refund arising out of appellate
order has been adjusted
against arrears,

As a result of these steps, the arrears
have been collected/reduced to the ex-
tent of Rs. 5,28,837/- during the period
1.4.1974 te 30.6.1974.

M/s. John Mjles & Partners (London)
Ltd. :

Income-tax Appellate Tribunal has
been requested to take the appeal out-
of-turn. There was no collection/re-
duction out of arrears as the demand
is disputed.

¢ii) Statement ‘B’ of fhe reply given
to Starred Question No. 862 dated
26.4.1974 included the names of 14
domestic companies against whom
arrears exceeding Rs. 1 lakh in each
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case were outstanding ason 31.12.1973.
During the period 1.1.1974 to 30.6.1974
various steps, including the follow-
ing, were taken against these 14
domestic companies for collection / re-
duction of arrears:—

(a) Appeilate orders were given
effect to expeditiously

(b) Notice to show cause why
panalty should not be levied
was issued.

(c) Appellate Assistant Commis-
sioners/Income-tax Appellate
Tribunal were lequested to
take up appeals out of turn.

(d) Facility to pay the arrears in
instalments was given in
suitable cases.

(e) Claim has been lodged with the
Official Liquidator for the
payment of arrears.

During the period 1-1-1974¢ to 30-6-
1974, the arrears outstanding against
these 14 companies were collected/re-
duced to the extent of Rs. 15,36,753.

(iii) No special inquiry or/and ac-
tion is proposed to be taken against
any officer.

(b) The reason for not making any
special inquiry and/or taking action
against any officer is that there was no
negligence on the part of any officer
in the recovery of tax arrears in these
cases, However, the Commissioner of
Income-tax has issued special instruc-
tions to the Income-tax Officers/Tax
Recovery Officers to take prompt ac-
tion for recovery and for giving effect
to appellate orders.

Lean from LMF.

1424. SHRI C. XK. JAFFER SHARIEF:
Will the Minister of FINANCE be
pleased to state:

(a) whether India has taken a loan
of Rs. 226 crores from the Inter-
national Monetary Fund, representing
its entire first credit transaction; and
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(b) if so, the particulars regarding
the average rate of interest on the
new loan of Rs. 226 crores and the
duration of its repayment?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) India hag drawn in May 1974
amounts in various currencies equi-
valent to 235 million SDRs (Rs. 221.40
Crores) from the International Mone-
tary Fund.

(b) This drawing carries a one-time
service charge of 4 per cent and carries
no charges for the first three months,
a charge of 2 per cent for the subse-
quent 15 months and an increase of
4 per cent in the charges thereafter for
every six months. This drawing is
normally repayable in a period of 3 to
5 years. If repaid within 3 years, the
average interest rate, including service
charges, wwould work out to 2.5 per
cent.

Opening of Branches of Nationalised
Banks in Rural and Tribaj Areag of
Kerala

1425. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANNCE be pleased to state:

(a) whether Government propose to
open new branches of the nationalised
banks in the rural and tribal areas of
Kerala; and

(b) if so, the names of the places
selected for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) ang (b):
The Reserve Bank has reported that
as at the end of May, 1974, public sec-
tor banks had 20 licences/allotments
on hand for opening branches at the
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following rural centres in Kerala

State: —

District Name of the Centre

Cann Pannamaran

ore vk

Cheyankodi

Ernakulam Qdakally
Mallayattur

Idiki Rajakkadu
Rajakumari

Kozhikode Pullapalli
Thamaraserry

Malappuram Edakkara

Palghat Agali

Quilon Chavara (Thekkum-
e S
P vanagadi

Trivandrum Vartiyurkavu
Vembayam
Madavoor

Alleppy Muhamna

r

Thamrakulam

Trichu~ Ollukara

_ S —

Development of Tourism in Kerala

1426. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether recently any represen-
tation has béen received by Govern-
ment for paying special attention for
the development of tourism in Kerala
during the Fifth Five Year Plan: and

(b) if so, the decision of Govern-
ment on the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJIN1
MAHISHI): (a) and (b). A request
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was received from the ‘Government of
Kerala for Central assistance for the
development of Sabarimala. Due. how-
ever, to constaint on resources this
proposal is not being taken up in the
Central sector. A provision of Rs. 5.00
lakhs has been made in the 5th Plan
of the Kerala Tourist Development
Corporation for the provision of ac-
commodation and other facilities at
Sabarimala.

Functioning of Branches of State Bank
of India in Rura] Areas of Kerala

1427, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the total number of branches of
State Bank of India functioning in
rural areas in Kerala and the number
of new branches proposed to be open-
ed in future; and

(b) the factors which are taken into
consideration for opening new bran-
ches?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As on June
30, 1974, the State Bank of India had
13 branches and its subsidiary, the
State Bank of Travancore had 108
brancheg functioning at rural centres
in Kerala State. The Reserve Bank
has reported that on that date the
State Bank of Travancore had 8 licen-
ces/allotments on hand for opening
‘branches at rural centres in Xerala.

(b) The criteria adopted by the

State Bank of India for opening new
branches in ~ural areas cover such
.aspects as scope for stimulating eco-
nomic growth and employment oppor-
"tunities by lending to priority sectors,
scope for canalising monetary savings
and inculeating banking habits in the
local people and potential viability of
the offices over an extended period of
‘time.
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Ventures with Counuies in
South East Asia

1428. SHRI K., MALLANN..: Will
the Minister of COMMERCE be pleased
to state:

(a) whether any high level delega-
tion was sent by India in the recent
past to visit South East Asia for ex-
ploring possibilities of starting joint
ventures in those countries; and

Joing

(b) if so, the names of the countries
visited and the industries which Gow-
ernment have decided to set up ir
those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). During
1974, a Delegation from the Ministry
of Heavy Industry led by its Sec-etary
visited Malaysia and Singapore and
reported good prospects for setting up
joint ventures in these countries. To
pursue further the possibilities identi-
filed by the delegation, a team of ex-
perts was sponsored by the Ministry
of Heavy Industry to Malaysia, Singa-
pore and Thailand. A statemert show-
ing the p-ojects identified for jcin'
ventures is annexed. These recom-
mendations will be kept in view while
considering applicatiors for joint ven-
tures in these countries.

Statement

Industries identified for Joint Ventures:
MALAYSIA

. Machine tools.

. Molasses Based Industry.

. Calcium Carbonate.

. Hand Tools.

. Automobile Spares.

. Rubber Products.

. HT/LT Insulators.

- Palm Oil Processing.

. High Value Timber Products.

Integrated Proj
Steel Plant | PrOJects for
long range

. Port Deve- L
lopment J Investigations.

© ® g B B W N

-
o

—
—
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SINGAPORE
1. High Precision Machine Tools
Accessories.
2. Electrical Stampings.
3. Sanitary fittings.
4. Contract Engineering Organisa-

tion.
THAILAND

1. Molasses Based Industries.

2. .Flpuride Based Industries.

3. Rubber Insulatedq Cables.

4. Granulated Fertilizer Plant.

5. Agricultural Implements.

6. Lead Pencils.

7. Talcum Powder.

8. Fruit and vegetable canning.

9. Rock Salt Based ?
Industries. |

10. Integrated Steel | Projects
Plant % for Long

11. Establishment of Range
Vocational Train- { Investi-
ing Centres. gations.

12. Public Health
Schemes in
Urban locations

e T wre ik e o e
1429, Y wxNET fg:
o A ATAN qidq :
Fi7 qfEA WX A famem wat
T AT W FAT FW OF ¢
(%) m@ @ auf F A g
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1972
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Shortfal} in Revenue from Central
Taxes

1430. SHRI P. NARASIMHA
REDDY:
SHRI P. M. MEHTA

Will the Minister of FINANCE
be pleased to state:

(a)whether there hag been a short-
fall of nearly Rs, 110 crores in the tax
revenues of the Central Government
in 1973-74;

(b if so, what was the total collec-
tion of tax revenues in 1973-74;

(c¢) whether the figures revealed by
the Finance Minister while presenting
the Budget are different from those
which are now being stated; and
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(d) if so, what are the main reasons
for the shortfall?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). The budget
estimates, and the revised estimates
for 1973-74, relating to Income-tax in-
cluding Corporation tax, Wealth tax,
Gift tax, Estate duty, Customs duty
and Central Excise duty excluding
cesses on coal, rubber, salt and iron
ore, given at the time of presenting
the budget for 1974-75 are furnighed
in the following table. The provision-
al unverified figures of net receipts of
these taxes and duties, during 1973-74
are also shown theérein.

In Crores of Rupees

Budget Revised Revenue Difference Difference
estimates estimates collections between between
1973-74 1973-74 (provisional ) Columns Columns
1973-74 1) & (2) DH&@A3)

(1) @ 3) @ )
5005°92 493745 499477 —68-47 —II'15

On the basis of the revised estimates
for 1973-74, the estimated shortfall at
the time of presenting the budget for
1974-75 was of the order of Rs. 68.47
crores. However, on the basis of reve-
nue collections during 1978-74¢ (provi-
sional figures) the net shortfall is of
the order of Rs. 11.15 crores.

(d) The shortfall in collection is on
account of fall in receipts of Central
Excise duties. Decline in production
and clearances of certain excisable
goods, such as aluminium, iron and
steel products cement synthetic yarn
and fabrics and soap, mainly due to
shortages of power and of critical raw
materials and inadequate supply of
coal, changeg in the pattern of product-
mix of refineries which affected pro-
duction of kerosene, and High Court’s
injunction ordets permitting tea estates

to pay duty at rates lower than the
prescribed rates, are the main factors
responsible for this ghortfall.

Indo-Sri Lanka Trade Talks

1431. SHRI VIRBHADRA SINGH:
SHRI C. JANARDHANAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Indo-Sri Lanka -Trade
talks were held ig June, 1974; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes Sir. The
Fifth Meeting of the Indo-Sri Lsnka
sub-Committee for Economic (‘nopera-
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tion was held in Colombo from 3rd to
7th June, 1974.

(b) The trade between India and
Sri Lanka was reviewed during the
above meeting. The discussions inter-
alia covered matters relating to
strengthening of economic relations,
industrial colaboration expansion of
tourism, etc. The discussions also
covered matters relating to expansion
of mutual trade, particularly, in re-
gard to import of specific commodities
Ifrom Ceylon by India.

Production of Cloth by Cotton Textile
Mills
1432 PROF. NARAIN CHAND

PARASHAR: Wil] the Minister of
COMMELRCE be pleased to state:

(a) the total production of cloth by
cotton  textile mills in the country
during the year 1973-74; and

(b) how does it compare with the
production during the year 1970-71?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (t). Total
production of cloth by cotton textile
mills in the country during the year
1973-74 was 4,083 million metres as
against the production of 4,055 million
metres in 1970-71.

Commissioning of Motor Launches in
Gobind Sagar Lake (Himachal
Pradesh

1433. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
‘TOURISM AND CIVIL AVIATION be
pleased to state the latest position
regarding the commissioning of the
two motor launches for tourist pur-
poses in the Gobind Sagar Lake in
Bilaspur District of Himachal Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
‘SHI): The launches are under construc-
tion.
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Proposal to Air Link State Capitals
with Néw Delhi

1434. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased to state:

(a) the names of the capitals of the
States/Union Territories which  are
still not linked with the New Delhi
by air;

(b) whether it is proposed to link
all such capitals with New Delhi in
the Fifth Five Year Plan;

(c) if so, whether any priority list
has been drawn in this regard with a
view to provide the air link in a
phased manner; and

(d) If so the main features thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a). e capitals of the
following States and Union Territories
are not connected by air:

Himachal Pradesh (Simla)
Meghalaya (Shillong)
Nagaland (Kohima)
Arunachal Pradesh (Itanagar)
Dadra and Nagar Haveli (Slivasa)
Lakshadweep (Kavarette)
Mizoram (Aizawl)
Pondicherry (Pondicher-
ry)

(by to (d). While it is not possible
to air-link all these capitals in the
near future, an aerodrome is being
constructed at Barapani near Shillong.
A survey has also been made for a
suitable site near Simla in Himachal
Pradesh. ‘The expansion of civil avia-
tion facilities is a continuing process
and a variety of factors have to be
taken into consideration induding
trafic potential fleet position and
availaility of resources.
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Setting up of an Aerodrome near
Simla

1435. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether the survey for the set-
ting up of an aerodrome nea: Simla
has been completed;

(b) if so, the findings of the sucvey;

(c) the likely time by which
project would be sanctioned; and

the

(d) the time by which it would be
possible to link Simla by air with New
Delhi?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Survey of the
site at Jabbar-Hatti near Simla has
just been completed and the report is
under examination in the Civil Avia-
tion Department.

(c) and (d). It is not possible to
give any indication at this stage..

ExPort of Buffalo Meat

1436. SHR] N. K. SANGHI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether buffalo m=at is being
exported to foreign countries and if so,
the quantity exported and revenue

earned during the last three years:
and

(b) whether Government are pro-
posing to set up a factory to process
such meat and if so, where?

- THE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): (a) Yes, Sir. The
quantity and value of buffalo meat ex-
porfted. during last three years are
given below:—
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(Q in tonnes)
(V in Rs. lakhs)
1973-74

Q \Y
1573 81-45

1971-72 1972-73

Q \Y Q v
148 3-81 1065 31-67

(b) No, Sir. State Agro Industries "
Corporations of some Stateg - like
Kerala and Maharashtra are getting
up such production units.

Indo-Bangladesh summit on Joint Jute
Export Strategy

1437. SHRI N. K, SANGHI: Will the
Minister of COMMERCE be pleased tc
state:

(a) whether at the Indo-Bangladesh
submrait meet held recently in New
Delhi, the joint export strategy was
considered; and

(b) if so, the various decisions taken
as a result of the joint discussion and
how these will be implemented?

THE DEPUTY MINISTER IN THE
MINISTERY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

{b) A proposal to consﬁtute a Joint
Commission on Jute is under consider-
ation. ’

Arrears of Income Tax and Wealth.
Tax against. Volga Restaurani

1438. SHRI A. K. GOPALAN: Wilk
the Minisicr of FINANCE be pleased
to state:

(a) the amount of Income Tax and
Wealth Tax outstanding against Volga:
Restaurant, New Delhi and the group
running it as on the 31st March, 1874;
and

(b) how many appeals or pending
against them in Income-tax Appellate
Tribunal and how much amount is in—
volved?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
K. R. GANESH): (a) The amount of
Income¢ Tax and Wealth Tax vutstand-
ing as on 31st March, 1974 against
Volga Restraurant, New Delhi and
the partners running it is as under:—.

Amount outstanding
as on 31-3-1974
. (Rupees in lakhs)
10.09
0.17

Income-tax
Wealth-tax

(b) The number of appeals pending
before the Income-tax Appellate Tri-
bunal in the cases of Volga Restaurant,
New Delhi and its pértners out of the
appeals filed by the) department/asses-
sees. and the amount of tax invclved
therein is as under:—

No. of app- Tax in-
cals pending  volved (Rs.
in lakhs)
Appeals filed by 2 1-o1 (Income-
the assessees tax)
Appeals filed by 4 0-35 (In-
the department come-tax)

Demand of yarn by Andhra weavers

1439. SHRI Y. ESWARA REDDY:
Wil] the Minister of COMMERCE be
pleased to state:

(a) whether the weavers from
Andhra had placed before Govern-
ment their demands of yarn for the
current year;

(b) whether they had beep supplied
yarn according to their demands; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THF
MINISTRY OF © COMMERCE (SHRI
A. C. GEORGE): (a) The Director
of Handlooms and Textiles of Andhra
Pradesh had communicated to the

1375 LS—5.
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Textile Commissioner on 21st June,
1974 requirements of yarn for weavers
belonging to certaia ¥ssociations and

cooperative  societies in Andhra
Pradesh.
(b) and (c). These requirements

have been forwarded to Indianp Cot-
ton Mills Federation for making
arrangements for supply of yarn
directly from the mills. The Federa-
tion is making neces$ary arrange-
ments.

Converting of All India Handloom
Board into a statutory organisation

1440. SHRI C. JANARDHNAN:
Will the .Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to convert All Indiag Handloom
Board into a statutory organisation;
and

(b) if so, the reason therefor and
the steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No,
Sir. This is, however, oae of the re-
commendations of the Highpowered
Study Team on Handloom Industry.
set up in December, 1973. The re-
commendations of the Team are be-
Ing examined by Goverament.

Loan advanced by Allahabad Bank to
U.P. Electricity Board

1442. SHRI B. R. SHUKLA: Will the
Minister of FINANCE be pleased to
state:

(a) whether any advances were
made to U.P. Electricity Board thro-
ugh Allahabad Bank for energising
nine tube-wells in the district of
Bahraich (U.P.); and

(b) if so, whether nothing has been
done so far hv way of follow-up action
in this behalf?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (by. The U.P. State Electri-
city Board is a constituent of Allaha-
bad Bank. Having regard to the
practices and usages customary
among bankers, as also iz conformity
with the provisions of the Banking
Companies (Acquisition and Transfer
of Undertakitigs) Act, 1970, detailed
information regarding the accounts
of the constituents of a bank, cannot
be divulged.

Allocation of Funds by Nationalised
Banks for Tube-wells

1443. SHRI B. R. SHUKLA: Wil
the Minister of FINANCE be pleased
to state: .

(a) whether five hundred tube-wells
were sanctioned on consortium basis
to be financed by Allahabad Bank in
the district of Bahraich;

(b) whether the allocations were
sanctioned to different brancheg of
nationalised banks at Bahraich, fer
pushing up the scheme of constructing
masonary wells, tube-wells and instal-
lation of persian wheels; and

(c) whether the progresg thereof is
extremely slow due to lack of interest
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and enthusiasm on the part of the lead
Bank ie. the Allahabad Bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
aud (b). Under the Uttar Pradesh
Agricultural Credit Project, the
minor irrigation programnme for
Bahraich District has been allocated,
under an agreed banking plan, to
three commercial banks, viz.,, Allaha-
bad Bank, Ceutral Bank of India and
Punjab National Bank and to the
Uttar Pradesh State Cooperative
Land Development Bank. The de-
tails of the programme in Behraich
District, allocated to these banks
wader the banking plan and sanction-
ed by the Agricultural Refinance
Corporation, are shown in the State-
ment enclosed.

_ (c) The delay as partly due to the
Non-availability of power and shor-
tage of diesel-oil which resulted in
holditig up of disbursement of loans
for minor irrigation work It is
also true that the banks are new in
the field and, as a consequence pro-
gress has been somewhat slow in the
#iitial stages. Banks are, however,
taking all possible steps to fulfil the
targets set for them, in cooperation
with the Lead Bank,

Statement
Names of Banks No of Physical target
Brancizhes
in the Boring Masoniry Mason: Pum ‘Tube
District and wells i well i :eup wells
insrallation b ring’ di~sel or
of persian and ins~ electric
wheelson tal ation
existing of
wells Persian
wheels
Allahabad Bank 4 . 198 308
Punjab National Bank 1 s 10 s 100 100
Central Bank of India . 4 a8 300 23 300 $00
State Cooperarive Land
Developrent Bank . 3 7 190 7 6ss 1293
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Conference of Indian Tourism Offici-
als in New Yerk

1444. SHR] SUKHDEO PRASAD

VERMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether a Conterence of
Indiap Tourism Officials was held re-
ceutly in New York; and

(b) if so, the main points discussed
there and the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Yes, Sir.

(b) The The important points dis-
cussed were:
(1) The impact of tourism pro-
motion policies duriag the
past year.

(2) Our promotional strategy
abroad; identification and
solution of the problems that
hinder the growth of tourism
in India

The important
were:

recommendations

(1) Opening of a tourist office in the
newly affluent market like West Asia;
production and awvailability of ade-
quate tourist literature in foreign
languages i.e. English, German, Fre-
nch, Spanish, Japanese and Arabic to
meet the increasing requirements of
tourist offices; introduction of special
promotional fares to India on some
international routes; simplification of
charter regulations; cocessional fares
on Indian Airlines and Railways; in-
crease in hotel capacity in India; pro-
vision of wayside amenities for over-
land tougzists on high density road
routes, promotion of yeuth traffic;
development of beach resorts and
simplification of visa and customs
formalitien

Written Answers 10,

The Department of Tourism has
taken up the recommendations with
the concerned authorities. Action bas
already been taken on some of the
recommendations, Indian  Airlines
have announced concessional fares
to foreign tourists aad youth travel-
lers on their domestic routes. Cer-
taip restricted areas have been open-
ed to foreign tourists. Multi-entry
landing permit facility for 28-days
has been allowed to visitors coming
to India without visa.
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Impact of monetary expansion gn the
inflationary tremds of economy

1446. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE tve
pleased to state:
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(a) whether money supply has
grown considerably during the last
three years;

(b) if so, the figures thereof, year-
wise and the reasons therefor; and

(c) the impact of this mouetary
expansion on the inflationary trends
of our economy?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A statement showing
the variatious in money supply dur-
ing 1871-72, 1972-73 and 1973-74 and
the factors affecting money supply is
enclosed. The increase in net bank
credit to government was the major
factor affecting money supply in
1971-72 and 1972-73; in = 1973-74 the
expansion in money supply was
largely due to the increase 1 bank
credit to commercial sector.

(c) The basic reason for the infla-
tionary trends is the imbalance bet-
ween effective demand created by in-
creases in money supply, on the one
hand, and the inadequate supplies of
goods, on the other.

STATEMENT
Analysis of Money Supply Incteases
(Rs. crores)
1971-72 1972-73 1973-74
A. Money supply with the public 4 998 +1274 +1346
e (a0t (4157%) (+14-3%)

B. Factors affecting money supply variations (14

2+3+4—5) .
1. Net Bank credit to Government +1181 +1324 +956
2. Bank credit to Commercial Sector . +848 41117 + 1453
3. Net foreign exchange'uscts of the banking sector +61 —37 4107,
4. Govsrnment’s net currency liabilities to Public 427 +45 +39
5. Non-monetary liabilities of Banking Sector 4 1120 -1 1175 +1209

NotE :—PFigures in brackets show percentage increase over the preceding year: -
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Cut in Non-Plan Expenditure of

States
1447. SHRI NAWAL KISHORE
SHARMA: Will the Minister of

FINANCE be pleased to state:

(a) whether some of the States in
the country have agreed to cut their
non-plan expenditure;

(b) if so, the names of such States;
and

(c) the effects of such a cut on
ncu-plan expenditure in those States
on the projects/schemes which are
already half way completed?

"THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
Government of India are having dis-
cussions with the State Governments
to emphasise the need for reducing
non-Plan expenditures and to raise
resources for the Plan. Discussions
have been completed with Assam,
Karnatakt, Madhya Pradesh, Panjab,
Rajasthan and West Bengal. The
States have generally reacted favour-
ably to these suggestions, Since
the States are being asked to curtail
non-essential and unproductive ex-
penditures, this will naturally aot
have any adverse impact, on their
developmental projects and schemes.

ﬁm T 1 wamw 5
qew mIm A wW ¥

1448. o wEfATIW qtdq :
g7 far Wl Oy @ N FAT G
f& :

(%) =1 waw 57 (w=
RW) F THIE Gt 7 o
wfedt qur ST = @ TR @
oW w AT wy far ;o

SRAVANA 11, 1886 (SAKA)

Written Answers 306

(w) afz g, @ Ta%r w3zt
LS

() afz &, a1 g3z Fafmm
&F g Q®T FW@ F @@y I £ ?

faw st (s avAARE wg™)
(%) & (7) w&i &% @wa § g
28 | a1 T o) aEr =T 9w
W @

Introduction of ne : monetary policy
for squeezing credit

1449. SHRI ISHAQUE SAMBHALI:
SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE

be pleased to state:
(a) whether Government have de-

cided to introduce a new monetary
policy for squeezing credits;

(b) if so, the salient features
thereof; and
(c) whether the credit squeeze

apptied in the last busy season was
not effective and if so, the reasons
therefor and the precautions pro-
posed to be taken in introducing the
new policy?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In the present phase
of acute inflationary conditions in
the economy, the main objective of
the credit policy measures announc-
ed by the Reserve Bank of India from
time to time has been to eusure that
while on the one hand the overall
credit expansion does not lead to
accentuation of inflationary pressures,
on the other, all legitimate require-
ments of funds for supporting pro-
duction including priority sectors
movement of goods and exporst are
adequately met.
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While announcing the slack season
policy measures in April, 1974, the
Reserve Bank had advised the com-
mercial banks that they should re-
gulate the flow of credit in the slack
season ¥1 such a manner that the net
expansion in bank credit during the
season as & whole would constitute
approximately one-third of the addi-
tional deposit mccretion during the
period. Banks were also advised that
during the year ending April, 1975,
credit expansion should be contained
within 65 per cent of the deposit
accretion for the year as a whole,
after allowing for statutory preemp-
tions. Banks have been further advised
that by the end of October, 1974, they
should bring down the total of sanc-
tioned bill re-discount limits to 40
per cent of the level as at the end of
April, 1974. With a view to ensur-
ing that the flow of credit in the
slack season is kept within the broad
perameters indicated by the Reserve
Bank, certain chaniges in respect of
statutory ratio and cash reserve ratio
and interest rates for certain items

were also announced. B

With a view to reinforciag the
measures announced jn  April, on
July 22, 1974, the Reserve Bank
announced the followiag additional
measures effective from the close of
business on 22nd July, 1974:—

(i) Increase in the bank rate by
2 percentage points from 7
per cent to 9 per cent.

(ii) A hike jn the interest rates
payable on term deposits.

(iii) Increase in the minimum
lendinng rate from 11 per cent
to 12.5 per cent except in the
case of specifically exempted
categories.
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(iv) Increase In the minimum
rate of discount on bill
finance from 9.5 per cent to
11 per cent for drawers’
bills, and from 11 per cent to
125 per cent for drawees’
bills.

(v) Increase in the minimum ijr-
terest rates on advances
against commodities covered
under selective credit con-
trol measures from 12 per
cent to 14 per cent and from
13 per cent to 15 per cent as
specified for individual com-
madities and parties.

(vi) Increase in the maximum
rate of interest chargeable
on export credit other tham
on export credit other than
from 9 pér cent to 10.5 per
eent.

(vii) Increase in the interest rates
on advances to public food
procurement agencies from
9 per cent to 11 per cent in
the case of Food Corpora-
tion of India and 9 per cent
to 12 per cent in the case of
State Goveruments ang their
agencies.

Tviii) Increase in the maximum
rate chargeable on borrow-
ings of commercial banks
from Reserve Bank from 15
per ecent to 18 per cent.

(ix) A suggestioa to the banks
that they should keep a close
watch on the end-use of the
advances drawn by thelr
clients, particularly clients
enjoying large credit limits.

(¢) The credit restraint measures
beiag pursued by the Reserve Bamk
since May, 1973, have helped to bring
wbout a certain measure of restraint
and assisted in selective dispensation
of credit broadly in lie with the
priorifies laig down.
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Discrimination suffered by senlor

cadreg of Central Secretariat Service

as a result of implementation of Third
Pay Commission Report

1450. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether senior cadres of the
Centra] Secretariat Service have suff-
ered discrimination as a result of the
implementation of recommendations of
the Third Pay Commission:

(b) whether those among them who
have stagnated at the maximum of
their pay scale for over a year before
1st January, 1973 and promoted to the
next higher scale of pay any time be-
fore that date. stand to lose in the
terms of basic pay fixed under the
Central Civil Services (Reviseq Pay)
Rules, 1973 when compared to those
junior counterparts who have
remained at maximum of their scale
for as long on the same date and pro-
moted since then; and

(c) it so, the steps proposed by Gov-
ernment to avoid such situations?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No. Sir.

(b) and (c), Orders have issued on
18th July, 1974 that in cases where a
senjor Government servant promoted
to a higher post before 1.1.1873 draws
less pay in the revised scales recom-
mended by the Pay Commission than
his junior who is promoted to the
higher post after that date, the pay of
the senior officer in the' revised scale
in the higher post should be stepped
up to the level of the pay fixed for the
junior officer in the higher post with
effect from the date of the promoton
of the junior officer subject mainly to
the followng conditions:—

(a) Both the junior and senior
officers should belong to the
same cadre and thel posts in
which they have been promot-

- ed should be identical in the
‘ same cadre;

(b) The unrevised and revised
scales of pay of the lower and
highetr posts in which they are
entitled to draw pay should be
identical: and

(c) The anomaly should be direct-
ly ag a result of the applica-
tion of the provisions of FR
22-C in the revised scale.

Credit squeeze policy of RBIL
1451. SHRI N. E. HORO:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of FINANCE be
pleased to state:

(a) whethe: the
Policy of credit squeeze imposed
during the last busy seascn (from
October 26, 1973 to March 29, 1974)
has failed in its prima-y aim of cur-
bing expansion of commercia] bank
credits; and

Reserve Bapk’s

(b) it so, how does the expansion of
bank credit during the above period
compare with the correspoading
period last yeac?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) The impact of the credit rest-
raint measures pursued by the Re-
serve Bank during the 1973-74 busy
season has to be judged in the light of
the abnormal conditions which the
economy had to face during this
period. The main objective of the
measures was to ensure that while on
the one hand the overall credit ex-
pansion did not lead to accentuation
of inflationary pressures in the
economy, on the other all legitimate
requirements of funds for surporting
production including priority sectors,
movement of goods and exports was
adequately met. The credit policy
measures did help to bring about a
certain measure of restraint and
assisted in selective dispensation of
credit broadly in line with the priori-
ties laid down. ’
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(b) The sectoral break-down of the
1973-74 Statement-1.
busy season and its comparison with

credit expansion during the
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1972-73 busy A season are set out in

STATEMENT
SECTORAL DEPLOYMENT OF CREDIT EXPANSION
(in Crores of Rupees)
N Credit expension during Credit expension
busy season 1973-74(end  during busy season
Oct 73 toend April’74)* 1972—73 (end det’72F
) 0 end April'73)
Amount  Percentage Amount Percentage z
increase increase;
I Total Bank credit ( cxcludmg i
bills rediscounted), . 931 14°4 897 17°1
II Bills rediscounted 244 19
I  Gross Credit mcludmg bxlls 1
rediscounted, 1175 181 916 17°4
1 Food Credit 190 80 9 6 2°7
v »
2 Export Credit 214 347 114 26°3
3 Credit to public sector under-
takings ; . . . . 125 197 8¢ 21'3
4 Credit to priority sector e.g.
agriculture, small scale industri-
es, small trade,mnd t.rans-J
port, etc . . 219 14'0 122 9°s
5 Residential sector mainly &
medium and large indiustries,
wholesale trade in the pnvate
sector) 127 12-4 588 206
6 Gross credit (mcludmg bxlls
rediscounted) 117§ 181 916 17° 4

*Date for April, 1974 relate to Banks which account for about 999, of total credit

Decision on Dhawan Commitiee Report

1452. SHRI D. B. CHANDRA
GOWDA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether Government have taken
a decision on the future of the Avro
aircraft after examining the Dhawan
Committee Report; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The one-man

Avro Evaluation Committee under the
chairmanship of Dr. S. Dhawan has
not yet submitteq its report.

India’s Aid to Foreign Countries Under
Colombe Plan

1453. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) the particulars regarding the
financial assxstance extended to
various countries by India during the
last three years-.long ‘with the



113 Written Ansuers SRAVANA 11, 1896 (SAKA) Written Answers 1i4

services of its experts as India’s
contribution under ~Colombo Plan

Programme; and

(b) the amount of aid received by
India under Colombo Plan by way of
bilateral aid and technical assistance
since 18727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). India extends maibly
technical assistance under  the
Colombo Plan, except in the case of
Nepal and Bhutan to which financial
assistance is also extended.

The financial assistance committed
in respect of these two countries
during the years 1970-71, 1971-72 and
1972-73 is as follows:

(Rs. Crores)
Country 1970-71 1971-72 1972-73
Nepal 9°36 9 12 7-50
Bhutan 6°60 800 9-90

India has given t‘echnical assistance
to various countries under the
Colombo Plan in the shape of services
of experts and {raining facilities.
The number of experis sent ang the
number of training [rlaces given
during the years 1970-71, 1971-72 and
1972-73 are given below:

1970-71 1971-72  1972-73
Experts 25 12 9
Training places 261 323 414

The assistance received by India
unde: the Colombo Plun is technical
assistance mainly in the form of ex-
perts, training places and marginal
amounts of equipment. The value of
such assistance received by India
during 1972 was of the order of
$9.40 million. The finalised figure for
1973 is not yet available.

Steps to Check Smuggiing in Coastal
and Border Area;

1454. SHRI KAMALLANNA: Will
the Minister of FINANCE be pleased to
statey

(a) whether Government have laun-
ched any vigorous drive against smug-
gling in the coastal and border arcas of
the country;

(b) whether some cases have been
brought to the knowledge of Govern-
ment regarding smuggling in the
coastal areas;

(c) if so, a brief account thereof; and

(d) the measures Government have
proposed to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Yes, Sir.

() As a result of anti-smuggling
measures taken, the value of all India
seizures has progressively increased as
shown by the following figures:

Year (Value in Rs. Crores)
1971 20 8
1972 25.4
1973 33.5
1974 (up to May) 24.8

Synthetic fabrics and yarns, watches,
gold, whisky, blades tape recorders,
electronic calculators, cosmetics, ciga-
rettes and other luxuries are smuggled
into the country. Silver narcotic drugs,
antiques, spices and films are smuggled
out of the country.

(d) Systematic collection and follow
up of information keepiag a watchfu!
eye on suspected smugglers, rummag:
ing of suspected vessels or aircrafts,
and checking of vulnerable sectors
along the coast and the land frontiers.
Additional launches ind vehicles are
being provided from time to time for
effective interception preveaticn etc.
Some senior officers of the rank of
Collectors of Customs. Aditional
Collectors of Cuctoms and Assistant
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Collectors of Customs have been posted
in vulnerable areas to look afte- anti-
smuggling work exclusively. Recently,
the Customs Act, 1962 has been further
amended to provided more severe
punishments for smuggling offences
and to plug loopholes,

To build up an anti-smuggling fleet
an order for purchase of 20 fast laun-
ches has been placed in the first
instance. A large complement of anti-
smuggling staff has been sanctioned to
check smuggling at major ports and air-
ports and for combating smuggling on
the West Coast and Tamil Nadu Coast.
A wireless communication net-work is
also being established.
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Unclaimed gteel billets and ingots
found in Motia Khan, New Delld

1458. SHRT BHOGENDRA JHA:
Will the Minster of FINANCE be
pleased fo state:

(a) whether nearly Rs. 10 lakhs worth
of steel billets and ingots obtained un-
authorisedly were foung lying unclaim-
ed in Motia Khan New Delhi in the
first week of June, 1974;
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(b) if so whether any steps have been
taken to find out how this large quan-
tity found its way into motia Khan,
New Delhi; and

(c) the steps taken to dispose of
the steel so found?.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) During the course of
searches by the Income Tax Depart-
ment in June, 1974, steel worth
Rs. 2,60 000/- approximately was origi-
nally found on the public road at Motia
Khan on the 6th June, 1974 and no
party ciaimed it as belonging to it on
that day. Out of this stock roughly
Rs. 2,500 000/- work of steel was gubse-

quently claimed by one of the parties °

whose premises were being searched.
Steel worth Rs. 10,000/- approximately
has still not been claimed by any party.

(b) Investigations as to the source of
aquisition of the stee! are in progress.

(c) Pending investigations, the steel
so found has been attachedq by the
Income-tax Department by a prohibi-
tory order u’s 132{3)of the Income-tax
Act 1961. The Regional Controller of
Iron ang Steel is also taking necessary
action regarding the unclaimed stock.
Further action will be taken as called
for under the law.
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Itemg of Products Exported through
the Trade Development Authority

1460. SHRY BHAGIRATH BHAN-
WAR: Will the Minister of COM-
MERCE be pleased to state:

(a) the products exported through
the Trade Development Authority since
its inception;

(b) the value of the products ex-
ported and the names of countries to
which exported; and

(c) whzther any new markets have
been explored by the Trade Develop-
ment Authority and the items pro-
posed to be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Since Trade
Development Authority is ouly a
service organisation, the question of
Exports being made through it does
not arise.

(b) Does not arise. However,
TDA’s clients exported goods worth
Rs. 23.28 crores and Rs. 45.33 crores
in 1972-73 and 1973-74 respectively to
the target markets of West Europe,
USA, Canada and Jepan.
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(c) Australia and New Zealand
have recently been added to the tar-
get markets of the Trade Develop-
ment Authority and the items select-
ed for export promotion to these
markets are the same as for other
ta-get markets, statemen: showing
the list is attached.

Statement

List of products taken up for Ex-
port Development by Trade Develop-
ment Authority.

Electronic Equipment and Com-
ponents

Sewing machines and Components
Bicycles and Components
Automobile Ancillaries

Canned/Dehydrated Vegetables products

Christmas and other Decorative light sets, Wooden decora-
tive articles including carved ones, Art metalware.
Instruments for Industrial, Laboratory, Hospital and Edu-

cational use

AUGUST 2, 1974
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Industrial Fasteners

Ferrous Castings and Forgings for
Industrial Application

Stainless Steel Cutlery
Thermo-Plastic and Thermo-setting
Plactic Goods

Canned Fruits and Juices

Wooden Furniture including di-
mension stocks for CKD (complete-
ly knocked-down) Furniture

Leather Goods and Garments

Selected Consumer Goods

Selected Handicrafts

Sports Goods
Small Tools and Hand Tools

-

}Takenlup during 1971-72.
J v

Home furnishings, Locks,YPadlocks, Mettalic Bathroom }Taken up during 1972-73.

Fittings, Agarbattis
Flash lights
Saddlery items

Enamelled kitchenware.

Foreign Aid in 1974-75

1461. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to
state:

(a) the latest figures about the pros-
pect of availability of international
loans, to India;

(b) break up of the quantums of
such aid expected to be (i) utilised
for development purposes and (ii)
payment of interests on international
loans; and

(c) the latest figures about the total

amounts of (i) international loans

received by India (ii) expected to Le

received. and (iii) interest on interna-

tional loans paid or to be paid by
Government this years?

v Ma' .-

}T aken up during 1973-74.

. . Taken up during 1974-75.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (c¢). During the year cnded
June, 1974 India signed -Agreements
with the International Develcpment
Association (IDA) for an amount of
$390 million and an Agreement with
World Bank for a loan of $52 million.
If arrangements for the Fourth Re-
plenishment of resources for IDA are
completed satisfactorily, India may
get a larger amount of assistance
from the IDA than in the past year
for the next three-years covered in

the Fourth replenishment period-
Similarly, India can hope to get
somewhat larger amount of loans

from the World Bank.

(b) Al this assistance is given for
development purposes.
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Grievances voiced against coacentra-
tion of Head Offices of Financial Iosti-
tutions in One City

1463. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether grievances have been
voiced against concentration of the
head offices of Government financial
institutions in one city in the western
part of the country only;

(b) if so, the nature of the
vances voiced in this regard;

grie-

(c) other facts about the locations
of the financial institutions of Gov-
ernment and the names of such
institutions;

(d) whether such concentration of
the head offices of the financial insti-
tutions has led to disparity in availing
of financial benefits by different
States;

(e) whether Government propose
to reconsider the issue of dispersal of
the Head offices of such institutivns;
and

(f) if not, the mechanism envisag-
ed by Government for equitable
distribution of financial opportunities
likely to be available to different
States?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (f). Opn occasions, sugges~
tions have been received for locating
the headquarters of new financial
institutions at places other than
Bombay. Most of the financial insti-
tutions have their own Statutes and
the headquarters of these institutions
are located at places indicated in the
respective Statutes. In a few cases,
administrative convenience has been
the guiding factors.

The names of institutions with
their respective headquarters located
at Bombay are as foll.ws:-—

(i) The Reserve Bank of India.

\
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(ii) The State Bank of India.
(iii) Centrel Bank of India.
(iv) Bank of India.

(v) Bank of Baroda.

(vi) Dena Bank.

(vii) Union Bank of India.
(viii) ‘Deposit Insurance Corpora-

tion.

(ix) The Agricultural Refinancé
Corporation.

(x) The Industrial Development
Bank of India.

(xi) Units Trust of India.

(xii) Life Insurance Corpﬁratioh
of India.

(xiii) General Insurance Corpora-
tion of India.

Certain suggestions were received
at the time of locating the head-
quarters of General Insurance Cor-
poration of India. This is a holding
company having four subsidiaries and
undertaking functions set out 1n see«
tion 8 of the Generual Insurance Busi-
ness (Nationalisation) Act, 1972.
This Corporation concentrates moe
on re-insurance business besides aid-
ing, assisting and advising its feur
subsidiaries. As it started - from
scratch, no large fwads were avail-
able for investments. The major
part of fundg available for invest-
ment will be in the hands of its four
subsidiary companies and hence the
regions where their headquarters are
located will be well served and will
also be provided with employmeat
potential.

The mere fact of head offices of
these financial institutions being
located at Bombay has not led to
ahy disparity in the grant of finan-
cial assistance to differeat States.
These institutions open regianal/
branch offices wherever necessary.

All India institutions eare aware of
the Government policy of = having
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more equitable disbursal of their
ikivestments among the various
States. Certain concessions have

been granted specifically by the Cen-
tral anqd State Governments and the
term lending institutioys to borro-
wers in the backward regions and
areas. Various promotional activi-
ties, such as, detailed surveys of the
industrial potentil and provision of
technical consultancy services in
these areas have been or are being
taken by the Industrial Development
Bank of India in consultation with
other institutions concerned, with a
view to increasing the shares of back-
ward States and regions in the total
assistance provided by the financial
institutiong.

Setting Up of a Textile Mill in Nerth
Bihar

1464. SHRI HARI KISHORE
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for dispersal of textile industry;
and

(b) if so, whether there is any pro-
posal to set up a textile mill in North
Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b).
Under the Fourth Plana licensing
policy for cotton textile industry ex-
pansion was not restricted to any
particular region. = However, while
permitting expansion of the cotton
textile industry duriag the Fifth Plan
period, creation of spinning capacity
in areas where there is an unsatisfied
demand for yarn for handloom and
powerloom weavers and also i
areas where cotton is grown in suffi-
clent quantity but there is little, if
any, iocal demand by spinning units,
will be especially kept in view, to
achieve a better dispersal enad balanc-
ing of demand and supply of yara.
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Directives issued by R.BI. regarding
probe into accounts of 50 top borrowers

1465. SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank cof
India has issued directives for a
probe into accounts of 50 top borro-
wers in the country;

(b) if so, the salient features; and

(c) the amounts advanced by the
banks to these borrowers and the
purpose for which the amounts were
given?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In accordance with the
existing arrangements effective from
June, 1970 all proposals for grant of
limits of Rs. 1 crore or more from the
banking system to any single borro-
wer are required to be submitted by
commercial banks to Reserve Bank
of India for credit authorisation, in
terms of a detailed proforma, for
facilitating scrutiny of such proposals
by the Reserve Bank. Banks were
also advised by the Reserve Bank to
adopt the same proforma with a view
to ensuring similar scrutiiy in res-
pect of proposals of Rs. 25 lakhs and
above which ere not required to be
submitted to the Reserve Bank of
India. Recently, on 4th July, 1974 in
view of the present difficult credit
situation, Reserve Bank has advised
banks havinig deposits exceeding
Rs. 25 crores, that they should exer-
cise utmost caution to ensure that the
amounts drawn by borrowers are the
minimum required for their imme-
diate legitimate needs and has sug-
gested that, to begin with, in respect
of 50 largest borrowal accounts of
each bank, the bauk should, in addi-
tion to the existing procedure being
followed by it, look specifically into
certain important aspects of the
operation of these accounts, such as
large debits in the account, ths
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maximum and minimum outstand-
ing balances in the account in each
of the last three years, credit turn-
over during each quarter over the
last two years, relationship of inven-
tory levels to production and sales,
major items of debtors and creditors,
intercorporate loans and investments,
extent of dependence on bank finance
in relation to other sources and such
other items as are considered neces-
sary by the bank for the gbjective in
view.

(c) Ia accordance with the prac-
tices and usages customarry among
bankers and also in accordance with
the provisions of the statutes govern-
ing the public sector banks, it is not
possible for the banks to divulge -
formation relating to the affairs of
their constituents.

Working of Powerlooms to the Dis-
advantage of Textile Mills and Hand-
loom Workers

1466. SHRI VASANT SATHE: Will
the Minister of COMMERCE be pleased
to state:

(a) whether large number of
power looms in the Cottage Industries
Sector in Maharashtra, Tamil Nadu
and Gujarat enjoy massive beneiit to
the gross disadvantage of the textile
mills and handloom weavers;

(b) whether Government have re-
ceived complaints to this effect; and

(c) if so, action taken in the matter
and results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Puwerlooms im
the decentralised sector enjoy certain
benefits vis-a-vis the mill sector and
the handloom sector.

(b) Yes, Sir.

(c) The High-powered Study Team
on Handloom Industry which submitted
fts report on the 20th July, 1974, has
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gone into the matter and has made
certain recommendations which are
under consideration of Government.

Problems Faced by Handloom Indus-
try in Kerala

1467. SHRI VAYALAR RAVI:
SHRI M. M. JOSEPH:
Will the Minister of COMMERCE
be pleased to state:

(a) what are the main problems
faced by the Handloom Industry in
Kerala which is earning a large
amount of foreign exchange for the
country every year; and

(b) a brief outline of the steps
taken by Government to help this
industry to come out of its difficulties
and the broad outlines of further
steps proposed to be taken in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCL (SHRI
A. C. GEORGE): (a) Problems faced
by the handloom industry in Kerala
are generally the same as those faced
by handloom weavers in other states.
These relate to supply of raw mate-
rials, availability of finance, competi-
tion with the powerloom sector and
difficulties of marketing, etc. Recently,
it has been represented that power-
looms in Kerala have taken to the
manufacture of crepe cloth resulting
in difficulties to the handloom weavers
Government have not received any
report regarding any other specific
and/or peculiar problems faced by the
handloom industry in Kerala.

(b) A High-Powered Study Team has
recently gone into the problems of the
handloom industry and submitted its
report on the 20th July, 1974. This 18
still to be examined bv Government
and further steps will be taken on th¢
basis of Government's dacisions on the
report. The question regarding reser-
vation of crepe cloth for oroduction by
the handloom sector was gone into, ir:
consultation with the Textile Commis~
sioner, and such reservation was not
considered necessary.
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Development of Varkala as a Tourist
Centre

1468. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
that the people on the southern part
of Kerala are very much agitated
ever the delay in the development
of Varkala ag g tourist centre; and

(b) if so, the action Government
propose to take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). No representation
in this regard appears to have been
received 1n the Department of Tour-
ism. -

Assault on Income Tax Officials dur-
ing Inspection of Bank Lockers
of Steel Dealers, Delhi

-.1489. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Income Tax Offi-
cials were assaulted by the owners
of three lockers of steel dealers while
inspecting Bank Lockers in Patel
Nagar, Delhi;

(b) if so, what protection and spe-
cia] powers Government propose to
give to the officers to avoid .uch in-
cidents in future; and

(c) what action Government pro-
pose to take against the dealers, apart
from taking the matter to Court?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) On 20th June, 1974 the
Income tax officials, who had gone to
the Central Bank - of India, Patel
Nagar. Delhi to search three lockers

belonging to the family members of a
dealer in steel, were assaulted.

(b) The present Income tax Act pro-
vides that an authorised officer may
seek the help of any lPolice Officer for
the purposes of carrying out a search.
This provision .1s- considered to be
sufficient, Normally tne officers of
the Department seek the assistanuce of
police authorities when search is being
carried out at a residential or business
premises and- where obstiuction to the
search or even violence is anticipated.
In case of the search of a bank locker,
itis normally expected that there would
not be any violeace. Under the cir-
cumstances, in the oresant case, the
officers had not summoned police help. .
As soon .as the assault touk place, the
Police Control Room was informed and -
necessary help was obtained.

(c) A complaint has been filed with
the police in this cocnection. The
police arrested five persons and releas-
ed them on bail. Further action as
may be called for under the law will
be taken against the persons concern-
ed.

The materials seized in these sear-
*hes are wunder scrutiny. Necessary
proceedings under section 132(5) of
the lncometax Act, 1481 for passing
orders for estimating the undisclosed
incomes in a summary manner have
been initiated wherever- necessary
Further investigations are in prugress
both from tax evasion and prosecution
angles.

Export of Cement

1470. SHRI SHANKER RAO
SAVANT: Will the Minister of COM-
MERCE be pleaseq to state:

-

-(a) what was the quantity and va-
lue of cement exporteq during 1972--
73, 1973-74 and 1974-75 till the end
of June, 1974:

(b) the reasons for exporting ‘ve-
ment. when India itself is in its shert
supply; and .
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(c) which were the countries to
‘which cement -was exported during
this periody

THE DEPUTY M'NISTFR IN THE
‘MINISTRY OF COMMLRCE (SHRI
A. C. GEORGE): (a) Tre quantity and
‘value of -cem exported during
1972-73, '1973-74"Yand  till the end of
-January, 1974 is’as under:

‘Year Quantity (Tonnesy Value (in *000%)

Rs.)
1972-73 " 316811 505332
3973-74 .. 132569 . 189

“ Export figures are only
available upto Jamiary, 1974

q» To fulfii mutual friendly ‘and
ivilatera! trade obligations especially
«of neighbouring ceuntries.

(c) Bangladesh, Nepal, Maldive is-
lands and Gulf coudtrics namely
.Muscat, Dubai, Abuy-Dhabi, Kuwait,
"Doha and Iran, U.A R. and Kenya.

‘Share of States in confiscated goods
sseizeq im their precﬁve, territories

1471. SHRI SHANKER RAO
‘SAVANT: Will the Minister of
FINANCE be pleased {o state:

(a) the method of disposal of
smuggled goods ‘confiscated by. the
Central Excise ar any other ‘Central
.Agency and by the State police or
«other State agency;

(b) ‘whether some State '‘Govern-
‘ments are claiming g share in the
.smuggled goods conﬁscated in their
territory: amd

() if so. the reaction of the Cen-
‘tra] - Govermrment thereto? .,

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R..
.(a) The method of disposadl,

‘GANESH) :
«of confiscated goods is indicated in the
-attached statement.

B~ Centr:ﬂ ‘Government ‘has receiv-~

«d a proprosa! frofn ore of thé State
1375 LS—8.
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Government for sharing the sale pro-
ceeds of the confiscated goods when the
goods in question have been seized by
the enforcement agencles of the State
Governments.

(c) The proposal is under examina-
tjon of the Central Government,

STATEMENT

PROCEDURE REGARDING THE SALE"
AND DISPOSAL OF CONFISCATED
GOODS.

The procedure regérdiug the sale and
disposal of confiscated goods is as un- .
der:—

(i) Consumer and " luxury goods
" are sold through National Con-
surhers’ Co«m!etdhve Federa-
tion Ltd., New Delhi and also

to certain lC&mt.eens and Co-
opératives cdntrolled by Gov-

ernment. such as Canteen
Stores Department and the
Central Government Emplo-

vees Consumers’ Co-operative
“Society Ltd. (run by the
Ministry of Home Affairs).

Cloves and spices are sold to
M/s. Nationa! Consumers’ Co-
operative ‘Federation Limited,-
New Delhi, Government con-
troMed ‘Clbperatives and ‘Can-
teens' ‘and also by public
auctions - restricted to import
quota holders and industrial
actual users and Cooperatives.

Nylon and other - synthetic
varns are sold by.the-Depart-
ment directly to the Wea-
vers' Associations/©oepera-
tives on the basis of market
price less 10 per cent discount .
-and also. to certified actual. -
users in action.

(ii)

(i)

(iv) Diamonds, precious and semi-
pregisus stones and-conveyan-
ces are sold departmentally:

(v) Gold and silver are despatched
_Eto the Mint. ’

LA I |
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“(vi) Currencies are deposited with
the Reserve Bank of India.

-{vii) Launches and arms and ammu-
nition are kept for departmen-
tal use for anti-smuggling
work.

(viii) Trade goods are sold through
departmental auctions or ten-
ders.

--‘-&‘I'C's Scheme for export of indige-
nous oil

1473. SHRI M. M. JOSEPH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have de-
clded in principle to import edible

olls if their prices in world markets
dgchne,

"(b) whether the State Trading Cor-
poration is also understood to be
fihalising a scheme whereby indige-
nous oil will be exporteq to world

~-markets and cheaper paly oil would
be imported from Malaysia out of
the revenues so earned; and

»(c.) if s0, the estimated amount of
foreign exchange Government pro-
Pose to earn under the scheme?

.THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Import of edible
oils. will depend on the need for aug-
menting domestic supbplies.

..(b) No such proposal is under con-
sideration at present.

(¢) Does not arise,

Proposa]l te promete wilg lfe tourism

- 1474, SHRI VIRBHADRA SINGH:
‘Wil the Minister of TOURISM, AND
w’CIVIL AVIATION be pleased to state:

““(a) ‘whether any, ,p;onog;l xs under
eonnderat:on of Governinent to pro-
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mote wild life tourism ip whe coun--:.
try; and

(b) if so, the main features there-
ofy

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL.
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). Recognising the im--
portance of wild life tourism in India.
it has been decided to set up a Wild
Life Cell in the Department of Touri-
sm. The functions of the Cell are tn:
promote Wild Life Tourism in Indic
and would particularly include:—

1. Development of the touristic as-
pects of the sancturies viz. laying out
of roads, watch towers, water holes
etc.;

2. Provision of accommodation for
tourists of different income groups,.
likely to visit the sanctuaries, priotvi-
ty being given to the needs of foreizn
tourists;

3. Provision of convenient access sna
transportation arrangements from the
nearest rail head/airport to the Wiicd
Life Lodges/Sanctuaries;

4. To develop adejuate transporta-
tion system within sanctuaries to faci-
litate viewing of wild life by provid-
ing mini buses. elephants. launches-
etc.; '

5. Production of {ourist publicity
literature for promotion of wild life-
tourism to India through films, bro—
chures, slides, advertisements and other
allied publicity media;

6. To develop and organise market-
ing of special interest and Safari
Tours, in collaboration with travel
agents in India and abroad and with
specialised tour operators in this fieldr

7. To launch euit;:bﬁe pt‘.?motiona‘"
campaigns periodically to attract tour-
ists to the wild life sanctuaries;
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8. To coordinate activities with the
MBnistry of Agriculture and Forest De-
partments of the State Governments in
their programmes for conservation of
wild life, tiger project scheme and in
. the breeding and multiplication of
gbher rare species etc,

Preposal o create separite cell to
inspect tourist facilities

1475. SHRI VIRBHADRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be please to state:

{a) whether Government propose
to create a separate cell to inspect
tourist facilities all over India and
to ensure their maintance; and

(b) if so, the main features of the
proposal?

,THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The Inspection
Cell in the Department of Tourism
is being activised with a view to en-
sure that various segments of Tourist
Industry keep fuactioning at ac-
cepted standards of efficiency. The
principal functions of the Cell are:

1. To ensure a continuing and sus-
tained inspection activity covering all
segments of tourist industry particul-
larly in the areas of accommodation,
catering and transportation.

2. To tone up various segments of
the tourist industry through inspec-
tions by experienced and knowledge-
able personnel with exposure to con-
ditions of the tourist industry in
other advanced centres.

The basic objective of the inspect;lpn
is 10 render constfuctive help to the
Industry in improving faci.}itiac, sys-
tems, methods. procedureé etc.
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,]mportpd Newsprint Damaged at
Bembay Docks =

1478. SHRI M. M. JOSEPH: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether 1300 rolls of imported
newsprint out of a total of 4,000 rolls,
weighing over 1,350 tonnes ang un-
loaded at Bombay docks during the
month of .July, 1974 were found soil-
ed and damaged; and

(b) if so, the estimated loss as @
result thereof?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). 1300
rolls of newsprint out of a total of
3355 rolls sold by the STC to News-
papers on the high seas and unloaded
at Bombay got damaged due to un-
precedented heavy rains in Bomtay
early in July, 1974. A survey of s
damaged rolls is being arranged by
the pewspapers and claims will be
preferred by them on the Insurance
Companies in terms of the insuraace
policies. It is difficult to give am
estimate of the exact loss.

shatfre fawra & forg fadsii & o
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CBI. report op purchase of ground
handling equilllnent for Indian Airlines

1481. SHRI BIRENDER SINGH
RAO: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have since
received the report of the Central
Bureau of Investigation in regard to
the irregulurities in the purchase of
Caravelle ground handling equipment
for Inadian Airlines from France;

(by if so, the main findings there-
of; and

(c) the action taken or proposed
to be taken by Government thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). The Central Bureau
of Investigation has not so far given
a report on the investigations carried
out in the matter.

@) 1972-73
1973-74
1974-75
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Funds allotted =

ntingency in the
‘offite of CDA, Patna

1482. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of FINANCE
be pleased to state:

(a) the funds allotteq on contin-
gency in the office of Controller of
Defence Accounts, Patna since the
year 1972 to date;

(b) how much expenditure has been
incurred on the purchase of furni-
ture, hot weather establishment,
electricity, telephones and other items,
separately since the year 1972 to
date; and

(c) name of the places where ma-
ximum expenditures have been in-
curred on trunk calls up till now?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH):

. Rs 5,01,966
Rs. 4,61,670
. Rs. 3,82,000

(b) Expenditure incurred on various items is as deta iled below:—

Furnitwre

Hot weather establishment .
Electricity

Telephonesj

Other items

ToTAL :

(c) Patna.

1972-73  1973-74  1974-75

(upto 24-7-74)
Rs. Rs. Rs.

37,378 30,332 Ni|
6,352 5,933 6,318

. * L
57474 53,968 17,579
3,75,612 3,26,076 1,23,060
4,76,816 4,16,39 1.4€.c57




141 Question of
Privilege

A2.400 has,

.QUESTION OF PRIVILEGE—Contd.

.AFFAVIT FILED BY SHRI C. R. Das
Gupta oF 1. O. C. EEFORE THE
PIPELINES INQUIRY COMMISSION

MR. SPEAKER: On the 30th April,
1974, Shri Madhu Limaye sought to
.raise a question of privilege against
.Shri C. R, Das Gupta of 1.0.C. in respect
of the affidavit filed by him before the
Pipelines Inquiry Commission (Takru
Commission) on the 8th February, 1971.
‘Subsequently on the 10th May, 1974,
the Minister of Petroleum and Chemi-
cals (Shri D. K. Borooah), laid on the
‘Table of the House a statement giving

the backgrowad regarding the appoint.
ment of Shri C. R. Das Gupta as
Chairman of 1.0.C. I had then said that
I had not come to any conclu-
sion till then about question of pri-
vilege sought to be raised by Shri
Madhu Limaye against Shri C. R.
Das Gupta.

During the discussion on this matter
in the House on the 30th April, 1974,
Sarvashri Atal Bihari Vajpayee and
Madhu Limaye had suggested that the
relevant papers on the subject might
“be circulated to the members. I now
find that printed copies of the Lok
Sabha Debates dateq the 30th April
and 10th May, 1974, have since been
-circulated to the members. Copies of
the relevant Reports of the Committee
on Public Undertakings and Com:
mittee of Privileges were also earlie
-circulated to the members.

I have examined the matter care-
fully. I find that Shri C. R. Das Gupta,
in his affidavit filed before the Pipe-
‘lines Inquiry Commission (Takru
Commission) on the 8th February 1971,
‘had not made any *reference, direct
or indirect, to the Committee on
Public Undertakings. Further, that
-afidavit was filed by Shri C. R. Das
Gupt» before the Pipelines Inquiry
Commission (Takru Commission) about
-two years prior to the apologies and

SRAVANA 11, 1896 (SAKA)

Privilage
corrections made by Sarvashri P.R.
Nayak and S. 8. Khera. . :

1 am, therefore, of the view that
on the facts of this case, no questitn
of privilege is involved in the matter.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, may I submit that
your remark that Shri C. R, Das Gupt-a
had not made any reference to the
Public Undertakings Committee which
seems to form the basis largely of your
judgment does not seem to be quite in
order. My submission would be that a
reference to any Committee would not
ipso facto involve any official in any
breach of privilege because it is a
matter of privilege, therefore, I would
like that, in these things, the Chair
must take a strictly technical view of
the matter also. Even or the last occa-
sion I had made a submission and I
have my difference of opinion with
the Chair.

weqw wEQ@T : T2 AN T w9 g,
w7 "vawr Fewin o wiffms w8
g

SHRI SHYAMNANDAN MISHRA:
Whenever there would be a real point
of difference, the difference of opinion
on the part of Mr. Mishra would arise.

12.05 hrs.
PAPERS LAID ON THE TABLE
GuJaRAaT CANAL (Amm'.)' RuLes, 1974

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): I
beg to lay on the Table a copy of the
Gujarat Canal (Amendment) Rules,
1974 (Hindi and Engiish versions) pub-
lished in Notification No. G.H./J/34-74/
BIA-1074/4/P in Gujarat Government
Gazette dated the 14th June, 1974,
under sub-section (2) of section 70 of
the Bombay Irrigation Act, 1879 read
with clause (c¢) (iii) of the Proclama-
tion dated the 9th February, 1974
issued by the President in relation to
the State of Gujarat. [Placed in
library. See No. LT-8108/74.]

*Please see Speaker’s observations

at Col. No.........
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-RusBkk BoARD (RUBBER PRODUCTION
COMMISSIONER AND _SECRETaRY) -Rx-
GRUITMENT RuLes, 1974 anp NoTIFicA-
WQNS UNDER ExPorT (QuUALITY CoON-
‘TROL AND INSPECTION) AcT, 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): 1 beg to lay on the
Table—

(1) A’ copy of the Rubber Board
(Rubber Production Commis-
sioner and Secretary) Re-
cruitment Rules, 1974 (Hindi
and English versions) pub-
lished in Notification No.
GSR. 695 in Gazette of
India dated the 6th July,
1974 inder sub-section (3)

- of sectiean 25 of the Rubber
Act, 1947. [Placeq in library..
* See No. LT-8109/74.]

B

(2) A copy of the following Noti-
fications (Hindi and English
versions) under sub-section
(3) of section 17 of the Ex-
port (Quality Control and
Inspection) Act, 1963:—

(i) The Export of Drieg Fish
(Inspection) +enendment
Rules, *1974. published in
Notification “~ No. S.O. 1164
in Gazette of India dated
the 11th May, 1974.

(ii) The Export of Jute Products
(Quality Control and Ins-
pection) Amendment Rules
1974, publisheg in Notifica-
tion No. S.O. 1165 in
Gazette of India dated the
11th May 1974.

mrhe Export of Steel Tubes
‘and Tubulars ° (Quality
Control and Inspection)
Amendment Rules, 1874,
published in Notification
No. S.0. 1166 in Gazette of
India dated the 1ith May

1974.
(iv) The Export of Pesticides
and their Formulations
s Inspection)  Amendment
' Rules, 1974, published in
Notification No. S. O. 1167
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in Gazette of India dated.
the 1ith May, 1974, .

(v) The Export of Ceramic . Pro-

ducts .(Inspection) Amend-
ment Rules, 1974, published.
in Notification No. S. O..
1168 in Garette - of' India
dated the 11th May, 1974.

(vi) The Export of Vinyl Film.

and "Sheeting’ . (Inspection)
Amendment Rules, 1974
published in Notification.
No. S. 0. 1169 in Gazette of
India dated the 11th May,.
1974.

‘vii) The Export of Rubber Gloves.

for* . Electrical Purposes-
(Inspection) Amendment
Rules 1974, published in.
Notification No. S.0. 1170-
in Gazette of India dated
the 11th May, ‘1974.

(viii) The Export of Bright Steel

Bars (Quality Control and
Inspection) Amendment
Rules 1974, publisheéq: in
Notification No. S. O. 1171
in Gazette of India® 'dated
the 11th May, 1974. ‘%

(ix) The Export of Minerals and

Ores—Group I (Inspection)
Amendment Rules, 1974
published in  Notification
No. S. 0. 1391 in Gazette of
India dateq the 8th June
1974.

(x; The Export of Minerals and

Ores—Group II (Inspection)
Amendment Rules 1974,.
published in Notification
No. S. O. 1392 in Gazette of
India dated the 8th June,
1974.

(xi) The Export of Mica (Inspec-

tion) Amendment Rules,.
1974 publisheg in Notifica-
tion No. S. O. 1393 in
Gazette of India dateq the-
8th June, 1974. [Placed in:
library. See No. LT-8110/

4.1
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MineraL CoNceEssioN (Ampr.) Buires,
1974

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
SHRI SUKHDEV PRASAD): I beg to
lay on the Tabie a copy of the Mine-
ral Concession (Amendment) Rules,
1974 (Hindi ang Engligh versions)
published in Notification No. G. S. R.
509 in Gazette of India dated the 25th
May, 1974 under sub-section €1y of
section 28 of the Mines and Minerals
(Regulation and Development)  Act,
1957 ::|Placed in: library. See No.
LT-8110/74].

NOTIFICATIONs UNDER EssENTIAL COM-
mopITIES AcT, 1955

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): I beg
to lay on the Table a copy each - of
the following Notifications (Hindi and
English versions) under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955:—

(i) The Paper. (Contrcl of Pro-
duction) Order 1974, publish-
ed in Notification No. S.0O. 465
(E) in Gazette of India dated
the 1st August, 1974.

(ii) The Paper (Conservation and

Regulation of Use) Ocxder,
1974, published in  Notifica-
tion No. S.O. 456(E) in
Gazette of India dated the 1st
August, 1974.

[Placed in Library. See No. LT-

8114/74.1

12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SALE OF GRANULATED MUD AS
FERTILISER IN PUNJAB

SHRI HARI SINGH (Khurja): Sir,
I call the attention of the Minister of
Agriculture fo-.the fallowing matier
of urgent public importance and

* SRAVANA 11,
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request that”he mdy make a state- -
ment thereon:

“The reported racket in which.
granulated mud was sold as ferti--
lisers in Punjab”.

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE-
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRA-
MANIAM): In July 1973, informa--
tion was recgived from the Govern-
ment of Punjab that a large nymber-
of bags supposed to contain imported
Di-Ammonium Phosphate had been.
sold to some farmers in Punjab who
complained that these bags did ot
contain fertiliser but granulated miud.
Preliminary enquiries made by the
offitTals of the State Government and
the Government of India showed, that
prima facie it was a case in which.
some anti-social élements had “got.
mud granulated_in Bombay and sold
it as imported Di-Ammonium Phos-
phate to some private dealers in
Punjab after despatching it under-
fraudulent bookings as from the
“Food Corporation of India”. Action
was taken by thé State Government
authorities to confiscate the relevant
records available with the dealers in
the State, and by the Union Ministry -
of Agriculture, in consultation with
the Ministry of Railways, to confis-
cate the relevant records at the
Bandra Marshalling Yard Railway
Station, from where the bookings
had been done. The case was there-
after handed over to the Central’
Bureau. of Investigations in August
1973, for investigation and report.

The final report from the Central
Bureau of Investigations has not yet
been received, but according to the
two Progress Reports received the-
accused have already been identified”
and four persons have been arrested.

In the reports received so far from
the Central Bureau of Investigations, .
there is no indication to show that
the Fertilizer Corporation of India as
an "Organization or any official of the-
Fertilizer Corporation of India, is-
involved iu this case.



‘447  Fertilisers Racket in
Punjab (CA)

Because of the shortage of chemi-
cal fertilizers in the country, some
-anti-social elements are exploiting
dhe position and indulging in mal-
practices like adulteration:  black-
marketing etc. To meet this situa-
—ticy, Government of India have
~vested adequate powers—including
powers of summary trial—under the
Fertilizer (Control) Order in the
“State Governments to deal with
~offenders. State Governments have
:also been asked to step up their
“Quality Control Checks.
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in Punjad (CA)
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SHRI C. SUBRAMANIAM: I agree
‘with the hon. Member that anti-social
elements are a greater menace than
even the natural clamities and we
have to take care of them not only
-in regard to fertiliser distribution
-but in regard to various other anti-

Fertilisers Racket
in Punjab (CA)
social activities as well. That is a
matter with which we are all con-
cerned, and not only Government but
even the members of the public alse
will have to be careful and see that
the anti-social elements do not am
ploit a particular situation.

1So

As far as this incident is concerp-
ed, I have already stated that the Fes-
tiliser Corporation of India has ab-
solutely nothing to do with this.
Unfortunately, there are three FCls
in this incident. The Fertiliser Cor-
poration of India is one FCl; the
Food Corporation of India is another
FCI; and this firm itself which has
adopted the name of Fertihser Che-
micals India, Ltd. is the third FCL
Therefore, there is 2 good dea! of
confusion with regard to this FCI.
I want to make it quite zlear that
the Fertiliser Corporation of India
has nothing to do with this and this
has been passed on as imported ferti-
liser from Czechoslovakia. All im-
ported fertilisers are handled by the
Food Corporation of India. Therefore,
the label was also put as ‘Food
Corporation of India’ and the souree
given as ‘Czechoslovakia’. We have
varified it. There has been absolute-
ly no import of any fertiliser from
Czechoslovakia. Therefore, that
question does not arise at all, of
some foreign hand playinz some trick
on us. There is absolutely no basis
for that. This is simply a case of a
few persons trying to !ake advantage
of the shortage in fertilisers and pas-
sing on this mud as fertiliser. They
have been caught and arrested. Un-
fortunately, there is one official also
involved in it. He was working not
in the Food Corporation cf India, but
in the Department of Agriculture. He
was an officer on deputation from the
Railways who was functioning as a
liaison c¢fficer. His term expired on
31-7-73. This incident was brought
to our notice in early July. On
31-7-73, he had been reverted to the
Railways. Therefore, when we were
taking action on this, he had already
gone back to the Railways. I want to
make it quite clear that as far as the
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investigation goes, no official Lelong-
ing to the Food Corporation of India
or the Fertiliser Corporation of Irdia
was involved in this incident.

Therefere, it is a case where t.:::
ial i i ith these pers
official in collusion with thes
who styled themselves Fertilisars Che-
micals of India have tried to cheat the
-people. They have been caught and 1
am sure sufficient punishment ‘would

be given to them.

i is i here

I am afraid this is not a case W
a Commission is called for. Tl_'xe CBI
ig quite competent to deal th_h the
investigation. 1 am told the mves-'
tigation is almost complete a.md very
soon we will be charge-sheeting them

also.
SHRI BHAGWAT JHA .AZAD:
(Bhagalpur) The railway official also
“ should be brought to book.

SHRI C. SUBRAMANIAM: 1 hope
" he will also be brought to book, that
he will also be one of the accused.

SHRI B. V. NAIK (Kanara): The
reply has disabused our minds qt !.he
suspicion that a foreign power I1s in-
volved. That is a point of satisfac-
tion.

This is a very simple case in whi_ch
gomething which looked like dia-
monium phosphate was sold in Pun-
job. It was done through the process
of granulation and sold as granulated

fertilisers.

The first point that emerges is that
Rs. 15 lakhs worth of such fertilisers’
bave been sold to farmers in Punjab.
Does it not stand in law and morality
that these poor farmers who with the
intention of fertilising their fields
have been cheated to the extent of
Rs. 15 lakhs have got to be compen-
sated by someone or the other? It is
a question of hard cash. Who is go-
ing to compensate them? It is not a
small quantity. It is about 500 ton-
nes valued at that figure; at that time,
#t would have been more: Who tis

AUGUST 2, 1974 * iFertilisers Racket in

152
Punjadb (CA)

going to compensate them? 1 think
wherever the innocence and ignorance
of our masses is exploited by whom-
soever it may be, it should be_the
responsibility of the Government E8n-
cerned, either at the Centre or in the
State, to compensate them.

I would urge upon the hon. Minis-
ter to build up confidence in the agri-
culturists who are cheated. Many
cases of cheating take place. But a
few of them are caught. Out of the
few, very few are really put behind
the bars. There are umpteen cases
and this one has come to light and got
publicity. Under the circumstances I
think they ought to be compensated.
Will the Central Government do so?

Secondly, we have been given to.
understand that this case is pending
investigation by the Central Bureau
of Investigation and invelves an offi-
cial of the Ministry of Railways; it is.
pending since July 1973. How" much
time does it take to chargesheet, pro-
secute and put them behind bars? I
am afraid the Ministry or the Central
Bureau of Investigation has not given
this case of Bandra, Bombay, the pri-
ority*that it deserves. Why is it"sd?
Thirdly, the hon. Minister says that.
the officer mentioned was on deputa--
tion.~ Those who come on deputation.
do not do things without the collusion.
of the officials as well as other agen-
cies. Otherwise this sort of cheating.
is' not possible and therefore some ae-~
tion has to be taken in this regard
also. We have to give serious thought
to the whole process of licensing. The
prices of fertilisers have shot up.
There are mitture makers who sell
fertiliser classified as, substandard by
the Fertiliser Corporation of India and"
I want to bring to his notice that
substantial quantity of fertilisers had
been given to Navalakhi firm of’
Bombay, fertiliser which was classifi-
ed as sub-standard. Malpractices -in
fertilisers by the mixture-makers, sel-3
lers ang distributers- increase - becausgys
of the rise in the price of fertilisex$.
Is the question of open market or free-
trade in fertilisers going to be review-
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ed in the context of the high price of
fertilisers so that it will ultimately
benefit the farmer?

SHRI C. SUBRAMANIAM: Taking
the . t point first, with regard to the
<ase Lf thefirm which the hon. Mem-
-ber .. :ntioned, I have absolutely no
idea ubout it and if the hon. Mem-
.ber writes to me giving details, I
shall look into it. It is true that this
is not the only case of fraud. There
are cases of supply of sub-standard
fertilisers by some of these mixtures.
This has been brought to my notice
when I met the farming community
in various States. It is a serious mat-
ter and we are looking into it and are
trying to find out how to check the
malpractices, Apart from fertilisers.
1'am afraiq that even sub-standard
.seeds are also passed on as certified
seeds, as aiso pesticides. Perhaps these
are the main reasons for the stagnation
‘fn our agricultural production. When
we have sub-standard seed, adulterat-
.eq fertiliser and pesticides, naturally
production is bound to suffer. We are
looking into this ‘matter. ' B

I am told that the amount of loss
ivolved is estimated to be about Rs. 9
lakns because 34 wagons amounting
1o 800 tonnes were involved in it and
at the rate of 1120 per tonne, the
‘price at the time, that is the amount.
It is not as if all the quantity was sold
away to the farmer. A large part of
‘it was seized even as unsold stocks.
“Therefore, it did not reach the
farmers. But I am not able io sub-
scribe to the principle which the
‘hon. Member was laying down that
in all cases when people are defraud-
ed the Government should come for-
ward 1o compensate them. Then, I
am afraid, we should have crores and
crores of rupees collected from the
tax-payers for the purpose of provid-
ing compensation for all those who
have been defrauded by  various
<heats in the country.

With regard to delay in CBI in-
vestigation, may be there is some de-
lay. But what is more irnportant is
tH#t the investigation should be com-

in Punjab (CA)

plete ard thorough so that when
goes tuo the court there is no loop-
hole. We can make a hurried in-
vesligation and take it to court. But,
in that case, perhaps the accused may
get away. That is why a thorough
luavestigation is necessary. In this
case, it was a fictitious corporation.
In- spite of that, they have been atle
to idertify the persons and they have
been arrested. Therefore, 1 do not
think this charge that the CBI is lax
in its investigation or it is not giving
importance to this work is justified,

As far as the official on deputaﬁm
is concerned, after the full investi-
gation report is available, depart-
mentai and if necessary even crim?n’al
proceedings will be taken for ‘the
part he has played. #

@t ww feg s (W) :
ey wrgw, 7 e Ry A E, W
Togd & =& X F w0 TG Ed
ffrz wrza 7 TH AN F) @I &
qrgelt fran 2, SRR fAE W
wa1 & fr g O AT QAR T
w0 E g ag foaan T
e & TaAAT g QR
fafret ¥ #1 Aifeqadt A8 ¥ F
) gm mow A g fRaTa ¥ @
frar &, 97 %1 §  FaEaE 3 E,
IR TIAT TI(EAT TR faar, 3
F qra9E fF g AT TEiaeT fafredt
o7 %o @o H¥o ¥ QU I AMA
f& agl qT At A &1 @R T Aq®
9 foar W@ w7 AT TTAT FAC X
aF

e qrge, fas ady A, Twa
7 e o Rn? At ¥ e Agt W
v ar ANt a1 KW w
wavy o7 foie A1 a7 feamn g,
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ot TERE ¥ Jged (T9E)
% 23fe@mET, 1973 R 0F == faar
, fomd S=i% wgrar —

“He told that 30 per cent of the
imported fertilizer distributed
through the Funjab Agro Industries
Corporation in the State is report-
‘ed to be adulterated. Further, Mr.
Mittal showed all the adulterated
fertilizers which contained coal,
sand, earth, plastered iron pieces...”

G AR i RAN TG Y W
}ﬁgﬂﬂmagag’fﬁ_qﬁﬁmﬁ
- Hw s @ TR @
fear | T AT ¥ wiearzat FIRwA
am e A afeT e g T
RN T AwA oA T At STy
& 3, 99 1 ST FOwT AT 2
o wrd Arfeed & 29X fw g 73 A4
FCEFT | IHIANHT TI3Ed § N 4
o g —

“The Fertilizer Corporation of
India, the largest producer of fer-
tilizer in the country, has been in-
structed to sell 50 per cent of its
output to the State Governments
for distribution through the co-
cperative and other societies. But
the stocks with the private dealers
secems to be expanding and the co-
operative godowns are usuaily
without any stocks.” )

og |19 ®1 AR 2 fF s & fwmam
§9 § SUTET A TETN(T ¥H §
doe ¥ W1 A rEwe €1 9w §
FaET TN 43 R gV gwew
2 wfs T fegma ® o13-14
fesime o¢ T AR REE PR d
WA TAE F AT A AT FI
¥ g g as & f mon o &R
o & W g T woh fe fea
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adl tmmnzm%ng‘tfw
99T OF TEr gar g N fagew w0
W R [/ E | I BT W
gfear w51 ST d AfFA AEi I A
N F T aF F QO A
g doE S W owEr & ag WY
my TG 2 & 1 Ao o Wiy wEN
#§ #gr T 91 fF dame 1 17 9@
RN FHfeargwT § 1 wifgy AfEw
o wmfEr g ? 5 @ R
& ¢ dwe ¥ fag @ fs go dro &t
6 TE F 11 (@<, T & 20
@< WX @ & 11-12 T
R A} § 1w @i fer mar
FifF AT GAE T BT F7 FAHY
@A 9T § @fF S wreae e &
T AT FAT AR WS AUS avfead
& ST |rT-aET WY F9ar )@ 1 freer
A A G X TG 3 AT A FT AT HY
9Y 1 FfFw A 3 A = @ fran S
qag & qrz 156 §90 7792 TRI F7
& 1w WG FHEFTARAT S R I
#1 wizarsarz fas aravE sas 5 o
wizATEaT g WE F7 Y Ffew fev
st sl A g Ag R T &
% =mgar g i+ mew oy @y w7 arfesr
@ & IFT A¥E FT {ifF T 0
25-30 XEZ FHARIT FT FHT G
€ 31 & Woy ag W Tgwm fE g
a1 FTE AGE T FHT IEF! @A g
T AT w1 AR @ T B P g oY
aw ofewe 4 1 4 wigm f5 oag S
wieATsaT FTRE AT fear § gasr
WY 7E & FHUT FL 1 ATedE TAT
T 1 &TE FYFT-F0 F4 § I fear
%1 ®faw #T W g fefpsgue 2wt
97 TR Y TR ¥ A e

R o Y47 7 g wgAT wigar § e
&Y G A A wed oy & fw amp
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T WA X oY oF - fem SifE oroe
o °7 | % fag Sy g5 S
Sifgq 1 § SemT WTEE g W qaw
TaAHE A qT9Y wgy & 6 3w feaei w1
w9 gfemend #I! @F geEr A
7 ot AT AvE f ot T Y e
SR wroaE A ® A Ag? &
S &Y AT § WA WU Fq7 GE forar
g 7€ WY T

TAY AT ¥ O a9 W1 FEAT
S § fr domw R F oom S
fre=r = &g 1 91 I9F fA0 W qrox
TS &7 faar & Jd St o s
Sraq &7 F ford FOET ST A=W
arfge N ag 97 £ Tho o wWre AT
X g S WY QAT ©TF 47 A T
Fraa w2 & framt #1 faar smar afew
foms o Y oA ®=F TST g At
FEH! FIA FAST T7qT FA T AT 2
& 7 s Jrea R oait @ S
wEIE 9ET § T IEE QAT AT §
I AT WT T AT AOAA
T g ufesre 97 gre fear § Sad
a1 & forAaTe & 3977 & ave e
ferar g ?

SHRJ C., SUBRAMANIAM: While
the call attention is with reference to a
particular incident. the hon. Member
has raised the entire fertiliser policy.
with regard to pricing, distribution
and various other things, As Hon
Members are aware, I am just new to
this job and that too. I have taken
over only recently. Therefore, I am
not in a position to deal with these
irrelevancies because I have come
here to answer the questions arising
out of the incident.

The hon. Member. I am sure, rals-
ed very many Important points. 1
shsll certainly try to look into them.
bitt. certainly fhose do not arise out
‘of the matter which has been raised
in the call attention potice.

Pertilisers. Racket ;58
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The hon. Member made a  charge

that this has been taken in a light-
hearied manner, I can assure that
hon. Member that I have taken it very
seriously, more seriously than the-
hon Member and there is no question.
of treating it in a light-hearted man-
near, and whetever action is necessary.
will certainly be taken.

The hon. Member also made a men-
uon that perhaps some Food Corpor-
ation or Fertiliser Corporation officials
were involved in the distribution of
these things. So far, nothing, has
come out in the investigation that
these officials are involved. But,
certainly if the investigation shows:
that some officials are involved, we
wil] not hesitate to take action. But.
certainly, the hon. Member will not.
expect us that on mere suspicion or
conjecture we could get at anybody
and everybody who is connected with
the Food Corporation or Fertiliser
Corporation.

I used the word ‘anti-social’ in the-
sense that anybody, whether he be-
longs to the Food Corporation or be-
longs to the Government at the-
highest level. when he indulges 1
these things. he is an anti-social ecle-
ment. Therefore, there is no  such
thing as an anti-social element se-
parate from the general category.
Whoever indulges in these malpract)-
ces belongs to the anti-socia] cate-
gory. This is my definition. 1f he
has anv other definition. he may
stick to that.

Therefore, as far as this incident is-
concerned I have answered it fully
and I want to assure the hon, Mem-
bers that full investigation will be-
made and whoever is involved in it,.
would be properly dealt with.

w, &g foxd : (@iw) ;oW
wer, W wEww ¥ ot @ fE
74 fawm & fao a7 § &fem 3@ sz
& 0 grew wwew § IR AW
;fvﬁmngammit?énﬁf:
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T o TR @R AT w8 9 o I aTRdew g fea e
W ANTA T e wd § T0 W § A mar fa 97 I
SRR TR v B g AR e e A o f adw
AT F Al ® SR Mgy IEW
T T I H g w G A ag @ R fa oww
“Bec  the iho .+ chemi 1 A Gz & s & fwar
. cal f‘::ts:li:er: :. thenzg\exn:;yf :(:nu:e FET X FW 3 AE, ITHT A
~anti-social elements are exploiting FET ?TEQWWT(fmwﬁ
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-.l:::l?ect?;gh:;:@mnmn' PR g aw wew g1 a e weeT
! qfagi & Ifd 377 Fr Fifow FET
Sfge | wEeea FEsdiw ¥ W
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Al weqrHi ¥ ag MAATT I4T @
wifs gav Agt 1 977 a7 fAgao
ar WALE -

q HiEwrER F1 FH AG A
A W AR BT NE-AT FI HT W
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: R I F AT 1T I 9T
39 F1 545 97 foafay am 7 - gaqw
wiemrzar  fad | 79 T Y
HATT F ATV H TE 7 F WIMfaa,
faarr &1 € T T WA S Afq
IATT. Ag B~ E1 7, TH A gaed
v faav faqr war ag A7 9 96
EigE 1 zafag ad A fafma o g
f& T3z A4 F yAET QT FE T
AR B faei #1 W g
@ £t w sTE e fosTAr @
fear S@WAT W9 F a0 THT
3 &1 A &2 7T Giarge faar &,
T IA wAGT ®.3aA W ¥ AT,
air # faami 7, g0 fezar s a1 IO
W §, AT B A wad 1 Afwa
L HIY 37 &1 TAGET TG 3T, IW AWEH
“State Governments have also W 9q ¥ gedm ad fe A4V T, ag
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Control Checks” .., .. g am oA 7

Ve & 2

ATATA AT FEATZAY FT IR 9T 37
‘qF g@ T 319 &1 T § w7 Svaerd
HIAA LA G T AT AATEA T
HAY TG AT AT AMEATE BF JeqmeA F1 A1
wfF gat wframee ¥ $v@m #§ 2,
“ForaT 7 SFAHT ALY £ TR R, AT AT
g ¥ Iwred &1 wfE 1 A #
ZEIHTA FA ¥ fA0 F7HT g F77 ?
T X 37T A3 F AG
wf wiATzgT F A AFTE IART
HTLA  FTA FTATA A2 7 FeEA
A4 A9 AT F AT K FT & ¢
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T & AAMETE A F FaATAq § wefaa
&% Ay §, drr F aX F forw faar
ar, eyt aot F e F q A
W FRET gAT ], W A W A
#Y o qa qdr 1 e v sasr
fadm f qfoar i & afs e
A 2800 T FATH HI FIOWT T
FTAFAT F AT I AT W@T O Afwq
T T § WA W g 3%
Hro mTEe WX FAX AWML A MAATH
FTEFSHH FITH A TIHw w1 v
2 gwife @ & g T 8, e
%o HTo HTEo FT FATT S&TAT 4T &
gafay o &< faar 1 at ;o &
faaor AR S Eewr § S TS
2 SR 99 aF 3F A T a9 %
o1 #1 FfE AT 767 74 § TEW |
zafag faawr  sggem AR w9
AT B AF FW F A A9 B
FEIFA AR &, 9 T F&E0
F EIfE S gar F fag s
F 1 §ATg AT &, AT AW T@ER
T FW W @ E, T/ AT A A S
Twrs av% |

SHRI C. SUBRAMANIAM: He has
raised more general questions than
what the previous speaker has done.
Of course, they are quite important.
About shortage, as hon. Members are
aware, the main reason is non-utilis-
ation of capacity within the country.
In this regard, we are taking what-
ever steps are possible. My colleague,
the Minister of Petroleum and Chemi-
cals is personally looking into it with
regard to fertiliser factories to see
that various constraints in the matter
of reaching full capacity are removed
as quickly as possible, He has as-
sured that better utilisation would
be made and at least 1.5 million
tonnes of fertilizers would be indi-
genousiv  available from our own
factories, The licensing provisions
have been tightened up, Regarding
those persons against whom there are

1375 LS—1.
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complaints, the licences are withdrawn.
We are encouraging cooperative see-
tor to a large extent but the private
sector also is there dealing with the
distribution of fertilizers.

They are mainly the agents of the
private sectors. This matter will
also be looked into whether we can
completely take over the fertilisers
produced by the various companies
to be distributed either through the
state agencies or through the coope-
ratives. I shall certainly look into
the suggestion made.

Another useful suggestion was
made by the hon. Member regard-
ing the provision of a car for the
supply of fertilisers. This is the idea
which I mooted when I was once be-
fore the Minister for Food and Agri-
culture that this car should be with
,reference to the credit availability
for the farmers and also the various
material inputs required for agricul-
tural purposes. Certainly, this is a
good idea. I am told that in Tamil
Nadu as also in Karnataka this sys-
tem has already come into existence.
We shall try to explain it to other
stateg also.

The question of smal] farmers was
raised but we did not attach more
importance to the provision of the
material inputs to the small farmers.
It I recollect it correctly, quota for
small farmers is giveu separately and
through the various organisation,
priorities are given to the supply of
these inputs to the small fermers
also. Therefore I do agree with the
general approach that ultimately
unless we have adequate fertilisers
available for the supply, these mal-
practices are likely to increase. We
shall keep this in mind and try to
improve the availability as much as
possible. But, even if it is available
in adequate quantities, I am not sure
whether we can completely eliminate
the cheats. Cheats will always be
there even in scarcity conditions.
The only thing that we should do is
that we have to be very careful
about them.
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I would like to assure the hon.
House that we are aware of the
shortcomings in the various distribu-
tion systems and it would be our
endeavour to rectify the difficulties
in future.

12.48 hbrs.
QUESTION OF PRI'VILI‘;GE—Contd.

MR. SPEAKER: Before I take up
the next item, I think I should ex-
plain something. When I gave my
ruling on Mr. Madhu Limaye and
Shri Vajpayee’s privilege motion,
some observations were made by
Shri Shyamnandan Mishra about the
references to the Committee on Pub-
lic Undertakings. I think he was
correct in this. What I meant when
I said that he had not made any re-
ference, direct or indirect, to the
Committee on Public Undertakings,
was I meant ‘no derogatory refe-
rence’. Actually I have had it cor-
rected already but, somehow, it
missed my observations. That is
why he invited my attention

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Even if there is ‘derogatory
reference’, earlier I mentioned thet
the official who gave evidence before
the Parliamentary Committee is free
to give another type of evidence else-
where. That was the contention of
Shri Mishra,

st 7y fd (viw) e
WEEd, I 8 & ww F (99T ¥ fawg
go Al g W g Uvama§
q%E FATAGAE | 90 T8 Fg FT
wadq T4 & & #E T T4 AAFG
ar fasr amicE afgarde & a7 arfaar
¥ & FAfedi § woAr wIIT A
W@ AT | T qUTi F 9 H wav
i1 & ififmr s R Fafisg w@r
§ W aE & w8 WAl K 99 IF Ay
BT T T T, A B Ay
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Joint Comvmitte on 16,
Officers of Profit’
+ Report & B.O.H.

AONE R FE T T HEE E
W AT AW A TAT KT FAT TG0
g

MR. SPEAKER: When I said ‘no
reference’, I meant ‘no derogatory
reference’. I quite appreciate the
view expressed. They may make a
reference and they can have com-
ments on that. But, what I mean is
‘derogatory reference’. That I made
clear. If you like, I can add the
words when I said ‘reference’, I
meant only ‘derogatory reference’ to
make it more clear.

1250 hrs.

JOINT COMMITTEE ON OFFICES
OF PROFIT

TENTH REPORT

SHRI PATTABH] RAMA RAO
(RAJAMUNDRY): 1 beg to preseat
the Tenth Report of the Joint Com-
mittee on Offices of Profit.

12,50} hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Now, my diffi-
culty is this. I evolved a procedure
and I thought that when the Minister
announces the next week’s business
there should be nothing under Rule
377 and the Members could relate it
to his observatious at the time when
the statement by the Minister comes
up.

When the Calling Attention was
introduced, the rule was clear. They
can only ask questions. Now
speeches have started. The Rules
Committee decided to allow five
minutes to each Member, but the
Members go on for more than five
minutes. Now, I have a long list of
sixtee.r before me. If I had not made
a relaxation, it is much more con-
venient for me to allow under Rule
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377 rather than to allow sixteen
Members and then keep sitting. I am
not going to continue it in future. I
will allow wader Rule 377 and then
see .

=t wy fowd (wiw) © g
mdT gfeedr & 1 q@er. L.
MR. SPEAKER: It is only 1less
<than one year old.
=t Ay fem@ : gET AR A
g |
MR. SPEAKER: It was never like

‘that. They could make observations
‘Tegarding the specific items on the

business. Now, sixteen Members
have given notices and virtually
there will be sixteen Rule—377
matters.

Government have approached me a
number of times. They say the
‘whole of the time is taken for non-
official purpose and you are usurping
“their time. They had approached me
a number of times, and this is another
new jurisdiction. You must try to
sit together und try to allocate time.
‘By and by inroads are growing. I
will allow only one Rule—377 mat-
ter, and then, only subjects which
‘may be sent to me in writing.

SHRI B. V. NAIK (KANARA):
‘You may call two Members on this
side and one on the other side.

MR. SPEAKER:
.about the procedure.

I have to think

PROF. MADHU DANDAVATE
‘(RAJAPUR): On Saturdays end
‘Sundays we cannot raise any issue
and that is why on Fridays we should
“be allowed to take some time.

MR. SPEAKER: 11 am prepared to
-sit even on Sundays if that can
=atisfy the hon. Member.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Before I begin my
statement, I would like to thank you
for the very kind observations made
by you. I submitted to you, and I
would like to submit to the House
also one thing. It is a general ques-
tion now. What happens on Fridays
is that most of the time is taken on
non-official work. Next Thursday,
we are going to have a discussion for
three hours on nuclear explosions.
On Mondays and Wednesdays, there
is half-an-hour discussion starting
from 530 pm. I do not want to use
the expression as it is generally said
that it is hulla-gulla

MR. SPEAKER: We shall have to
use a strong expression.

SHRI K. RAGHU RAMAIAH:
Zero-hour, I think, is a well-accepted
expression.

MR. SPEAKER: Zero-hour is too
weak an expression for this.

SHRI K. RAGHU RAMAIAH:
Something like that goes on till two
o’clock, and then we adjourn and
meet wat three o’clock. Between
8 pm. and 530 pm. and or only
three days in a week, how can Go-
vernmenit work go on?

MR. SPEAKER: Government

should not work at all!

SHRI K. RAGHU RAMAIAH: 1
shall place it before the leaders at
the appropriate time.

SHRI S. M. BANERJEE (KAN-
PUR): Let there be no lunch-hour
on Fridays. But our rights cannot be
curtailed.

SHRI K. RAGHU RAMAIAH:
With your permission, Sir, I rise to
announce that Government Busiuess
in this House during the week com-
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mencing 5th August,
consist of:—

1974, will

1. Consideration of any item of
Government Business carried
over from today's Order
Paper.

2. Consideration

and passing
of: —

(a) The Major Port Trusts
(Amendment) Bill, 1974.

(b) The University
Hyderabad Bill, 1974.

(c) The Finance (No.
Bill, 1974

of

2)

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : I must admit that
I am the latest convert to the utility
of using this hour on Fridays. I had
used it only last Friday, and I am
using it today also. I would request
you not to do away with this prac-
tice. Once in a week we must be
given a chance to make our submis-
sions. If you like you may fix a
time-limit of two minutes. But I
would request you and I would re-
quest the hon. Minister also not to
press this point any further.

I would like to draw the attention
of the hon. Minister to a very im-
portant matter, and I would request
that what I am saying should be
taken note of by him and the reply
must be properly given to us about
that matter. It should not be merely
taken on record and sent to the Min-
istry concerned, but proper reply
should be given to us.

1 would like to draw the attention
of the hon. Minister to the sad plight
of the weavers in Bhagalpour due to
the discouraging attitude and the
poor supply of ccatrolled staple yarn

- to the State of Bihar. I cannot do
better than quote the figures. Out of
8,585 bales allotted, only 1.611 bales
have been given and 6,900 are still
due. In the town of Bhagalpur
where we have 25,000 handlooms,
nearly 2.50 lakh workers are engag-
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ed in the weaving idustry and they-
are not getting staple yarn at all
with the result that they are facing
starvation. What better and more
important issue can be where than:
this to raise in the House and draw-
the attention of Parliament to?

In just one particular town, name-
ly Bhagalpur 2,50,000 people are in.
this weaving industry and they are
not getting the staple yarn where as-
the quotas are there and the mills in
Bombay aud the big moneyed-wal-
lans are exploiting tte situation and
they are selling the bales at higher
prices in the city; whereas the price
for the supply has been paid by
Viscoman we are not getting it. T
would request you to use your good
offices to kindly ask the hon. Minis--
ter to look into this questica and pro-
vide the small weavers of Bhagalpur
who number about 2} lakhs with:
staple yarn which not being given:
to them by these fellows.

13.00 hrs.

o el wgE o (TIR) =
TEIE WEIEd, WY B G gr R O
AT IFMAFCRE N TER T
TgTar RIS AT ATAET F
wx ¥ fg wEw A AR A
g & fF A ww e A g T
F oy SETE EXER AT adE R,
W @ T R, AT o aF FeAr
UG CUE S LU AL B AL
FIR A I GE Aamargfs
Y AW ATAEE TAF § AFE A G
& TR g F,F fafvaa wafa &
R, G7E 9 fa aF, ST A AFEN
F1 Y 7t & g1 SEEved < far
a1 Tg HaaT § TG WOETEA
fae o & qEEATT T AGAT FEAT
ff ag WOX WAWA B GH TS |

@t Teear (3F) ;- WA
e, & o & e 78 A feamw
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agar g 5 Tewewa g ¥ g
T T A A AY A Gy A ot
‘%, 3z faaq w ggha it wic
wIgaa sv-sfaai & At § o T
R ITRT TTAT-IHFTAT T E W
I F A A9 F1 gafwar ok
fa1 ada Wi F O I OF AT Q)
CQFRE FAVA 1, IT AW T4 o7 T
AR TS 98 frami #1 &g faar 1w
‘R IR B AHT g TseqrT |
g|T T2z T 97 fF F4Y FT ATHAT
frgiEax AR gEArd ) fAWT @
- frgfasi A weafa) 7 a2 a9 framl
o gt A A G9T @ F T A
1 7T Big faar 7k 7d wIghw
Sfet s wagfea Sa-wfaat & Sni
¥ wader A9 aga w1 foew
-t e § w9 faega A g g
a1 ITEW S g3 § N oF 3 e
TAE 41, W@ Y ag w9 ¥ fear g
T IT RO & AT A ¥ Avaw 77T
1 & @ wE worg 9 w3 9 feafw
T g I frael & 35 AN
g Y g &, AU IA A ATEEAT AT
LU

TAHEqTT F AT A @ A9 IR
cwglfe nfedl W sgiea aw-
- T & SR R FIHT A R Y T Al
w1€ = fay § o 7 fagt # a9,
< gra, MIZHY e, HHiE, HET FI2T AR
Y wife aegd I FT FE Tawwr H
T g T@ER F a9 AT ARy
F 37 0T & |1 qET WRATT T GHT
g

st www fw (avE)
weqer wgeg, Sux fage #1 o
- afedi—ar, wEMeET, w9, S,
< Oy, AT, ALF, AL ASH, AWHAT,
: FHATIATT, WAGT TATA T HAITT—
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Fwit ag wrd &, fowa 547 35
T A ANMETGIE T 3T ag
T T W § Y s o oy
SEAr e FWMAFE ) gIw AR
[ AT 5 g AT & AR gy
TFE § ot HT O F w7 o ¥
¥ A% F FOT FAAT AT JTIT T2
war &, fagr & a7« g @ 01
& HR A 7w o @y ¥ frg faaw
8 T 7338 wEd—aw, fEve-
T, REAA, AT, AT, ArEEY,
AAGT R G —F T g
%1 39 8a ¥ y9msE Ay feafy
IIF T Y | 3@ T ¥ R @R
¥ e areft wgraar T )

% faq & gagwd §d § A
FAT A g 5 3= s s
& farg fasrooita fawat 1 ot g aor

‘# Y, Sq F o faww o oA

mfes fear 9@, afs saz fags a
T TAFY THFT W qGT F
A W A HR AR IO g ¥
forg faare straen &1 syeo T a®, 78
A wf qgRT A6 g 7 fF ag a1
gfvrer & T <M

| qETAMT TrEeRr (e )
e AR,  S@qadr-aAnagy ¥
TR T @ A owgr g, F 99 AT
TG FAT G |

# a=r afeqal A1 a1 F T10AT
Fa A o fAaew FT TR E |
qeAT A fagre Y e R 0 ag
N & qiF 9" ¥ AHF g I
21 TOHUEIEW ¥ FEEI TEAT AT
ghrar ¥ @ & warwgR R faeA ¥
wa ¥ wfgs S99 37 O N 99 Y ¢
gffd ) @A wEF AT AR A
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[ wwaa me]
afwai | gewSE  (MATE)  A-
arfeat # sraer o wfaa T 8
o TR FTRTHET AT @TTTa®
§; e ¥ fedAl § Y agh ¥ A
foFl F1 AT AT g 9T & |
wfus aut g9 & w=T T 9 F 98
T § W TSH T T qfow g
STaT ¥ 1 ¥ W g ag & fF wfa-
Fiw & T ¥ @ I | fagreaE
Tz @ foafa gurA ¥ 79 oF @dar
waw wifaa gE &\ WAl WA |
T A AT E |

AT FCFIR A ALY Afeqal & g
N uF qr Tar @t g, m ¥
e T wfRe g1 fREREER
I qeay Y A afeqdl F gER F AT
qT 70 TG WA F TF JIAAT A,
T F @AM G| T 42
e T R A S AFfa &
g g @ e o T
FER B Faq O q@ T @
for @F S G F WA A FOA
N Fwifag S| o A qgET
F1 g9 TEY ¥ 0F T 63T A W
T e, arfeh qe R et
#1 faware @1 8% f6 @< geaT w1
aram  feafs § gER @mAT SRl
4
SHRI SAMAR GUHA (Contai):
While supporting what Swamiji had
said about the fast undertaken by
Brahmachari Keshav Ram for setting
up shelters for the old and infirm
revolutionaries, I should say that this

is @ matter which should receive the
attention of the Government.

There is another serious matter
pending before the House since the
Jast session. Government's decision
about the statute to be mstalled at
India Gate had not yet been made
known to the House, It was almost
the unenimous opinion of the House
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that Gandhiji’s statute, the Father of’
the Nation, his statute should be set
up at India Gate. For the last five
or six years that was being consi-
dered. I do not know what happen-
ed and why they have not informed
the House. Theré was a Committee
of the Leaders of the Opposition and
the matter was discussed. Therefore,
I should ask the hon. Minister to-
communicate to the Ministry of Home
Affairs or the Ministry of Housing
that this decision must be made
known to the House.

wt Wy fe (3iFT) 0 s
WeT, AT 1 FEiag
foit WY darerm & ags A4 T 2 4
¥ dF5t Fwarfea ay a1 Y fRafag
fFar mm &, a1 37w e R
T R, AT IT AT 4T FT HAZ
T for mn @ 1 swfaw ® A
gfF faawetar g 7t &7 a0 &
A FaTE ¥ SR UF faeqm TR
g1

e F e e )
&1 wEard & gat wEE e st
aE & wgafy 97 & fag ot gRfteaTT
F—ft wgedw Wl wERE, 9T F
fgers w5 WAaw g (saww)
wAw  AGRT, TEIAW A LA
frorer g1 ¥ Q) 99 ¥ faq 3@ &
gETE g1 I
MR. SPEAKER: Why take ad-

vantage of this opportunity for that
purpose?

ft 7y fmd : Ty WEET,
Mo RY Fmar g ...

wow Wl ;. WT ST et
TR oTET | I ET FT R E? A
9T R & faw  oIew ger
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ot uyg fend . FwER ¥ O
TEqS TR § | ag Faw A g
orar ?

wETW WRRT 4 o
AR §, IH I UG A B AT FX
_E

st oy fasdi: Tagag g
f& | 97 & g AAmAq 9T w1
qarT T AT T R fR ag SR
s #1 IUE A, TAH QLA K
UF J¥TH AgAT F |

st d Rl et (w7
FIT TATT ALY SIAT MG, 9T A
Rt et 2

MR. SPEAKER: No. I am not
allowing it

|7 T AT ar A7 {1y w0
T A IR WS
fr
many other ways are epen to them.
I do not approve of this, This is

not en opportunity for such observa-
tions.

ot vy femd . wEmw wdew
¥ gmars g .. ..

o W g g
TRITENE ﬂ?&?”fta’fwﬁﬂ%

frg o M & oA A A
w §

ot Ay ot © & wiw T v
T g

ﬁmz—rgﬁ# ¥ aty A 4
Nt wfaqy ag a1 wrefs & X A
N e § 4z w4 ¥ R R wiw
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wits o9 F g¥ard & g wrg
gt FF so et &1 agdw
fear &1 I F AT F 77
B g F 50 g WEdAT g
5 T & foT 3w F genmg ST Y
XA T 8 WIIAA AT
e ¥ srawFar g s ¢ 5 owud
qETe WG FEarE ar = sfoir o g
& steaTa T4 & fag faay sier

PROF. MADHU DANDAVATE
(RAJAPUR): Sir, I want a state-
ment from the Minister concerned on
three issues. (1) Shri Tridib Kumear
Chaudhari has already made an
appeal to the Minister of Information
and Broadcasting that since there are
lonly two candidates for the Presi-
dential election, both the candidates
should be permitted to put forward
their electoral perspective before the
cowatry through the television and
All India Radio. I would like to
know whether the Minister of Infor-
mmation and Broadcasting will be pre-
pared to make a statement on the
subject. (2) Some time back the
Business Advisory Committee had
decided that there should be a dis-
cussion in this House on the Sugar
Commission Report. But that dis-
cussica has not yet come up. I sug-
gest that discussion should come up.
(3) There is a very alarming report
in today’s papers with the caption
“Top officials in Rs. 20 lakh excise
racket”. There is a reference to a
political leader and senior officials in
this connection. Since such reports
destrov the confidence of the public
in the administration, it is all the
more necessary that on these issues
some statements should come for-
‘ward.

SHRI VAYALAR RAVI (CHIRA-
VYINKIL): I want to refer to the
néwsprint project in XKerala of the
Hindustan Paper Corporation. Un-
fortunately, there has been a lot of

delay in the commissioning of this
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project because, from time to time
different objections have come either
from the Central Government or
from H. S. Simon, the collaborators
of the Hindustan Paper Corporation.
Now there is a furore in the State
because there is a fear that it may be
shifted from Kerala on the ground of
non-availability of raw materials.

I am not denying the fact that in
1958, the then Kerala Government,
when Mr. Namboodripad was the
Chief Minister Mr. Jyotirmoy
Bosu’s leader—had given a 60 year
lease of 33,000 acres of forest to
Birlas. Because of that, taking ad-
vantage of the Namboodripad award
to Birlas, they are making litigation
and trying to delay the project. The
Birlas are creating a scare in the
mind of the Central Government that
the raw material will not be avail-
@ble The Kerala Governmenat has
now come out with a categorical
assurance that 10,000 acres Euca-
lyptus will be available, that the raw
material will be available and that
the project should not be delayed.

I want the Minister of Industrial
Development to make a statement as
to what is the position at present,
whether there is any thinkiig over
this matter. I want a categorical
assurance from the Minister.

SHRI C. K. CHANDRAPPAN
(TELLICHERRY): Sir, I want to
draw the attention of the Govern-
ment to the serious flood and food
situation in Kerala. There is a
rapidly worseniag food situation in
the State. Several crores of rupees
have been lost by way of crop des-
truction and all that. In this situa-
tion, several millions of people are
being given relief by way of free food
and all that. I would request the
-Government to rush food supplies to
Kerala and to that effect I want the
Minister to make a statement in the
House. '

Here, I would like to say one
word more. The hon. Food Minis-
ter, the new Minister, had made a

statement that he had sent a com-
munication to Kerala Government
that he will not send additional food
supplies to that State unless a strike
in that State is withdrawn or the

Government there intervenes and
settles the strike. That is a very
strange condition. In the F.ACT,

there is a strike and that strike is
no reason for the Ceuntral Govern-
ment to say that they will not send
food to the people of Kerala. The -
Food Minister made a condition that
he will send food to Kerala only
when the strike is withdrawn. I
would like the Government to come
to the House arad make a statement
in regard to the serious flood and
food situalion in Kerala and state
what they will do in that situation.

SHRI S. M. BANERJEE (KAN-
PUR): With your permission, Sir, I
would like to raise certain issues. I
would request that the Ministers
concerned should be asked to make
statements in regard to the issues
raised.

Sir, you will remember, whea the
Business Advisory Committee met,
we decided and you promised to con-
sider a Call Attention Notice regard-
ing non-payment of two instalments
of DA, which have become due in
April and June, 1974.

MR. SPEAKER: I do uot know
whether I said it or not. But you
are saying it.

SHRI S. M. BANERJEE: This has

nothing to do with the Ordinances.

The Ordinances were brought in
the month of July. It is most un-
fortunate that two instalments of
D.A. have not yet been paid to Gov-
ernment employees in spite of the
promises made by the Finance Min-
ister There is a growing discontent
in the country.

Secondly, the Railway Minister and
the other Mmister were asked to
make a statement regarding the re-
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instatement of thousands of Railway
employees and about 2,000 Central
Government employees of P&T and
others whose services have been
terminated or are likely to be ter-
minated because of their participa-
tion in the 10th May strike. That has
not been done. They are dilly-dally-
ing and the matter is hanging. If
they are not going to decide it, the
day is fast approaching when we
have to tell the Government that if
they are uiot reinstated by the 15th
-of August, Members of this House
with the help of others will create a
situation wfierein the House will not
be able to function.

My last point concerns you also.
“You know we have been signing
these applications for an ordisary
passport. I have been told now that
MPs are not supposed to sign it un-
less it is signed by a Deputy Secre-
tary. This has been rejected because
it has been signed by me and I have
been told that after all a Member of
Parliament is a Gazetted officer but
is a tempoiary o2ie. The Passport
Officer told this to the person who
-‘went with my signature...

MR. SPEAKEP: He does not con-
:sider you as a Gazetted Officer?

SHRI S. M. BANERJEE: No, Sir.
T am a Gazetted Officer but a tem-
porary one, including you. This can
well be raised as a question of pri-
vilege and I have informed Shri
‘Surender Pal Singh also. I was m-
formed that according to the proto-
“colour rank is just like a Secretary.
But I am now told that I am less
‘than a Deputy Secretary. It may be
factually correct but I take an ex-
ception to this and protest against it.
Our signature should be allowed and
the Minister should be asked to issue
necessary inastructions... :

oo Wi ¢ 99 WIfEET ¥
arR ¥ wgar =g fam § @
feferm frwTm & 0

SRAVANA 11, 1896 (SAKA)

B.O.H. 178

‘ﬁ\'lﬂowolﬂif: D Ruw
F a9 G @, W @

It is surprising. I am above the
Dgputy Secretary or not? Other-
Wise we are all Under Secretaries.

MR. SPEAKER: You are peither a
Deputy Secretary nor an Under-Secre-

tary. You are a Member of Parlia-
ment,

SHRI S. M. BANERJEE: I request
you to kindly take note of it and ask
either the Home Ministr§ or the Exter-
na] Affairs Ministry whichever in con.
cerned with it, to issue necessary ins-
tructions. I take exception to this.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr. Speaker, Sir, while I do
appreciate the observations made by
you and the Minister of Parliamentar-,
Affairs may I say with great respect
that I do not know why you use the
word ‘usurpation’ because once a week
only we get an opportunity to raise
such matters. ..

MR. SPEAKER: I will lay before
the House the history of the last 14-15
years which will show how it has gone
upward.

SHRI P. G. MAVALANKAR: Any
way, I am grateful to you for allowing
me to raise the point I wanted to make,
which I am glad to find was well made
by my friend, Prof. Madhu Danda-
vate also.

The Presidentia] election is to take
place on the 17th August. There is a
straight contest between the ruling
Congress candidate and the Opposi-
tion-sponsored candidate. Even though
the Electoral College for this poll is
restricted to eleteq M. Ps. M. L. As.
and M. L. Cs., the election has an
obvious and vital national significance.
The nation, at large, must, therefore,
be able to watch hear and view the
two contestants ari know their res-
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pective opinions, views and attitudes
on varfous public issueg and problems
facing the contry. The Government
must, therefore, make proper and ade-
quate arrangements on the ANl India
Radio and at the various television
stations for the two candidates to ex-
plan their stands. And they must
also get equal time, and they should
also be enabled to appear together on
television for a question and answer
programme. Therefore. I hope the
Government will make a statement
and give an assurance about this im-
portant point,

seqR WEIT ¢ T A1 GT T
Brzwe WMRE, AferIHI G R
§ el T 747 Ay faar @
g

SHRI P. G. MAVALANKAR: The
ruling party candidate should not have
a certain advantageous position. That
is the point. It should be a fair elec-

tion.

oW WERT . UF FeEIse al
¥y N o an, AT AR E WA
am A EET 4 AN

it wew fagrd awat (anfaa<):
ot =¥ 1% g 37 F fag e ¥ wwg
T W wE

q wi :agaﬁmﬁ%m
dfas FUC @ ¥ 9eN & &9 A"
a7 1

SHRI P. G. MAVALANKAR: The
country must know who are these
candidates and what are their views
and attitudes.

off wizwt fagrd avnddt - werw
wgrem, 1@ fi7 TF FT , X g ady

inm‘#a'raaseml TGS & FHMEATC
XTar § %7 gt ¥ ESIHT X 100 T
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FTAIE A A A FTRAT] | 3T w0k
MREHFETEF Foa i ¥ o
ﬁ‘treh%‘mmam%rﬁgs
T T AXA fr1 wawd
T AT 100 794 FT AT q7 §
SFR FT I Y ey w7 o HgAr A
o fE o T gar Fa ¥ s
Tovame Y qear fge—s7 #1 Swor
FTHRTHAR? ...

it Tefag AT qvd (TRaR)
AR IAC AT A AT TG ] 1

it wee fagrdt avodat : qrod o
TR fafear saondn ¥ &
qF A g T[T KEAT R |

ot Al Aroaw qidg cER A
Q4T 81 <3 & 1 A 100 X FT A
75% JIATATEIE

ot erzw fagrdt Tt (FF ¥ 75
7 TRy ER 2 45T 100
T & framr =rifge, e Iqas F
TR TR T far )

MR. SPEAKER: 1 think the Min-
ister shoild make a statement.

SETAN R REAR TR AFLF J97
¥ Gur g & QY Redie ek AT w1fE |

st vz fagrd awodd - s ¥
adq Hoar ) #F o Edtw A ¥ it AT
A IR T ARV AR )

MR. SPEAKER: If he knew of
that the Minister should come for-
ward with a statement.

SHRI H M. PATEL (DHAND-
HUKA): I request that if there is
any truth in this fact then the
Minister should make a
statement, today itself, as to what the
position i8, because a thing like that
can be very unfortunate.

MR. SPEAKER: I think the Fin-
ance Minister will take it up.
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st wzw fagrd Ay - we o,
FTEET JAT A(MCT AW F
Friom 1 wwer WY feg wyg faed
Fger &1 & W oI wwmE #;Y
B qET AT | EFST FHANET B
e @@t Fraard wr n€ §—10 wE
T gEare ¥, ot fasafors oft, srrevfores ot
w1 A ¥ fAw | I FEafdt & fag
ar gF I Wel o ¥ a1 w1 g &,
af. 7 FRe= gar wrfee daw ¥ ama
FET iRt F A ST A A, F 5T &
st forerere 7Y & 1 3= forg far et oY
Y TgT AT FT TaATAT I1EQ 5 97 9~
=i & wfe ag $a1 afeaah 107 sq=mar st
w1 agaw e dfmam ¥ wwwa
FFEIT GOT AL <A+ s
foeer , &fFw S7 &) e A
T fear st wveT gw oWy & fF
fawt #elt 55 FaTR § e w1 fqwaw §
& o agr 9< Y fawfessinT a9 @1
¢ o o= g e

e ao—ar fafs ox a/w &
T e e ¥ A€ ww T oEr
2

WETH WERY I AT AT A @A |
fsa TEaEd FAA TEw TR
AT €, 98 $1E A% qT0 a1 TG g )

ot wew fagrdt arodadt : g FEi q@
FWE A AT

T Y & o e F et £
gﬁ@oqwonﬁ:‘f@ﬁﬁﬁ
aw o g anfig
Rt e il < F &
& rfeT
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st Wer fw  (TRER)
I HEIET, g #1 & e fqy §—
TF 1< TARER ¥ (FIg== A9 ¥
oifRe & a2 s F ¥F F1 I
formr & —

“Accountant General Allahabad
calleq police inside office to force
employees. Resentment caused by
arbitrary suspension of an active
trade union worker. This has stirred
all trade unions at Allahabad.”

ooft 7y fawy off o) wew fagrly ft
3 o9 o€ ¥ T7 G919 #T I5MAT §—
T W T Al W e
i & Ty AT FE R A &
™ R AW feead | qfFT & w
s wEar g & faw oweEr o
it I # gfew 96 Twar A4
gl ¥ @I ¥ 1 AT Qoo ¥
w7 fr gfew #rgeot AT R
fr g0 o T IfAE #Y qTOAa—3F
f 7@ qX Mg A S AR fae wel
St s

FET &1 ST wAF FE

P o —

“Impression for withdrawal _of
writ against Fakhruddin Al
Ahmed. Help me for safety of my
life and family.”

RETEF TR R A
e fasr ¥ ww@r )
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MR. SPEAKER: These are elec-
‘tion matters. You should go to the
Election Commission, I have given
-a definite ruling. I have given a
definite ruling that if there is anyth-
ing concerning he election, that
.should go to the Election Commission,

=1 IR AN 0 T g
5T G AL )

ot wew fagrd adit ;v
ST HTATT § 1 A FEEET oA
HEAS WRT I9% F faftex ¢ ;@
o & TR A aTa Al gor qw ?
‘@ & fafrex 7 e & ot o
‘oTAr AT T I 93 feaft adt
QYR ? (swaw) qow & ghearon
¥ 9 qEAHE 4T AT SRR B
FX ARG 9 Y A ITE I
FrET T

e WRW : Ag  Sfadwfud
& fag 42 g S€A qg Wi Y FE
-=fee v wafs § 77 437 @ & Ffew
I AT A AT AN |

I cannot approve of it. Do not use
-this forum for that purpose. If there
is anything concerning the election,
you should go to the Election com-
mission.

SHRI NAWAL KISHORE SINHA
-(Muzaffarpur): Sir, I want to bring
.an important matter to the notice of
the hon. Minister for Parliamentary
Affairs. Gandak project is one of the
.most important river valley projects in
this country which hag already cost
the exchequer over Rs. 150 crores. God
alone knows how much more it would
cost. The present position ig that the
Gandak authority in Bihar have re-
leased enormous quantity of water
through the escape channels without
consulting or informing the kisans
-which has inund~“~d a very large tract
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of land in the regions of Bihar result-
ing in destruction of lakhs of acres of
standing maize and paddy drops.
Hundreds of people have been render-
ed homeless. It is not oniy because
of the technical defect in preparation
of the project report but also due to
carelessness, callousness ang complete
disregard on the part of the executing
authority of this project for national
loss. This long-drawn programme of
this project is still incomplete. That
has aiso contributeq to this depreda-
tion which has multiplied manifold
due to heavy rains from year to year.

1 would therefore, suggest to the
hon. Minister for Parliamentary Affairs
that he should give us at least two
hours’ time to discuss this project.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Speaker, Sh,
when I raised the question of floods
in Orissa, you were good enough to
direct the Minister to make a state-
ment. According to your direction
yesterday, the Minister made the
statement. You also directeq the
same thing so far as drought in Orissa
State is concerned.

MR. SPEAKER: The Minister’s
statement was already fixed. I only
alloweq that. I said that .when the
discussion on floods takes place—some
members brought to my notice about
the drought situation—drought situa-
tion too can be discussed along with that
I dig not ask the Minister to make a
statement on drought situation. Be-
cause a statement was pending on
floods already I think when the discus-
sion comes, everything will come up.

So, we adjourn for lunch and re-
assemble at 14-30 hours.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till Thirty Minutes past Fourteen of
the clock.

The Lok Sabha re-assembleqd after
Lunch at Thirty-five Minutes past
Fourteen of the aloai.



18§ Re. Atrocides on
Harijans

[MR. DEPUTY-SPEAKER in the Chair]
RE: ATROCITIES ON HARIJANS

MR. DEPUTY-SPEAKER: We now
resume discussion on the Companies
(Amendment) Bill. Mr. Gokhale,

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr. Deputy-Speaker. Sir, I
have a very serious information to
give to the House. One Harijan young
man of 35 years age and by name
Dahyabhai mithabhai Parmar was
almost beaten to death in his village
Mithaghoda in Surendranagar district
of Gujarat, in the same district where
the Kanmalpur tragedy had earlier
taken place. This young man was
brought in an unconscioug state to the
VS Hospital, Ahmedabad where he
succumbeq to the injuries and died.
More than 2000 Harijans joined the
funeral procession and went into the
cremation ground, The matter is so
serious. I would like the Home
Minister, since Gujarat is under Pre-
sident’s rule, to come before the House
and give us a statement, This is a
very important matter, all the more
so because one of the Harijans has
issued a statement that all the Hari-
jans must join Islam, since they are
being given such bad treatment! It
is a very serious thing. I do not want
this thing to be repeated in the Su-
rendranagar district or elsewhere in
Gujarat. I would therefore request
the Home Minister to make a state-
ment on fhis.

14.36 hrs.
COMPANIES (AMENDMENT) BILL—
contd.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): I began my speech
yesterday. I shall resume it wifh your
permission.

Uuder clause 2, the provisions of
section 2 of the principal Act relating
to defictions are being amended in
certain respects.

The most important in this regard,
is sub-clause (i) of clause 2 of the Bill
by which a new clause (18A) is being
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inserted defining the meaning of the
expression “Group’. The Committee
felt that in order to achieve the objee--
tive of the proposeq provision, the-
definition should be more comprehen-
sive so that the cases where two or.
more individuals, associations, firms or

- bodies corporate, or any combination .

thereof are in a position to exercise-
control could also be covered so that:
no merely the initial object of control--
ling but the resultant control may be-
duly kept in view. The definition has,.
therefore, been modified accordingly.

Further in view of the insertion of’
the definition of ‘Group’ the Committee-
felt that it is advisable to provide a
forum for the decisions of any doubt.
or dispute as to whether two or more -
individuals, associationg firms or bodies :
corporate or any combination thereof
do or do not constitute a ‘Group’. The-
Committee has‘decided that the Com-
pany Law Boarq should determine-
whether a group exists or not and in-
cidentally whether control necessary to-
constitute a group exists or not when-
ever the question may arise. Accord-
ingly, an Explanation to the definition
of ‘Group’ has been added by the Com--
mittee. As Hon’ble members are
aware the Company Law Board is a
body to which functions and powers"
of the Central Government under the
Act may be delegated. The decision
on questiong relating to the applicabi-
lity of the definition in individual’
cases, will, however be made by the:
Company Law Board in terms of the-
recommendation of the Joint Com-
mittee and this will not be a jurisdic-
tion derived by it from the Central’
Government by delegation but will be
a jurisdiction directly conferred upon
the Company Law Board by this Act
This will provide the Company Law
Board in letter as well ac in spirit.
with the quality of an indeper.dent
judegment, that is expected of an im-
partial quasi-judicial tribunal.

(ii) Clause 3: Section 4A and 4B’
were proposed to be inserted by this
clause. Section 4B contained an en-
larged definition of the expression-
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“same management” and it was the in-
tention of the Bill as originally intro-
duced to make the definition appli-
cable to inter-corporate ioans and in-
vestments no less than to the deter-
mination of inter-connection of under-
‘takings under the M.R.T.P. Act.

The Committee felt that the new
definition of “same management” is so
‘wide that it i‘s likely to restrict the
-operations of small and medium sized
companies and is also likely to retard
formation of capital and impede inter-
-corporate investments which are need-
ed for the sturdy growth of the corpo-
rate sector. The Committee, there-
fore left that the existing definition of
‘same management’ in the principal
Act should continue to apply to the
companies governed by the Act. But
in so far as the Companies governed
by the M.R.T.P. Act 1969 are concern-
ed, the wider definition of ‘same
management’ as proposed in the Bill
should be applicable to them. Accofd-
ingly, the proposed section 4B has been
transferred to M.R.T.P. Act, 1969
under clause 43 of the Bill as reported
by the Committee.

(iii) Hon'ble Members will notice
that in view of the proposal to transfer
to the Company Law Boarq some of
the powers which were so long
exercised by the High Courts, the
Committee felt that the Cenral Govern-
ment shouldq be empowered to increase
the strength of the Company Law
Board to nine, if need be so that the
matters in relation to which the powers
of the High Court are proposed to be
transferred to the Company Law
Board could be disposed of expedi-
tiously by one or more benches formed
by the Board. Further in order to
enable the Company Law Board to dis-
charge properly the functions and the
powers of a Civil court to enforce the
attendance of witnesses and produc-
tion of documents and so on and also
powers of punishment for its contempt
have been provided for so that this
‘Board’s quasi judicial functions may
‘be efficienatly discharged.
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(iv) Clause 6: Hon'ble Members are
aware that the existing Section 43A(1)
of the Companies Act provides that
where one or more bodies corporate
hold not less than 25 per cent of the
paid-up share capital of a private
Company, such private companies shall
become a public company. The Bill
as introdued sought to reduce the said
percentage from 25 to 10. The Joint
Committee, however felt that the re-
duction of percentage of shareholdings
to ten is likely to hamper the forma-
tion and growth of private limited
companies in the small scale sector
especially in the rural areas, and
therefore, the provision of the existing
section 43A(1) in this regard need not
be distyrbed. Further the Committee
thought that private companies which
are less capital—intensive but have a
considerable consumer and employee
and public interest because of its high
turn-over should be brought w-ithin the
scope of the deemed public companies
irrespective of the paid-up share
capital. Accordingly it has been pro-
vided in the Bill under consideration
that a private company irrespective of
its paid-up share capital, shall become
a public company if it has an average
annual turn-over of 1 crore of rupees
or more calculated during a period of
three consecutive financial years. ’

The Bill as originally introduced
sought to provide that a private com-
pany holding ten per cent or more of
the paid-up shave capital of a public
company will be deeme@ to be a pub-
lic company. The Join¢ Committee,
however felt that this limit of ten per
cent is likely to hamver growth of and
formation of capital of public com-
panies. As such the Committee raised
this percentage to 25. The proposal
contained in the original clause to
delete the existing exemption under
section 43A(6) has been omitted a®
the Committee was of the opinion
that where the entire shara capital is
held by another private company it
need not be treated as a public com-
pany.
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(v) Another important provision 1
the Bill is concerning acceptance or
invitations of deposits by companies in
general. Hon'ble Members are well
aware that the Reserve Bank of India
hag been controlling such deposits by
issuing directions under tbe provisions
of Reserve Bank of India Act, 1934.
It has, however, been the experience
that despite the enforcemen: of the
directiong issueq by the Reserve Bank
of India, the companies have been
.accepting deposits ang trying to cir-
cumvent the law. Hence, the propo-
sals have been included :in the Bill so
as to make it obligatory that the finan-
cial position, capital structure and
credit-worthiness of the companieg
accepting deposits should be disclosed
to the depositors in advance so that the
unwary public are protected. The
rules which prescribe the particulass
to be disclosed etc. will be framed in
consultation with the Reserve Bark of
India, so that as and when deposits
are invied or accepted it would be
only on healthy lines.

(vi) I wish to draw the attertion of
the Hon'ble Members to the Statement
of Objects and Reasons set out in the
Bill as originally intrcduced in the
House. It would be seen there from
that of all the provisions contained in
the Bill, a great significance has been
attached to the provisions of the Bill
seeking to regulate the ‘transfer of
shares by every body-corporate or
bodies corporate under the same
management whether holding singly or
in aggregate ten per cent or more
equity share capital of a company. I
am referring to clause 12 of the Bill
as reported by the Committee which
relates to new Sections 108A to 108H.
The Committee hag inserteq a new
section 108H under this clause, as it
was of the opinion that the regulation
of transfer of shares which would
result in takeover of companies should
be made applicable only to the com-
panies having undertakings within the
ambit of part A of Chapter III of the
M. R. T. P. Act. 1969 which deals with
the concentration of economic power
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to the common deteriment. In this
context, 1 would also lize to refer to
clause 15 of the Bil] as reported under
which the menace of Benami transac-
tions is sought to be eliminated.

{vii) Now I would like to say a word
about the problems being faced by the
Members of the Accountancy profes-
sion. The provision of the Bill as
originally introdueced, in this respect,
was based upon the principle of rota-
tion of audit work amongst the audi-
tors with a view to bringing about a
dissociation of auditors from the
management of companies so that they
can discharge their obligations in a
more detached spirit anq at the same
time there would be a gradual
deconcentration of company audit to
the benefit of the members of profes-
sion in general. At the Joint Com-
mittee stage it was felt that a ceiling
on the number of audits would achieve
the objective which the Government
had in view in a more effective manner.
Accordingly, the Joint Committee has
proposed to put an overall ceiling of
20 companies for one Chartered
Accountant to audit at a time, and
within this ceiling of 20 he can have
only 10 companies of Rs. 25 lakhs
paid-up capital or more.

Sir, I do not wish to take up the time
of this House by dealing in detail with
all the provisions of the Bill. I would
like to emphasise that the provisions,
on the whole, are designed not only to
streamiine the administration of the
Act but also to promote greater effi-
ciency and socia! justice in the work-
ing of the corporate sector. There is
a greater and greater anxiety among
the public to have as far as possible
the fullest information about the
activities of the companies, foreign as
well as Indian, ang it is our endea-
vour to satisfy the general desire
for such information consistently with
standards of reasonablentss. If the
public are well-informed through dis-
closure of information there can be
little or no scope for misunderstand-
ings. If the share-holders the credi-
tors and the general public interested
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in corporate affairs thus know that a
company is using its capital to the
best advantage ang is being run
efficiently ang with an all round sense
of social responsibility expected of it,
that by itself would be sufficient to
achieve the objectives.

.Betore I resume my seat, I would
like to bring to the notice of the House
that the Government has given notice
of some amendments to some of the
clauses in the Biil to improve upon
the provisions in drafting so as to
achive the objectives. In this context,
I would specifically mention the
changes proposeq in clause 8 relating
to amendment of section 73 of the
principal Act. Hon’ble Members are
aware that questions were raised in
Parliament about the failure to refund
large amounts of money obtained by
companies in respect of shares offered
to the public through prospectus to
which listing on the recognised Stock
Exchanges had not been granted or in
cases where the issues were over-sub-
scribed. This failure has resulteq in
some cases in misappropriation of the
concerned applicants’ money. This
fraudulent practice is sought to be
removed by including suitable provi-
sions in clause 8 of the Bill as reported
by the Joint Committee.

I am confident that there is a general
consensus of opinion in favour of the
provisions in the Bill ani I commend
it for acceptance by the House subject
to the amendments given notice of by
the Government.

PROF. MADHU DANDAVATE
(Rajapur): He did not reag the last
sentence that he woulq concede all the
amendments®

SHRI H. R. GOKHALE: 1 shall
concede some of the amendments- those
which appeal to me as reasonable and
good... (Interruptions)

MR. DEPUTY-SPEAKER: ‘I am here
to regulate the proceedings, otherwise
you should have a robot here. Kindly
sit down. I was going to say that this
is a complicateq and wide ranging Bill;

even so I would draw the attention of
the hon. Members that only three
hours had been allotted. ..(Interrup-
tions) This is why I saiq that you
should have a robot here and not a
human being. I am quite aware ' of
this anq that is why I say that only
three hours had been allotteq by the
House. I know the difficulties of
Members but I should like them to
keep this in mind.

Motion moved:

“That the Bill further to amend
the Companies Act, 1956, the Securi-
ties Contracts (Regulation) Act, 1956
and the Monopolies and Restrictive
Trade Practices Act, 1969, as report-
ed by the Joint Committee, be taken
into consideration.”

Shri Panda.

SHRI N. K. P. SALVE (Betul): I
will not be here on Monday and since
we will be taking up other business,
may I make a request to you?

MR. DEPUTY-SPEAKER:
Mr. Panda yield to him?

Could

SHRI D. K. PANDA (Bhanjanagar):
I would be going away tomorrow.

MR. DEPUTY-SPEAKER: In that
case 1 am helpless. You have only
ten minutes.

SHRI D. K. PANDA: The stated
objective of the Bill is to deal with
the problems of concentration of
economic power ' and monopolies
which they achieved through the
tak--over bid and other means. It
ha: beensaid on an earlitr occasion
bv the then Company Law Minister
that this would be a step towards
achieving socialism but I disagree
with that statement made by him.
The objective is laudable but the
present amendments are not going
to take us so far. It will not touch
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even the fringe of the problem of
concentration of wealth in the hands
of monopolists.

There are certain amendments and
the whole objective is only to curb
and restrict their activities which
are untisocial. A great economist,
Karl Marx, has said:

“Crime must be not punished in
the individual, but the antisocial
source of crime must be gotally
destroyed and each man must be
given the social scope for the
manifestation of his being.”

From the long experience of the
advanced capitalist countries and
even from our own experience in
this country, we know that for the
last several decades we failed to
control and restrict the antisocial
activities of these monopoly houses.
In the note circulated by the Com-
pany Law Ministry it has been said:

“It has been the experience that
not a single case of take-over bids
could be regulated or undesirable
one prevented by the Govern-
ment.”

That is our experience of the last
25 years. We are still clinging to the
root lies somewhere elge i.e. the
same mixed economic policy. The
existing legislation has wll along
conceded the position that the
growth of private monopoly in in-
dustry and finance is intrinsically
conducive to the development of in-
dustrial efficiency and economy of
scale, and as such, to the develop-
ment of national production. 'This
assumption is totally wrong. If
there is backwardness in any State,
price rise, wage-cut, value of wages
.going down—at the root of these
things, it is the monopoly hand that
is- playing havoc. Therefore, the
amendments being made are quite
insufficient. I do not oppose the
amendments which are already there
to the oringinal Act. At the same
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time, I have also given some amend-
ment to restrict these monopoly
activities and their antisocia] per-
formances.

Considering particularly the
abnormal price rise in prices, I
would like to say that the real cost
of production can be detected only
by cost audit. In the case of all
compenies having a paid-up capital
of Rs. 25 lakhs and more, their
accounts must be audited by a cost
accountant. That will help us in so
many other ways. If there is under-
utilisation of capacity, the cost audit
can point out how there can be a
proper and full utilisation of capa-
city. Improved inventory policies
can be there if there is cost audit.
It is felt that there is further scope
for improvement by introducing
continuous stock-taking on a day to
day basis instead of having it
annually. It is further suggested
that return of used tools by shops
to stores should be made for gross
quantity originally issued through
Inspector which could examine the
condition of each and stores could
take on charge serviceable tools
only. The rejected ones can be de-
faced to -prevent the possibility of
their preservation for further re-
placement. Therefore, cost audit
has to be included.

Before coming to my amendment,
I would like to point out that under
the Company Law Ministry, there
was a case against Bird and Company
for under-invoicing and the Customs
Additional ' Collector imposed a fine
of Rs. 2 crores. On appeal, it was
reduced to Rs. 50 lakhs, but there
was a stricture passed against the
conduct of Shri S. K. Ghose, the
present Chairmen of the company.
There wag also a CBI probe. In spite
of all those—things, I do not know
how his name could be approved by
the same Ministry, I want to know
whether under the law such a man
against whom such a stricture has
been passed can be approved. The
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Union has represented this
to the minister.
answer,

matter
I want a categorical

About Hindustan Lever, the top-
most leaders of the union have been
dismissed for asking for more pro-
duction of Dalda and they have not
beey taken back. During the half-
hour discussion on shortage of Dalda
on 25th March 1974, the Agriculture
Minister admitted that the fal] in
production of vanaspati was more in
Hindustan Lever as compared to
other vanaspati units in the country.
With regard to this, the workers
have pomated out that the same raw
materials are being used for menu-
facturing other things. Why should
there be a diversion?

MR. DEPUTY-SPEAKER: You
have referred to it. You can give
the details to the minister and he
will look into it, I am sure.

SHRI H. R. GOKHALE: The hon.
member can write to me about it.

15.00 hrs.

SHRI D. K. PANDA: The camou-
flage for production of Golden Seal
Margarine is that it is meaat for
bakeries. It contains 10 to 20 per
cent moisture and the ratio of profit
of Margarine as compared to Dalda
is about Rs. 5,000 per tonne extra.
If this ratio is multiplied on the
basis of the total production of
‘Margarine by Hindustan Level at
Bombay, Calcutta, Ghaziabad and
Trioby the total extra eaming would
be to the tune of about Rs. 2 lakhs
per day. I am bringing it to the
notice of the hon, Minister that
they are not producing wvanaspathi,
they are diverting it to some other
itemg and so we are suffering. So,
my ameadment is to the effect that
where the amount involved ig above
Rs. 25 lakhs there should be audit by
the cost accountants.

MR. DEPUTY-SPEAKER: We now
take up Private Members’ Business.

15.01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FoORrTY-THIRD REPORT

SHRI C. K. CHANDRAPPAN
(Tellicherry): Sir, I beg to move:

“That this House do agree with
the Forty-thirg Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 1st August,
1974.”

MR. DEPUTY-SPEAKER:
question is:

The

“That this House do agree with
the Forty-third Report of the
Committee on!* Private Members’
Bills and Res6fftiors presented to
the House on the 1st August,
1974

The motion was adopted

15.02 hrs.

RESOLUTION RE: FRESH ELEC-
TIONS TO LOK SABHA—Contd.

MR. DEPUTY-SPEAKER: We now
take up further discussion of the Re-
solution of Shri Samar Guha, Shri
Samar Guha may continue his speech.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Sir, I rise cn
a point of order under rule 30(1) and
30(2). As you will recall, this dis-
cussion started on the last day of the
last session, when it was adjourned
because the House was adjourned and
we are starting it this time on the
resumption of the adjourned debate
on Private Members’ Bills and Re-
solutions. Rule 30(1) says:

“When on a motion being carried
the debate on a private member’s
Bill or resolution is adjourned to
the next day allotted for private
members’ businesg in the same or
next sesslon, it shall not be set
down for further discussion unless
it has gained priority at the ballot.
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(2) When the debate on a private
member’s Bill or resolution is ad-
journed sine die, the member in
charge of the Bill or the mover of
the resolution, as the case may be,
may, if he wishes to proceed with
such Bill or resolution on a sub-
sequent day allotted for private
members’ business, give notice for
resumption of the adjourned debate
and on receipt of such notice the
relative precedence of such Bill or
resolution shall be determined by
ballot.”

In my respectful submission, this
debate was adjourned sine die be-
cause the House was adjourned sine
die.

MR. DEPUTY-SPEAKER: I
understood your point.

have

SHRI MADHU LIMAYE
Kindly read rule 336.

(Banka):

SHRI DINESH CHANDRA
GOSWAMI: I will read it, It says:

“A motion, resolution or an
amendment, which has been moved
and is pending in the House, shall
not lapse by reason only of the
prorogation of the House.”

The whole question is what is the
procedure to be followed. The proce-
dure is specifically laid down here.
When a specific provision is made, it
always overrides the general provis-
fons, When the discussion of the re-
solution is adjourned sine die after
all, we cannot say that the House was
adjourned but the discussion was not
adjourned. When the House is ad-
journed, the discussion is also ad-
journed. In that view of the matter.
when the resolution was adjourned
sine die, this provision will apply be-
cause 30(1) deals with a specific con-
tingency of adjournment of a motion:
rule 32 does not say about it; it says
that in any case if a resolution is ad-
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journed, then if it is to be taken up
on the next available day, it can be
done only when you give notice for
the resumption of the adjourned de-
bate, and on receipt of such notice
the relative precedence of such Bill
or resolution shall be determined by
ballot.

MR. DEPUTY-SPEAKER: In the
first place, I will take up your objec-
tion under Rule 30. It says:

“When on a motion being carried
the dehate on a private member’s
Bill or resolution is adjourned...”

There was no motion to adjourned
the debate and, therefore, that ques-
tion does not arise,

Then, it says:

“When the debate on a private
member’s Bill or resolution is =ad-
journed sine die...”

1 do pot think that this debate was
ever adjourned sine die. On the last
occasion, when it was not completed,
it was clearly understood that the dis-
cussion will be resumed.

May I now request him to upto date
his information about the Rules? We
have even gone a little further in
relaxing these Rules. Previously,
whenever there was a Resolution or z
Bill coming next in order and, be-
cause of delay in' the completion of a
Resolution under discussion or a Bill
under discussion, a Resolution or a
Bill coming next in order was not
taken up, it lapsed and it had fo go
through the ballot again, We have
relaxed the Rule to this extent that
in case, for any reason, a Resolution
under discussion cannot Be completed
in time and the next Resolution can-
not be taken up, it will not lapse but
it will be given firat priority at the
next sitting.
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Mr. Limaye referred to Rule 336
where even because of the proroga-
tion of the House, it does not lapse.
I hope, we understand the difference
between adjournment and prorogation
of the House. Even when the House
has been prorogued, the Resolution
does not lapse. Therefore, this ob-
jection also does not arise at all,

199

Shri Samar Guha to continue his
speech.

SHRI SAMAR GUHA (Contai): Mr.
Deputy-Speaker, Sir, this Resolution
mairly concerns the Prime Minister
and, I remember, the Prime Minister
was also present when I started speak-
ing on this Resolution on the last
occasion. I do not know why the
Prime Minister is absent today. This
is a matter which directly concerns
her....

MR. DEPUTY-SPEAKER: For your
information, the Prime Minsiter feels
that your Resolution is quite impor-
tant. She has written that ghe has to
go somewhere and she will not be
here. We all have some work to
attend to. She is the Prime Minister
and she has many things to attend to.
She has shown the courtesy of re-
questing the Chair to inform the
House that the Home Minister, Mr,
Uma Shankar Dikshit, has been de-
puted to be present here.

SHRI SAMAR GUHA: I am con-
scious that this Resolution demanding
dissolution of Lok Sabha is not an
ordinary one. It is an extraordinary
Resolution and an extraordinary de-
mand apparently contrary to the con-
cept of parliamentary democracy.
Although it is an extraordinary Re-
solution contrary to the concept of
parliamentary democracy, it is an ans-
wer to the present situation in  the
country. To quote the words of
Lenin, the situation is ripe for re-
volutlion, the situation is explosive
and there is no answer but to have a
shock treatment of the administra-
tion, of the whole political system in
our country. And this shock treatment
is possible only through a mess up-
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surge, a mess revolution of a non-
violent type as has been taught by
Mahatma Gandhi. I want to remind
the House thct Mahatma Gandhi.
when he was asked as to what was
the real security for the freedom of
our country, promptly he replied that
it is not the strength of the army but
the capacity of the people to offer
satyagraha against the existing Gov-
ernment if they do injustice to the
people, which is the real security for
our freedom. As I have said, a situa-
tion is developing in the country
which may degenerate into chaos, viol-
ence and all kinds of agitations. The
situation, as I have said, is ripe for a
revolution. No other method can
realiy stop this rot, this national crisis
in the midst of which we are today:
no kind of development measure, no-
kind of planning, no kind of anti-
inflationary measures, no kind of mea-
sure to control the price rise can stop~
the rot because the root cause of the
national crisis is not more econcmic
crisis, is not more political crisis, but
it is a crisis of lack of confidence of
the people in the present political set--
up, lack of confidence of the peoble in
the present administrative set-up, lack
of confidence of the peopnle even in the
present political system. lack of
cofidence of the people in the politi-
cians as a whole; maybe, mcre against’
the ruling Party but not insignificantly
against all kinds of political parties.
Frankly speaking, today, for the people
politics and also politicians have be-
come irrelevant; coming of these poli—
ticians or political parties makes no
real meaning for the people: they have
seen them, they have the experience
of their behaviour and conduct. Tcday,
really speaking, the political community
in India has become a despicable com-
munity for the common people. As I
have said, it is a crisis of lack of’
confidence  of the people. Some--
body was trying to say whether
this was an attempt to have a
national Government. No, Sir. Six:
lame legs put together cannot make:
the seventh leg stronger. Even if all
the traditional opposition parties join:
together, there is no possibility, what~
soever, of really changing the condi-
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tions of the country because, as I have
said, the root cause is the crisis of lack
of confidence of the people in the
present political system; they have lost
faith -in the present political appara-

tus, in the political community as a
whole. Today you have lost the
heritage of our freedom struggie

when politics was equated with patrio-
tism, patriotism was equated with
national service, national service was
eguated with the spirit of a mission;
jt was a heritage unknown to any
country; no other country had a
national revolution like ours; and that
heritage has been completely lost, That
is why I say that this requires a
shock treatment. Only through the
mass upsurge of the people, only
through a people’s revolution, there
is a possibility of obtaining—I would
use the word ‘distillation’; or you may
use the word ‘purification’—distillation
of the present political system, distil-
lation of the character of the present
politicians; otherwise; there is no pos-
sibility, whatsoever, of really meeting
the national crisis in the country. As
1 have said, this national ecrisis re-
quires a national revolution to give
shock treatment to the present politi-
ca! system, as also to the conscience
of all kinds of politicians, either of
the ruling party or of the opposition,
because to the people today the poli-
ticians are symbols of nothing but
professionalism nothing but of career-
ism to fulfil their own personal ambi-
tions—trying to have the votes of the
people by this means or that means.
To the people the elections have be-
come nothing but a ritual. To the
people the Assembly or Parliament has
become nothing but a means for the
politiciang to fulfil their self-gratifica-
tion. This is the image that we have
succeeded to put before the people
of the country!

Fortunately for the country there is
one man who has understood the
seriousness of the situation, who has
understood where the country has been
going, and that is Mr. Jayaprakash
Narayan. . He has given the call for
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a national revolution, he has given
the call for the people’s revolution, he
has given the call for a total revolu-
tion, he has given the call for a mass
upsurge because according to him—
and he is perfectly correct—unless the
present chaotic condition, unless the
present crisis, is given an objective
direction, is given a really patriotic
direction, is given a revolutionary
direction, the country will degenerate—
T do not know, to what. He has
given this call and the country has
given a tremendous response to it.
What is he fighting for in Bihar? He
is not fighting for Bihar only. He is
fighting in Bihar for the cause of the
whole of India, he is fighting in
Bihar a national revolution, he is
fighting for the resurrection of the
people’s power which has been sub-
verted by the power of the ruling party
and also to a certain exient by, I
should say, the dereliction of the
opposition parties also.

Instead of meeting the basic point,
the basic issue. that has been raised
by Shri Jayaprakash Narayan, the
other people who do not match him,
particularly those belonging to the
ruling party are trying to spread all
kinds of slander and calumny and
are offering chicken-hearteq criticism
against the people’s revolution start-
ed by Shri Jayaprakash Narayan. And
what are the charges? Let me enu-
merate the charges that are being
levelled against him by the ruling
party. Number one is that Shri
Jayaprakash Narayan is venturing re-
intrusion into politics after two
decades. The second charge is that.
by demanding the dissolution of the
Bihar Assembly, he is insulting {he
people because it is the people who
elected their representatives. The
third charge is that Shri Javaprakash
Naravan'’s movement is a movement
born out of the conspiracy of....

MR. DEPUTY-SPEAKER: May 1
kxnow wheéther Mr. Jayaprakash
Narayvan has ever asked for the dis-
colution of the Lok Sabha?
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SHRI SAMAR GUHA: That is a
different thing, Sir.

MR. DEPUTY-SPEAKER: The Reso-
lution is about dissolution of the Lok
Sabha.

SHRI SAMAR GUHA: You will get
the answer, Sir, at the proper time.

The third charge is that Shri Jaya-
prakash Narayan’s movement is a
movement born out of the conspiracy
of big business; publicity they have said
that the big business has been financ-

ing his movement; they have even
gone to the extent of saying that
foreign money is pouring into Shri
Jayaprakash Narayan’s movement.

They have also said that he is spoil-
ing the career of the students, that
he is preaching the Utopian philo-
sophy of partyless democracy. It has
been said by the Prime Minister her-
self that it is not a revolution, it is
an anti-revolution. Last of all, many
high dignitaries of the Congress and
many members of the AICC have
levelled the charge against him that
Shri Jayaprakash Narayan is creating
conditions for the growth of totalita-
rian fascism in the country,

I will answer all these questions.
JP stands not as an individual only.
He is the symbol of the national
aspirations. He is the symbol of the
people today. He is the symbo] of
the hope for the future and survival
of Indiara democracy and the concept
of socialism that we all want to
fulfil.

JP has made a re-entry and re-
intrusion to politics—somebody said—
like Rip Van Winkle, sleeping for
the last two decades. It is not so.
JP was very much in politics, much
more than any of us. He had not spent
a single day for himself. He was
always in politics, but that was a
different type of politics. It was
people’s politics, not party politics.
to which he devoted himself, be-
cause he believed that socialism in
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a democratic set-up can be possible
only if we develop the people’s
power and only on the basis of
people’s power can the coucept of
rea]l socialism be established in
India. Therefore, by joining the
Sarvodaya movement he was trying
to build up a base for peoples
power. But till 1957 at least I had
some faith in the Sarvodaya move-
ment, when the Bhukrant—Iland re-
volution call was given and then

there was the Gramdan movement
which then became a reformist
movement.

But today as I said, J. P. was in
Sarvodaya for developing people’s
power. When he found that the
situation has been so developed by
the ruling party, particularly the
people, who are the custodians of
the sovereignty of the nation, the
people who really should wield the
will of the nation, have been com-
pletely subjecteq by the power, the
power of the ruling party and the
power politics. The people are no-
where, although you talk of people.
people are nowhere in the present set
up of politics and that is the reason
why JP has come again. It is only to
vindicate the right of the people, it is
only to vindicate the will of the people
to show that if you really want to have
a democracy, if you really want to
have socialism based on a decentra-
lised society, based on the concept
of decentralisation, not an wauthori-
tarian type of socialism or the one
that is equated with the party and
the State, then, it is necessary that
the people’s power must be aroused
and he, by giving a call for a peo-
ple’s revolution, by giving a call for
a total revolution, is trying to build
up that people’s power. He is try-
ing to arouse the consciousness of
the people. He is trying to vindicate
the right of the people as against the
right of the political parties, parti-
cularly, the ruling party....(Inter-
ruptions).

Then, again, it has been said that
JP’s demand for the dissolution of
tke Bihar Assembly is an insult to
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the people. Why? They say it is
the people who have elected their
reresentatives. There is no provision
for a recall. Thet means they shoula
resign. Therefore, they are insulting
not those elected representatives but
those electors who have elected and
the people....

MR. DEPUTY-SPEAKER: Accord-
ing to the rules, in a resolution no
Member should take more than 15
minutes and the mover may be
allowed 30 minutes. Now, you took
18 minutes last time and now you
have taken more than 12 minutes.
So half an hour is over: Will you
kindly conclude now?

SHRI SAMAR GUHA: I may be
allowed 10 minutes more.

MR. DEPUTY-SPEAKER: I am
just pointing out the Rule,

SHRI N. K. P. SALVE (Betul):
If it is a mono-dialogue, let him have
all the time. It is very interesting
to hear him. Otherwise, he should
abide by your ruling.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): At least
his chapter on national revolution, we
must all listen.

MR. DEPUTY-SPEAKER: Now
you would also like to hear the other
side. It is not?

SHRI SAMAR GUHA: I would.

MR. DEPUTY-SPEAKER: Then,
please try to conclude.

SHRI SAMAR GUHA: I would
like to draw your attention to one
fact. The Congress is ruling for the
last 27 years. By what percentage
of votes? By what authority—either
the Central government or the State
governments? Nowhere they got
more than 50 per cent votes of the
people. Nowhere it is the verdict of
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the majority of the people whe were
against the ruling set-up. Then,
recently, oaly 30 per cent voted the
Congress to power in UP. It is the
system of the ruling party...

SHRI VAYALAR RAVI
yinkil): What percentage
did your Party get?

(Chira-
of votes

SHRI SAMAR GUHA: That is the
result where the people who have
been elected completely forget the
people. They have no right of recall.
And if such right is demmnded, how
can you say that this is insult to the

people? Sir, they have ruled the
country for over twenty-five loag
years. They rule by minority vote

of the people, ignoring majority vote.
Is this not insult, may I ask? You
have seen big business conspiracy
there. Where do their funds come
from? It is very easy for the Rul-
ing Party to get the party collec-
tion. Those who talk mbout J.P.
must remember what happened in
the years 1930, 1942 and earlier in
the year 1921. There were mass
movements. There was the national
upsurge. There was no need for go-
ing on asking for funds; the people
themselves offered the funds. Those
who have seen the massive demoas-
tration by Mr. Jayaprakash Narain
in Patna on 5th May will clearly
see the truth of my statement. No
buses were there; no trains were
there; there were no usual communi-
cations. Lakhs of people were there.
They are abusing JP of briiging in
an utopian philosophy, when he
wants partyless democracy. He says
unless there is classless society
there is no scope for partyless de-
mocracy. You have the Bakunin
concept of anarchist society. Marx
adopted this concept and set the
ultimate goal of communism as a
propertyless, classless and stateless
anarchist society. Such kind of uto-
pia is a motive force for all revolu-
tions. So, nobody has any right to
say that his idea is utopian. ‘Ram
Rajya’ is a utopian concept.
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You talk that JP jg spoiling the
career of students. Before examina-
tion and after examination in every
State, what do we fiInd? At least a
year is lost. All their education 1s a
waste because you find 20 lakhs of
youths who are educated are un-
employed. They spend their lives in
wilderness. Do you not know about
that?

So, his call is a call for regenera-
tion of the country, for building
anew the base for the people’s
power, to use that power for the
people. This is the type of revolu-
tion for which JP has given the
call to the youth.

The slogan garibi hatao is there;
they call it a revolution. How can
this be a revolution? Don’'t you
know that two-thirds of our peopie
are living below poverty line? Still
they call a people’s upsurge as anati-
revolution.

They say, JP ig trying to bring
fascism into the country. What are
the lessons of fascism?

MR. DEPUTY-SPEAKER:
should have given
tion, not this.

You
another Resolu-

SHRI SAMAR GUHA: Fascism
connotes personality cult—concent-
ration of power in a single hand.
Take the question of the subversion
of the judiciary by the executive.
‘What happens? There is complete
subservience of the administrative
machinery by the party machinery,
control over the mass media of pub-
licity, and therefore this cap of fas-
cism fits into whose head? You
know it yourself. In the ruling party
the personality cult ‘is developing.
All power is concentrated in one per-
so. Judiciary is subservient to the

executive. The Administration is
under the thumb of one person.
(Interruptions). They will be

thrown out. The day is not far off.
They have no other type of socialism
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than this gaeribi-hatao type -of socia-
lism. But what is the outcome of
this? Everybody knows about that.

208

I am sorry to say, this is nothing
but a police raj. Compared to what
was during the British days prior to
1947 what do you have now? You
have twenty times the security for-
ces. You have twenty times the
police force. There were not so
many arrests wider British days, so
many killings, so many firings :J
many detentions without trial, as we
see today under the congress rule.
This is what is happening under the
coagress rule. The country is under
the shadow of fascism, such a spec-
tre is there in front of us. We are
already under a non-forma)l type of
fascism and slowly this will become
a formal type of fascism.

JP has given the clarion call
Soon after the dissolution of the Bihar
Assembly there will be catalytic
reaction all over the country and
this revolution will spread from one
corner to another, such chain reac-
tion will develop, all Assemblies will
be dissolved and in the end-process Lok
Sabha will be dissolved and after
that there is the  possibility of the
emergence of a new type of polity,
a new concept of polity which we
cherish, and the people are behind
the call given by JP to the nation
and they are determined to make
this revolution a success.

& WINAA Wi W@ (AREIR) -
IR G, A AT E L L

s WY faRd : IIAE WERT,

sTAMET T Afer fafaarqrsa &
ar ¥ @ FgA Afere )
MR. DEPUTY-SPEAKER: I have
seen the amendment; your amend-

ment is inadmissible wader the rules.
ot Wy fom® : w17 TAG WAEHE
WEE | A A@IT T A

MR. DEPUTY-SPEAKER: What
are you trying to submit?
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wtay i - Fag R wig fF

¥ fraw oqErR &, 9% qgd Wi

21 ¥ IR AW flr ffag ) -

ITETE T, faw g7 7 A
que-fear 91 gw F AR A qF w0
 fFag Fm d o 7 &)

An amendment shall be relevant

to and within the scope of the mo-
tion to which it is proposed.

Wy % gud viada w5 F a4
quga fzar | T dWET g Tw
TR FIA A Arar | @aeT
AT 787 @ § | OF AEAEIT g9 8
J F271 7% % aaT FY Uy q@ie
*R | U F faa g e gaiorw
F 9T gAY TR a4 G AEq
g (% & 29 & e A o A
EEE LRI ICE R CEE A B
€ " wig | A @ g i mar

g frw AR w1 wT &
REE AR SLES I 01C SRR
“on tﬁe basis of constitutional

and legislative amendments pro-
viding for extension of franchise
10 all those who _are more than
eighteen years of age, introduction
of a practicable ‘method of pro-
portional representation at elec-
tions to Lok Sabha and Vidhan
Sabhas, provision of financial
assistance from the Government
treasury to parties and candidates
at these elections and the discon-
tinuance of private collection for
election purposes.”

T STemw wERd, F9E IAA
o o< 9 @Y Tt qura faar 3t
o WG IYST AW A

MR. DEPUTY-SPEAKER: You
have made your point. Now, you
will kindly sit down,
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SHRI MADHU LIMAYE: Sir, this
is within the scope of the Resolution.

MR. DEPUTY-SPEAKER: You
will kindly sit down. Well, I still
hold that they are inadmissible be-
cause, in the Resolution of Shri
Samar Guha, he  mentions, among
many things, the dissolution of the
Lok Sabha and formation of an all-
parties’ caretaker Government and
elections within two months. All these
things can be done within the frame-
work of the present Constitution and
within the framework of the present
law under which we are already
working. But, if your Resolution
should be accepted, it will mean the
amendment of the Constitutior. You
cannot do that by a Resolution. It
cannot be done. Yoy have just en-

larged the scope. Therefore, I can-
not admit it.

T RS AT Wi (WHIR) -
AR AEIA, AT FAX G I
iﬁwz%traﬁﬂ'!ﬁav\grmmrwga-
P AIEAAAF IR TGS 9 &
5 mws I, WY WEAT I,
T8 gadr fearid 1 Afew ol
7R ATw gt i 7g wAN F A afew
faey F bR AR S¥ ¥ twEw
sFRF feafe it ¥ 9 ueET
FEd & foa ¥ qoy e €1 St
¥ I dwersa fraid fefre aa =
THALE WA | T IWIA BI¥ I
T I |

7€ A% AT § T FoA! I AR
feedt 5T @ ¥ @t frelt 3 qoT @ AR
QAR FRI T RE? AIFT FECFH
et {8 S 9 I 91 @A,
IF X g1 T g faedt TR E

amd aee 78 23 § 5 -
wm ¥ s fawn sfemrd A sty
wrfas afdfeafa § a‘rwarrmx
FHE 3 wX @R W &5 @
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9 FEATE G G | o w7 wd
a8 & grar ¢ fF ST qrar agwa
ST FLHR AT AGE I47 q%, AT 39
Frars At q aesRaTiIg
T F weaE § Q wiw A € F—uw
A AT AT W FT A AR D q
7z fF wdadts g ang Id
@ FTOE AR AR A 3w A wpand
e @ w%e § gEX w-fade & sl
wrhaea AT MATE Tq1fTa F &
ol gAY aER A & () graers
R ew aar WA d A -
FTmaamdT R A s wiwd iy, A
Feg fad ) gt &7 AM AT FAET
fear 1 & wd @raar g fr w4
SETH A1 G ¥ WE qV T F Aqar
#7 favare Svaa & 8 T X
st ot fatmma i &, 3w aIwdsa
i %1 Sfaffaa s Efaad A
e ST HsATE F1AFWEAT BRI
FAd afeF g Fg w5 AF awr A
FTLH W, W IR TN A §
wi aEws§ fTma W J9ar
F1 @@ qawr 9w 5 ¥ afE @
TEEF T AT § W Fo & &
fe F T WTFL TF a4 B
TF 479 FEAT § 5 NHE AR
ST B AT FA § 9GF 794 q©
¥ T ¥ AR o FF A A A
AT AAaT T FA F AT Tar F@F
I FA@ AT |

SHRI SAMAR GUHA: You just
understand the world that when a
critical situation arises, I shall cer-
tainly be the first man to do that.

gaF AW ¥ 9EN GI A% 4G S
afgg ) -

=} AR WU RO ¢ FAL NHAT
aTEa ATEd & ey § f o awn qan
fegear #1 qurw faar &g W AT
o A1 T S I FARTY sl
vz ¥ g 2 € SR g T
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q AR T g 99 ¥ s I § At e

T agT HTH 39 a9 F qEAT G

AT T AT TR & T W HY W FET
MR § | FT g E M A F fag ?

T § fr wpad U EST & ¥

TR 7Y AT § | ¥w A snfag wwe

S&T 2, mifaw feafa g o & W

TR GIFT A AT T T ST ¥ @NHT
wifemd  AmENuF 9z G L1 afe
AAAIE UL HFE FT 9 agq WEw

TaE graT & | oAy At ¥ gaen

o Tw Y SR & 1 fade T o

wifge ez A g A A agi W

AT e IIfeTT gAT AR agt U

TS T F 717 G TR T 4 )

afFs g 3w AT aTa A &) ww

mfas feafs sfsn §, F10F 7 &

&) afFs oo dE fFTRaw Ry |t

TF WEEH AT TT AT, W I7 97 |

qw 7T o £ 36 2w ¥ ae d S wE
qeT 41 I§ wErw A AfRr g,

aTEt AR FAS W A STET | AfaA

@ AT EFE 7 N g A |

Tt woae feard, @A AT & I

forar fi o o aafar 1 st A G

fear X 9@ §FE ¥ QAT | TR

qrAty A FES & 5 T aww

gt 1 AR g ey ot I

w4 2w & fgq A Eww ?

FE Mg AT WATI JET 3T
g & FF ol w WE §) AW A A
gt & Fen H ok g wwd At &
w1 & Wy g maw A19w
A} & AT | T AL F LHm
Fo § 1 A w g fag adwet
FIHR FTE I ?

wraeg & grR™ A
IgerRw# 32 s a1z o §
IR AT AT ST F7 T G |
i gt Ot Y firry srftrerer ave fasr
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€7 .0001, 2aT 3 | TWAT AT
¥ Fg & o5 3 A fear wrd T
FTHER H AW 1 1 § 0F IR W
FLATE | A1 fezgd St § T AR wrwrw
T AR FIF T § a1 fF W g™
4 fr 9 qt 6 | 7T G F
IMTEAET | I T T gz §
fe faw o &1 fawe agaa &, fow
FAm A ¥ IRATAE @R af
IT G & i & fezgQr AT a@ &
TTHTT =T 9 | 747 sy § 1 F
R? Hawmar g fr wogw wwm@ A
HWT ST @ 6T Aaw« g &N (%
TH W § UL g% a1@T W¢ | g
AT €52 § &b 7 W & | AR
A% wor §, wiE g% q, qQ@
T EFTHAME, qTET FT GHE AATE |
T A AEFLATT 1 FgeT 71w foat g
1 & gagar g i IwF) swar w1 fawarw
I agwa d R g e
ST, 6 X § F1E Ao TLHC 7@l
W qraE

Hfag el %1 Iarg ANy s
gt dae ufeafa @ marar | T afessy
FmR F o, fag ¥ o, SaemRy
weT q_W wife ¥ q | wfae awHTd w1
AW GAR AT §, THAT TR qHqA
2 | T FF qE N qFR TAAHE
=&t agt wo arf &t wfae aEwr o T
AT 9T W T GO 7 Y A0 F
qarF WR wE 3 fan |@fa
TTHTT & &0 T gl A Aoy wgh
ARE A fEE E, Ty S e
By TFE Megead aaE giwe
TR @I AT T AR HE 9 9
ATES AT | FE A TR AT AL ATE |
o as At ag & fr wei o @faw
PRI T agT agT TG T FTHE

Lok Sabha (Resly
e 75 g @ | A g AEEATT

Y o oFA ST W AT AT
gor A W @ oA 5 oS o
T a1 F @9 @ &, ¥ dw %
@i ® § | wONmw qE e
ST A gAY § WX &« =@l
T & gar & & 1w
9 F I@ F AW BR T AR
FFd 4« TE F GF GHEAr ar
dF I WA W F WA I
far | TR & dfqEm, o ffaw

3
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ft e faq (ARER) :
FLQR 3 F ITELT @ FQ@ FIT
A T s ¥ faddt s &
W A e F AN A K AL
T R & 1+ & aff wma g fs d
e F A fqQat 7@ F a9 T
I G I7 [ & T A aawd
@ F AW Ta A gfoar st Q@
a9 g § WA T & w5
At wmar § 1+ ¥fFq q@ER 2w
TS fFdEr @ F FW ARW
qAET AT IF IAA F qGT ¥ FA
HIARA q4 WE FT FAT TMHF

A RE I IT I |

o AALA W WX T
TFS K I I wfgr 1 @
™ ¥ A cagz A% g g ?

MR. DEPUTY SPEAKER: There is no
-point of Order. Order, Order, please.
What I want to say is it is not only the
bullock that pulls the cart but there is
a place called Alaska where dogs also
-pull the carts.

A st wnas W oW F oA
A% gF B! AT FF <@ 9T 1 IAL
FH R A TS g A P &,
g wifaF 1A ARV, AlFT AR
T afg @ A &

& 8 Wy fv ag I warT
X 1 7z 77 frgeam & T =@y
# o7y fag w5y 798 ¥ fag #
w § &7 we w5 T Qo
At feT g wAvar faw S
F arf IR wgx ¥ fageqrT
FIAT 9T | FR Y FW ¥ qAA
A ¥ oA wr afl awx §
7 AT oot griy fy &% w1
wrr fag & s, A AR WU
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afy € Tdvms § T ¢ ®Eq
¥ gaF a5aar faw W@ 1 gEAAC
g IAF 9@ F A ¥

§ 5z @ @ F @@ IS
g5z 74 & 1 g wWE I F&@
g wiigs fafe 3w adt &
IFT TR @ AX AT AT FY
s ¥ frar war @ ™ AW F
goiafy af, §& ¥ qEAnT SWr ST
aifas ga X F fag ww e
g ITR——AERT TR A I97T
9T 3w § wifas @9z §Ir F A
AT Y AT FIAT T |

wq falg #Y ar@ T I )
st A fadiy =F wEY F FAAR
T OE § AT AT qAT F AT
agt fear wgm ;  fagw wamt
s Ad fear s afw 97
fafi W& =ar qor fage |4l
F I5T FT GF ] | A T
dad % Ffra o1 A frar 0 K
qAr e § R o9 ¥ aww #
agi FY% ow AT Y, FE TTA
F @I @ | Arar 9Ea g ar
T 7 qEAT g T A wEA A
Fz WY & 1 F TF FEE@ A
qrtr’:‘-glwﬂ'rzq"rirﬁrgq*h
wF | ST FF WA | @A
rg fr TR WE X W@
9 qCFAY ATBT A A A | IEA
W A1 IER wg gER A
q< ‘oiar | 93 wg fF oag @
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16.00 hrs.

SHRI H. K. L. BHAGAT (East
Delhi): I believed that Prof. Samar
Guha was a well meaning person and
I also thought that he believed in what
he said. But it now appears that he
does not mean what he has said. 1
am totally convinced that he does not
want the dissolution of the Lok Sabha.
Probably he thinks that he should use
this Resolution as an opportinity to
put a defence against criticism of Shri
Jaiprakash Narain. I would not want
him to go out of the Lok Sabha. Shri
Bhagwat Jha Azad asked him to
resign. I am sure he would not be
provoked by it. This word is beautiful
because it is full of varieties. Prof.
Samar Guha is a ‘variety’ of his own
and I should like him to remain in the
Lok Sabha,

He said that people were disillusion-
ed. He himself said in the beginning
that it was an extraordinary resolution
and was against the concept of normal
democratic functioning; he confessed
himself that it was so. He saiq that
people were disillusioned with the
political system and so it must go and
therefore the Lok Sabha should be
dissolveq and within two months there
should be general elections under a
caretaker Government. In his Resolu-
tion there is no emphasis on the poli-
tical system as such.

AUGUST 2, 1974
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SHRI SAMAR GUHA: See the
amendment.

SHRI H. K. L. BHAGAT: 1 have
seen the amendment. I do not say
that the political system which we
have been having for the lagy 25 years
or so is without deficiencies or cannot
be improved, especially in regarq to
elections which are tending to become
increasingly expensive. But it is a
political system suited to this country
and stood the test of trails and tribu-
lations. We have through thig system
succeeded in meeting the challenges
which have arisen from various quar-
ters. There is criticism of tHis system
by some persons who go omn, saying
many things. Politiciang today are
the subject matte- of contempt and
ridicule by a section of the critics.
Mr. Samar Guha has joined in that
chorus. I do not say all politicians
are good or all are bad. Some are
good, some bad. ‘They also —eflect the
general standard of society. Orne
question was put to me about politi-
cians by a journalist during election:
I said, you talk to a non-politician
about a politician. You talk to a non-
lawyer about a lawyer; you talk to a
non-doctor about a doctor. You talk
to a non-worker about a worker. You
talk to a non-industrialist about an
industrialist and so on. Finally I
said, you talk to a non-journalist about
a journalist. Some kind of bias is
there against one claggs or the other.
Since politicians are at the helm of
affairs, there is a good deal of criticism
about them, and it should be there. I
do not say all is well in the public
life or politics. I feel there is need
for purity in public life in all parties,
not’ only in the ruling party. but in
the opposition partieg also. ,But that
is not to say that betause some politi-
cians may not be observing a certain
code of conduct, therefore the whole
political system is bad. Within two
months new elections will come and
a new brand of politicians—all saints—
will appear from the horizon and take
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‘over the reins. May be Mr. Giha has
seen a dream. ‘° I think he himself
does not mean this resolution- serious-
ly.

He. talks of revolution and great up-
surge among the masses. We know
what is happening in this country. ‘I
do not want to make this debate a
discussion in defence of or against Mr,
Jayaprakash Narayan’'s movement. I
do not know whether he needs that
defence at all which Mr. Guha tried
to put up. Mr. Jayaprakash Narayan
can defend himself. If he has to rely
on the defence put up by Shri Guhba.
God save him and his movement. We
know ‘there are people who today in
the name of democracy watt lo demo-
lish democracy ‘in the country. We
of students forcibly close a -college,
attack people and kill 1 college stu-
deat. Violence is being resorted to in
the name of non-violence. All kinds
of tactics a‘e being adopted to demo-
lish democracy in this country. We
know there are people who have lost
faith in democracy.. Elections to them
become very relevant when they win
and irrelevant and rigged when they
lose. I know Mr. Janeswar Misra has
to make his presence felt in the House.
He has won and I congratulate him.
But the point is, elections become
relevant only when they win. When
they lose, elections become very irre-
levant and rigged. It is a very sad
thing ‘that the opposition in this coun-
try is losing faith in the verdict of the
people. It is the greatest insult to the
Indian people to say that in the elec-
tions they do not act as they want to.
The people in this country choose the
representatives they like. Their choice
may ‘be right or wrong, but they make
their choice very voluntarily.

ccmm to propo:tional representa-
tion...

MR. DEPUTY-SPEAKER: I have
ruled out that - amendment of Mr.
Limaye.

SHRI H. K. L. BHAGAT: Then 1
shall not refer to it’ a

1375.L.S.-9.
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Mr. ‘Guha has not advanced any ar-
gument in favour of his resolution.
Taday we have very big challenges ¥
the social ‘and ecnomic front. They
can be met only by demcecratic institu-
tions and by the wiil of the people.
This Parliament today is the symbol
of the will of the people. Electicns
to Lok Sabha are not very far off—only
14 yeas away. Why shouid Mr. Guha
be so impatient? Lok Satha itself is
a pa-t of the revolution which we start-
ed in this country, which is being
carried on. The people of India have
faced mightier challanges and they
will face them today. I am sure the
verdict of the people will be in favour
of Parliamentary institutions. As I
said, perhaps Mr. Guha himself -does
not mean his resolution seriously.

With these wo-ds, I oppose the reso-
lution.
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SHRI N, K. P. SALVE  (Betul:
Mr. Deputy-Speaker, Sir, I must
start by very earnestly apologising to
Shri Samar Guha whom I seem to
have unwittingly offended though
what I thought was a very innocent
comment. I only wish to submit to
him that if he thinks and if he wants
us to have the same image which he
has of himself, an image of a patriot,
a burning revolutionary, then the
minimum that we would expect of
him and, in all humility, I submit
to him as a friend, to be a little more
responsible and to be a little more
serious in the House so that what he
says sometimes is not taken unduly
to a point of ridicule and, then, if
one makes a comment, he takes it to
heart and he takes it seriously, None-
th~-less, I apologise to him for having
c2id something which he did not re-
lish, .

Sir, I am not one of those who
would ever minimise the pernicious
and very deletenious ramifications
which I see, which the existing econo-
mic crisis is likely to have and to
demolish and crush the very roots of
parliamentary  democracy in  this
country in days to come if this peril
is aliowed to remain uhchecked for
too long. 1 concede straightway
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‘that we are in tHe midst of an econo-
xmic peril like of which we néver have
seen in the post-Independence period.
‘But ‘the question is: What is the re-
medy? In the life of a nation, as in
the life of an findividual, it is when
you are in the worst of perils that it
«calls for an utmost seriousness, it
«alls for an utmost equanimity, it
calls for an utmost of determination.
It does not brook any gimmickry and
cheupness. That is what is needed.
"Whatever the prophets of doom!may
have to say, those who have firm faith
in the institution of parliamentary
demccracy will fight out of the exist-
ing perils and crisis with their back
to the wall

That should be the approach. If
‘that is to be the approach, then, when
one looks at this Resolution, it seems
that the Resolution is brought either
as a very big joke or, if it isnot a
joke, then the very premise and the
conclusion of the Resolution, I submit
with utmost o: respect to the distin-
guished Professor of Chemistry, are
the sheer absurdity. What is the pre-
mise? What are the assumptions of the
‘Resclution? The assumption of the
Resolution is:

“In view of the wunprecedented
‘national crisis developing in the
country leading to spontaneous up-
surge of the masses....

And what is the remedy? The re-
medy is, that a Care-taker Govern-
ment of all the parties should be form-
ed and, thereafter. the Lok Sabha
should be dissolved and elections held
in two months time,

Let us examine the assumptions
and see the remedies. whether the
entire Resolution looks utterly comi-
cal and grotesque, something of an
exercise in sheer absurdity, So far
as the upsurge is concerned, there
‘is a crisis and there is no doubt about
‘it. T for one shall not controvert that
‘issue. My hon. friend, Shri Jagan-
nathrao Joshi has gone away. Shri
Mishra Ji was saying that -some of us

-Fresh Election to 234
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‘have controverted it. In fact, we
have been struggling hard to devise
ways and means how to get out of it.
Those who want to have a construc-
tive approach will keep that attitude
even in politics. I am not able to
understand what exactly is meant bty
“mas; upsurge”. The distinguished
Professor of Chemistry made exten-
sive references to Shri Jayaprakash

'Narayan. If Shri Jayaprakash Narayan

is symbolic of the mass upsurge,
then, I submit, the Professor of Che-
mistry has not understood both the

~words “mass” and “upsurge”,

1t is most unfortunate that a person
of the eminence of Shri Jayaprakash
Narayan has taken recourse to what
he is doing. I do not want to wuse
any harsh language. He has been a
great idol before me in the days of
freedom struggle against the Briti-
shers. But today he is being ex-
ploited by politicians and political
parties. The distinguished Professor
has said, let us have a national Gov-
ernment of all the political parties.
Will Shri Jayaprakash Narayan .be
willing to join the parties in the Op-
position? He is symbolic of cvery-
thing that is virtuous. He has best-
owed him all the virtues, making him
a paragon of virgue, political, social
and econmoic—may be, may not be
But certainly he is not willing to come
and join these parties in the Opposi-
tion.

Secondly, not for a moment let it
be forgotten that Shri  Jayaprakash
Narayan has harnessed, has incited,
the political discontent without agree-
ing to take the political responsibility,
If he was working against the hosr-
ders, if he was working against cor-
ruption, if he was working against the
blackmarketeers, if he was working
against the tax evaders as a social
worker, devoid of any politics, his
stature would have risen to dizzy
heights and the respect for him would
have grown higher and higher, 1
only hope that, when Shri Jagannath-
rao Joshi was narating the story of
the image he had of the Sarvodaysy
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image of him in 1957, he had the right
person in his mind.

Lenin was quoted. Mahatma
Gandhi was quoted. As one who is a
devout student of Gandhian litera-
ture there is only one thing that I
want to point out to Prof. Samar
Guha, In his autobiography Gandhi
has written: “To me not only the end,
but the fairness of the means is of
the utmost importance, and where the
ends are not proper, even the fairest
of means ceases tg be fair or pro-
per’. He waa talking of means and
ends. According to him, because the
enq is justified, every means is not
justified. Means must always be fair
and proper, In that context, if the
supposed upsurge or movement of
Shri Jayaprakash Narayan is judged,
then one thing is utterly clear, that
inciting this political discontent with-
out taking on his head the political
responsibility is a means which is cer-
tainly most unfair, and that has to be
understood,

I do not think that this House or
anybody would ever agree to a natio-
nal Government or they would ever
come and be sitting on the Treasury
Benches. But may I suggest that they
may at least form a shadow cabinet
and have some good sworking? In that
context may I make some suggestions
about the composition of the shadow
Cabinet? They may make Shri Samar
Guha the Prime Minister, the Head.
there is one quality about Shri Samar
Guha; he can outbeat all of them so
far as lung power is concerned if he
is not listened to, he will not Iisten
to all of them put together. The
Deputy Prime Minister may be Shri
Hukam Chand Kachwai; he typifies
the culture of his Party and would
make an excelent Deputy Prime Min-
ister. Then please do not forget that
Shri Piloo Mody should be thought
of for Education....

MR. DEPUTY-SPEAKER:
you have done with all the
things that you had to say.

SHRI N. K. P. SALVE: 1 will finish
in a minute. Shri Piloo Mody may be

1 think
serious
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thought of for Education 8o that what-
ever deficiency he had in education
could be made good. Shri Jyotirmoy
Bosu can be given Commerce sg that:
he can take care of the tea gardens. ...

MR. DEPUTY-SPEAKER. Please
conclude,
SHRI N. K. P. SALVE: At least

they can form that shadow Cabinet.
Because you are ringing the bell, T
have forgotten my other friends,

MR. DEPUTY-SPEAKER: I have
a verbal request conveveq to me that
the debate may be concluded by 5.00
p.m. today and that the Minister. may
be called at 440 pm_ As far as the
Congress side is concerned, the pro-
blem is simple. The large number of
gentlemen who want to speak can
waive their right to speak. But the
Opposition, I do not know what to
do. There are quite a good number of
members en. the Opposition who want
to speak. If they also agree, then I
shall call the Minister at 4.40 p.m.

SOME HON. MEMBERS: No, no.

MR, DEPUTY-SPEAKER: Then I
will just call the Opposition members
only. Five minutes each,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): You can call one or two
members on this side also.

SHRI D. N. TIWARY (Gopalganj):
1 sent my slip quite early.

MR. DEPUTY-SPEAKER: There
are quite a good number of members
from your side also.

SHRI D. N. TIWARY:.
name come after them?

Does my

MR, DEPUTY-SPEAKER: There is
a list given by your whip.

SHRI D N. TIWARY: I do not
know whether the Party Whip submits
the list even in respect of Private
Members' Business. That is not fair
if that is done.
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*SHRI J. MATHA GOWDER (Nilgi-
ris): Mr. Deputy SPEAKER, Sir, i
rise to place my views on the Resolu-
tion of Prof. Samar Guha about Dis-
solution of Lok Sabha and holding of
fresh elections.

At the very outset, I would like to
point out that at this juncture when
the country is facing an unprecedented
and grave economic crisis it does not
behave of us to think about the dis-
solution of Lok Sabha and holding of
fresh elections. Hence I am unfortu-
nately in the unhappy position of op-
posing this Resolution.

8ir, neither the dissolution of Lok
Sabha nor the holding of fresh elec-
tions is going to help us in finding
suitable solutions to this economic
crisis.
of us that elections now will be an ex-
travagance which the country cannot
afford. The elections will cost the
public exchequer approximately sum
of Rs. 50 crores. It is imperative that
the Government should observe ut-
most economy for containing the infla-
tionary pressures. The elections at
this juncture will only fan the fury of
inflation. Secondly, the Government
cannot also afford to dissipate its
energy in conducting elections, when
the crying need of the hour is the con-
certed efforts on the part of the Gov-
ernment to augment production on all
fronts. The only answer to galloping
inflation is to galvanise the entire pro-
ductive capacity of the country. The
Government are also to devise other
ways and means to arrest the econo-
mic deterioration. During the last
inter-session period, the President had
to promulgate four Ordinances as an
anti-inflationary package. Besides
this, the Government have also intro-
duced the Supplementary Budget only
day before yesterday. Unlesg the in-
flation is attacked with all the avail-
able verve and vigour on the part of
the Government, it will be difficult for
the nation to survive. I oppose this
Resolution on the ground of its dele-
terious ramifications on the entire
nation.

It is to be remembered by all

Lok Sabha (Resl.)

We have adopted the system of
adult franchise in our country. It is
common knowledge that 70 per cent of
our population is illiterate. Most of
the country’s population is engaged in
the battle of survival and they hardly
have any time to understand or ap-
preciate the economic intricacies. Only
recently in the United Kingdom the
elections were held. The people of the
United Kingdom, who are literate, de-
feated the ruling Conservative Party
and exercised their choice on the
Labour Party, because they were con-

:vinced of the failure of the Conserva-

tive Party’s Government in tackling
the economic problems faced by the
country, Besides the widespread illi-
teracy prevalent in our country, the
people of the country have also not
got before them a viable alternative
political party for reposing their trust
in them. All the Opposition Parties in
our country have got different ideo-
logies and programmes. They have
not been able to merge into one singie
Opposition Party for the purpose of
giving a fight to the Congress Party on
the ground of its misrule. If the peo-
ple by chance give their majority sup-
port to these Opposition Parties, I
wonder whether they will be in a posi-
tion to adopt a flexible attitude to-
wards one another in the matter of
running the administration of the coun-
try. When they cannot forget their
differences at the time of elections, how
are they going to adopt a policy of
give and take in running the adminis-
tration?

Sir. in the beginning of this Session,
the Opposition Parties brought a no-
confidence motion against the Govern-
ment. It is right and proper that the
Opposition parties should exercise
their democratic right in finding out
and in pointing out the failure on the
part of the Government, though they
know that their non-confidence motion
has no chance of being accepted by the
House. It would be going beyond
their democratic right of ooposing the
policies of the Government and point-

*The Original speech was delivered in Tamil.
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ing out the drawbacks, deficiencies and
defaults in implementing such policies,
if it is insisted that the Lok Sabha
should be dissolved and the fresh elec-
tions should be held immediately. The
year 1976, when the elections are con-
stitutionally due to be held, is not far
off. The Government are constitution-
ally committed to hold elections every
five years. To demand by-elections at
this juncture when the country is
faced with a serious economic crisis is
not proper on the part of Opposition
.parties and hence I oppose this Reso-
lution.
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‘[Ser1 NawaL KISHORE SINHA in the
~ chair]
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. {n stabilising and

Lok Sabha (Resl.)

SHRI P. VENKATASUBBAIAH.
(Nandyal): Mr. Chairman. Sir, the
Resolution brought forward by Shri
Samar Guha is a refiection of deep-
sense of frustration, When we go
through this Resolution it is simply
a bundle of contradictions, impractica—
ble and can never be put into effect.

Just now Mr. Madhu Liraye has
been advising us that we have not
kept the peoples’ mandate and that
we have indulged in perpetuating our
position. Many of the Oppositian
members suffer from a complex that
they alone represent the people and:
the three hundred and odd members
sitting on this side of the House do not
represent the people. Let them not.
suffer from that complex.

Another factor is about the forma-
tion of an all-Party Goveroment. The:
peoples’ faith i democratic function-
ing or Parliamentary institutions has
not been eroded because of the ruling
party but it is on account cf the func-
tioning of the Opposition parties in the
country. They do not even agree on
having a no confidence motion that is
acceptable to all the Opposition parties.
Parliamentry democracy is in jeop-
ardy not because of the fault or acts of
omission committed by the ruling party
but because of the behaviour of the
Opposition parties in the country.

1 mav recall to vou the situation
that has developed after the 1967
elections. We have seen the spectacle
Coalition
governments were formed and dis-
solved in no time, It is the ruling party
that has again restored the confidence
of the people in the Parliamentry
democracy by sweeping the polls in
1971. In this connection I may mention
that the ruling party has got vested
strengthening the-
Parliamentary democracy in the coun-
try. It is the Opposition parties who
will not be able to win the confidence
of the electorate through constitutional.
mean that want to subvert the Parlia—
mentary democracy in this country,
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‘The slanderous propaganda and the
1deliberate character assassination
iwhich is going on through the jute
;pxess in this country with the active
connivance ot the bureaucracy in this
.country are- spteadlng a sense of con-
fusion ang a sense of fear among the
people of this country. I may say
~without any fear of contradiction that
the common people have got immense
faith in the leadership of our Prime
- Minister amnd- in the ideals of the Con-
-gress Party. Let them test it where-
ever they want to test the mind of the

- people.

247

~ So, the bringing forward of resolu-
-tions like this does not bring any dig-
nity to the House. Shri Samar Guha
being a well-read or Jearned professor,
[ never expectedq that he would bring
forward such a resolution in this
House. It is a fact that our country
is facing an economic crisis. But the
economic ' crisis is quite different from
a national crisis. We have got a well-
establisheg stable Government at the
Centre, and there a no need for a
national emergency to be declared the
Lok Sabha to be dissolved and an
all party Government to be formed.

" So, I would request him in right
earmest to withdraw this resolution so
that the feeling may not go round in
the country that there are certain
people in the Lok Sabha who do not
believe in parliamentary democracy.

MR. CHAIRMAN: Before I call the
next speaker, I have a statement to
make. There are seven more speakers
from both sides, and each of them will
be given five minutes and he should
speak strictly within limits.

SHRI R. S. PANDEY (Rajnandgaon):
Including me eight.

MR. CHATRMAN: After that the
‘hon. Minister will reply and the half-
_an-hour discussnon is going to be post-
poned with agreement.

DR. SARADISH ROY (Bolpur): Th
next resolution should be allowed to
be introduced.
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~“MR. CHATRMAN: That will . be

®

con;idetgd

SHRI K. RAGHU RAMAIAH: Yes,
that can be introduced amd the Mover
of that will be given one minute.

. SHRIL BANA.BAHADUR SINGH
(Sxdhx) The Professors resolutmn that
is' before this House carries a thrust at
a point which has:-been' completely riis-
sed by almost all of us. He has tried
to direct the attention of the House
towards the fact that democracy is an
evolving organism, anq ag' far as our
democratic institutions go it cannot be
said that the democratic institutions
that have come to-us as part of our
heritage anq that have come to wus
through the Constitution have come
in a fessilised or petrified way Démo-
cracy as any -other living organism has
its own possibility of growth and
oportumty of evolution. Possibly, the

" professor has based the premise of his
-resolution on the difficulty that we are

facing in this country at the present
moment. Since this discussion has
started we find that everyone, being
overburdened by the difficulties that
we are facing has been carried away

‘by the difficulties themselves, and the
-fact that underlies the professor’s re-

solution namely that of on evolving
democratic institutional growth in this
country has been missed. It is a fact
that democracy might be all right in
this House, but if you go to the coun-
tryside you will fimd that democracy
does mnot exit there. For a large
country like ours, this is not a very
healthy sign.

17.00 hrs,

Democracy, if it has to be meaning-
ful, has to be democratic here in this
House and the same time the man in
the village who tills his soil has to feel
involved in that democracy. At the

- present moment, as .things stand, that

man is involved only once in five years
and in a most vicarious way. So I feel
that the Professor’s Resolution must
be given deeper thought than the
facetious comments that it hag so far
attracted.



249 Fresh Election to SRAVANA 11, 1896 (SAKA) Fresh Election to 250"

Lok Sabhq (Resl )

It is all thé moge regrettable that the
majority of our members here who
have spoken have tried te find -chinks
in the armour of the Resolution. It
appears that they have been thfeatened
by the Resolution’s appearance itself
and' so once threatened, they cannet
apply their minds to the finer points
of the same. All that I wish to submit
before this House is to request that
the Professor’s ‘Resolution - provides us
a good forum to have a fresh look at
our democratic institutions.

This country has had a much older
history than what what we have today
as democracy. It is the genius of this
country that unanimity underlies all
the decisions that -have. become last-
ingly beneficial. So while we have ex-
perimented with our democratic in-
stitutions for the last 25 years, we
have become rather brainwashed into
accepting this as the final word of
democracy so that when Shri Bhagwat
Jha Azad has to find a similarity of
situation where a national government
is to be formed, the only example that
he could give was:the fact that Britain
had to have a national government
when they were under the Nazi attack.
If this is the democracy that he is go-
ing to see us through I feel that a
fresh look is called. for.
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Sir, while listen-
ing to Mr. Guha, I was thinking
that instead of suggesting the dissolu-
tion of the Lok Sabha, they could
probably bring in a Septennial Act
(as it was once done in England) to
extend it by two more years, so
that in seven years, we can do eve.
better things than we have done till
pow. It is no use anybody holding
brief for Mr. Jayaprakash Narayan.
If Mr. Jayaprakash Narayan could
have sponsored a parties by himself
to create au1 alternative to the Con-
gress to come here, -probably his
argument would have been more
sound than what he is doing now.
Since he is an individual taking ad-
vantage of the political frustration or
economic coadition in the country
trying to boost up an agitation here
and there, I do not think Mr. Jaya-
prakash Narayan has any political
alternative to the Indian National
Congress.

The question of a coalition govern-
ment was sponsored by many. leaders
of the opposition, including Mr. Vaj-
payee, when the Baugladesh war
came. But one political party which
showed tenacity and courage was the
Indian National Congress and by
winning the war, we have proved
that by a single determiied political
majority party, we can deliver the
goods,

We cannot certainly dissolve Par-
liament and lead the country to
chaos. After 1967 there were many
coalition governmerits here and there.
almost #1 all the States of India.
What was the result? The result was
that there was dissolution of the
Legislature, another mid-term poll
and again another coalition, followed
by another dissolution of the Legis-
lature. So, as hon. Members of
Parliament who have been voted to
this pesition by the people, we can-
wot suggest dissolution of Parliament
for having elections within a few
months. )
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We are a democratic institution and
we have followed the practices of the
parliamentary democracy in England.
wowhere is a precedent in Fugland
that the Parliament ilself suggests its
dissolution, It is the prerogative of
the Prime Minister to suggest to the
King or Crown the dissolution of
Parliament whenever there is any
nmational emergenacy. From 1839 till
1931 there were 27 instances in which
the Prime Minister of England sug-
gested to the Crown the dissolution
of Parliament and " that also only
when he was satisfied that there was
a national crisis. But I do not think
there is any national crisis here.

As has been mentioned in the Re-
solution, it is true that we are passing
through a difficult eco.omic situa-
tion. But the prices of commodities
have not gone up 400, 500 or 2,000
times suggesting a grave national
crisis. We are passing through an
economic hurdle, no doubt. But if
we put our shoulders together, it we
put our heads together in a spirit of
cooperation, in a spirit of adjustment,
I have no doubt that we can ger over
this crisis.

Mr. Augg in his book Modern
Foreign Governments in the chapter
“World War I and Seven ycars of
coalition” says:

“The chief developments of the
intervening years must be indi-
cated briefly. To begin with, while
the coalition (headed from 1916 by
David Lloyd George) outlasted the
war but the party truce did not.
Almost at once, interna] dissension
broke the Liberal Party as under.
with a -vigorous minority ~ wing
going into opposition; early in 1918
Labour was in opposition also; end
by the time of the armistice of
November 11, 1918 Party strife was
almost as vigorous - ag before the
war.”

So, there cannot be any national
coalition goverument worth the
name which can deliver the goods.
It is the Congress Party, which is
today at the helm of affairs ag the
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single majority party under the de-
termined leadership of Shrimati
Indira Gandhi, which can deliver the
goods, which can carry the ship
through turmoil and storm to safe
destination.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Chairman, Sir,
1 must say quite frankly that
this debate on Shri Samar Guha’s
Resolution has been very interesting
and it has produced several speeches,
some very serious, some fairly seri-
ous and some not so serious! And
I must say that Professor Samar
Guha is himself partly responsible
for the manuer in which the debate
has taken shape. Apart from the
fact that his Resolution is not happily
worded, if I may say so with all
respect to him, the trouble is that he
has put so many things in one bas-
ket with the result that you have
speeches on a variety of subjects, a
variety of points, and there has not
been any regular debate on a parti-
cular subject. For example, if I were
to argue on the lines on which Shri
Madhu Limaye argued when he said
he was supporting Shri Guha’s resolu-
tion but was making points which
were totally different from the points
made by Shri Guha, would it help?
Therefore, I do-not know whom to
support @ad whom not to support.

I must say that I am unable to
see eye to eye with the Resolution as
it stands. My first point, however.
is that we must take this matter
seriously. no doubt. But, I am afraid,
a number of speeches have been
very partisan and punctuated by
political considerations. It is be-
cauge Mr. Samar Guha himself
started in that matiner and others
responded in the same manner. I
do not, of course say in a summary
fashion that all the speeches were
partisan speeches.

I do net think any one of us, as
Members of Lok Sabha, is interested
in remaining here permanently. As
a matter of fact, none of us is per-
manent here. This House is per-
manent, this country is permanent,

SRAVANA 11, 1896 (SAKA)

Fresh Election to 262
Lok Sabha (Resl)

but we are a passing phenomenon
in this House. We will be here in
the House again or we will not be
here in the House again. That is not
the point. But the point is this. Mr.
Samar Guha has referred to the
disease, that there is an unprece—
dented national crisis and ali that.
My question to him, in all sincerity,
is: Will the remedy that he is sug-
gesting cure the disease?

Many hon. Members have referred
to Gujarat. In Gujarat, the position
was totally different. Le: us not
mix up the issue. In Gujarat, the
demand for dissolution of the
Assembly was a universal demand.
All people belonging to all political
parties, including the ruling Con-
gress party, were asking for the dis-
solution of the Assembly. When a
demand for the dissolution of the
Assembly comes on behalf of the
entire people, .you cannot stop that.
But in India, as a whole, I do not
think we can say rightly and hon-
estly that the people as a whole in
India are demanding the dissoluticn
of the Lok Sabha. Therefore. we
should not go in for it

Now, Sir, this Resolutioz is in-
teresting, but it makes a strange
reading. Mr. Samar Guha says
that there is ‘an  unprecedented
nationa]l crisis. Yes. We all agree.
Even the Government will agree
But I ask: Will any Goverument
and, particularly, the Government
with such a large mmjority Vountari-
ly resign in such' a situation. My
point is that the Government will
not voluntarily go ~away. In any
case, the privilege or rather the
prerogative of the dissolution of Lok
Sabha is that of the Prime Minister
in any parliamentsry democracy.

Then, Mr. Samar 'Guha ‘says that
there should be:- an All Parties’ Care-
taker Government. I can under-
starad if he says that there should be
a Care-taker ~ Government which
does rot take advantage at the time
of the “electioms. ' Buat -to say that
there should be a Care-taker Go-
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vernment of all parties before hold-
ing fresh elections is to ask for ®
national Government only for two
months! If he had said that there
should be a national Government be-
cause of an unprecedented natioaal
crisis, I would have been with him
But when he wants toe have a sort
of a national Government only for
two months, I am not with him. It
he says that there should be a Care-
taker Government because Govern-
ment abuses the powers at the time
of elections, I am with him. But he
should not bring in a national Go-
vernment 1 the form of a Care-taker
Government only for two months.

Then, again, he is talking about
restoration of patriotic and demo-
cratic faith of the people for build-
ing an egalitariaa sociely in India.
¥ ask him and every Member of this
House: Are these things to be esta-
blished only by having elections
periodically or too frequently or are
these things to be done by educating
the masses? Even while we all are
in the House, we can go to the peo-
ple during week-ends, during inter-
session periods, to educate them, to
create public opinion, so that when
elections come in a normal way, the
people are able to judge better, and
with a1 understanding and enligh-
“enment and vote accordingly.

I conclude by saying, let not Mr
Samar Guha put this House into
emotional outburst, let us not go on
a sentimental jourmey but let us be
realistic, let us keep up the norms of
parliamentary democracy. Instead
of bothering about the early dissolu-
tion of the Lok Sabha;, let ns wull
bother about dissolution of corrup-
tion. dissolution of wrong values in
public life and all that. 1f we do
this, I am sure, whenever the elec-
tions come, they will serve their pur-
pose. Well, anyhow, the eclections
are knocking at the door. They are
coming in about 1} years time.
When the elections come, the people
of the country will have an opper-
tunity of doing things which Mr.
Samar Guha amnd other friends hav~
in their mind.
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MR, CHAIRMAN: Now, this Resolu-
tion should have been concluded by
530 P.M. Is it the pleasure of the
House that the time on this Resolu-
tion be extended by half an hour or
so?

HON. MEMBERS: Yes.

MR. CHATRMAN: So, the time is
extended.

There is a half-An-Hour, Discussion
at 530 P.M. Is it the consent of the
Member in whose name the Discussion
stands to postpone it to some other
day?

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Yes, provided it is
postponed, not cancelled.

MR. CHAIRMAN: Then, it is post-
poned,

SHRI R. S. PANDEY.

SHRI P. G. MAVALANKAR: What
about the priority obtained by Mem-
bers who wish to ask questions during
the Half-An-Hour Discussion? I hope,
it will remain the same. If you say
that the priority will not remain the
same, then I should oppose it.

MR. CHATRMAN: I am advised that
you have to give in writing.

Shri R. S. Pandey:

ot T wygrw qt¥ (ToEEE)
gwraf oft, St SEaTE ATHEY TE ¥ <aw
2 39 & weATAelt q¥A ¥ 1T AT qAAT
o ag age g & WA
ag faoge fagmw 78t § | A FermAg
¢ fo o FT W gEL AN 9@
A srhaT § AR gAY AT ¥ @
B AEFmiwaga
FUGE AT @fan ¥ | SThET
T S £ & ) W W oww
7z ¢ fr ¢ smmaror afkfeafe ar
T T AT AR T W wE A
I L | T T@ ¥ T w qE V)T
tfrAEAR NI ET ORI
T 9T $ATEFT T 7 & | AT
® aeFT ¥ g & AT AT W A @
Prar & T oy Fg &) fax for o
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SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): I- oppose the Reso-
lution moved by Shri Samar Guha
because I consider it an anti-people’s
Resolution, This Resolution expresses
only the frustration of a few political
forces and not the frustrations of
the people, though I agree that people
are angry at the moment and are in
great distress.

During the debate on the no-confi-
dence motion, I heard the Prime Minis-
ter saying that, in this hour of crisis,
all political parties should consider
three important points. One was prac-
tising economy; there should not be
any ‘more avoidable expenses. The
second was that we should see that,
whatever we speak or do is for the
interest of the nation and does not
amount to waste. But I consider the
discussion on this Resolution today—
of course, there are two other Resolu-
tions which are very important and
which are yet to come; they are for the
interest of the people—ig absolutely a
wasteful discussion and is not related
to the interest of the people; it will
further frustrate the people ang wea-
ken the democracy.

So, far ag I know, Mr. Samar Guha is
sincere in one aspect; he preaches the
ideals of Netaji Subash Chandra Bose.
1 would make a request to Prof. Samar
Guha to shift the movement from
Bihar to the State which always led
the country to revolution—I mean.
Bengal—under the leadership of Shri
Jayaprakash Narayan and have the
real test there. It does not mean that
I am saying that the Bihar people are
reactionary. What I want to say is
this. If Shri Jayaprakash Narayan is
sincere in his intention to fight corrup-
tion in Bihar, he should first start not
against the Ghafoor Government but
against casteism in Bihar, That would
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help notvonly Shri Jaya prakash Nara-
yan but the entire State and the coun-
try at large.

Prof. Samar Guha in his speech
has said about people’s revolution and
he quoted Lenin and Mahatma Gandhi.
When Mahatma Gandhi started the re-
volution in this country, he started
not with those sections who were op-
posed to the interests of the people but
first in Champaran, taking the interest
of the peasantry, then yith the textile
workers of Ahmedabad and then with
the larger community of the country.
Similarly, Lenin believed that, with-
out the participation of the peasents,
without the participation of the work-
ing class, there cannot be any great
social change or social reconstruction.
I know, the Mover of the Resolution
speakes for everythng but never
speaks for the pessants or the working
class: he has never led any movement
in his life against those who are capi-
talists and monopolists. I would appeal
to him that the man who talk about
revolution and wants to preach to the
people about revolution and taking the
country in a positive direction. makes
the first sacrifice. Before appealing fo
the people to boycot the English goods,
Mahatma Gandhi did that first in his
family. Therefore, Shri Samar Guha,
before he apveals for dissolution of
Lok Sabha, should first resign his seat
and fight the election within two
months taking Shri Jayaprakash Nara-
yan as his leader, and let us see
whether he can come out with his pro-
paganda or not.

Secondly, after the dissolution of
the Lok Sabha, he is asking for a
Caretaker Government. I would like
to make an appeal. I am not accusing
any political party. Congress has got
a caretaker and it is our Prime Minis-
ter, Shrimati Indira Gandhi; she is our
caretaker leader. The CPT has got a
caretaker leader in Shri Dange, The
. CPM has also got one caretaker. Jan
Sangh has, of course, one. But the
other parties who are supposed to join
the Caretaker Government have no
caretakers, they Thave frequently
changed their carettakers. Iknow, Prof
Samar Guha has changed his caretaker
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three times. The Swatantra had some-
body as caretaker but today their
caretaker is Shri Charan Singh. Seo,
let them first assure us who will be
their final caretaker till the end and
then they can give this sermon to us.

Lastly I.want to say that this type
of discussion in Parliament is indulg-
ed in by a section of polictical parties
who only talk of democracy and show
off that they have faith in demoracy,
but under that garibi they are pro-
fasciest elements. Every time they
threaten. Somebody from Allahabad
threatened: ‘I will set fire to this and
that’. Let fthem inspire the People
in that direction. We will inspire the
people for their faith in democracy.
Let there be a final struggle and let
us see who wins. Those who are with
us also feel that there are some pro-
blems in the present economic situa-
tion, but they never expect dissolution
of Parliament, If Prof. Samar Guha is
keen and interested in taking sides
with the Government and giving some
constructive suggestions, he may give.
But, I know, he cannot give any sug-
gestion which is opposed to the mono-
polists, which is opposed to the land-
lords, which is opposed to black mar-
ket. His only interest is to dethrone
Shrimati Indira Gandhj and her Gov-
ernment. That will not help him and
the country.

1 would, therefore, reguest Prof.
Samar Guha to withdraw his Resilu-
tion. If, however. he insists, I would
like to ask him to make this experi-
ment first in his own constituency
with his programme, and I assure him
that T will contest him in his consti-
tuency if he resigned and fights
election again.

MR. CHAIRMAN: The Hon. Finance
Minister will make a statement at 6
O’clock.

Shri Shankar Dev.

st siwt T (F27) : vw Tl
FEFAI g & T3 § quf T 9v a7
grard fadar w3 § 1 97 ¥ 4% qur
1 fF oo & Tww ¥ gw S w8y 9@
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THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): I have carefully heard
the speeches, starting with the speech
of my hon. friend, Shri Samar Guha
and other f-iends and I am sorry to
have to agree with what my young
friend, Shri P.. R. Das Munshi said,
that this has provided an occasion for
a waste of valuable public time.

The resolution that Drof Samar

Guha has moved a says:

*“..this House urges upon the Go-
vernment to advise thie President of
India to dissolve tha present 1.0k
Sabna and set up an Al Parties’
Care-taker Government..."

I would like to point out that he has

nowhere said that he wants a national
government. I
friend have misunderstocd him. He
goes on to say through an amendment
that the newly elected Lok Sabha will
function as a Constituent
for the
Constitution to implement the Direc-

think some of our

Assembly

purpose of framing a new

tive Principles of the Conslitution.
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Prof. Guha has said during his
speech that ne measures to restore
the economic health and strength and
Do steps for increasing the producion
Wwould save the country.

Then he says: Therefore we should
appoint a Constituent Assembly and it
should reframe the Constitution of
India. He wants, under the new con-
stitution, a new election should take
place. That is to say; the country’s
representative should engage them-
selves for months and months to-
gether merely in a constitutional ex-
ercise, while our country is passing
through, according to his strong ex-
pression ef his views, a very difficult
stituation.  So, this is the position.
And, I was rather amused and some-
what disappointed to read the opening
introuctory remacks of his speech. i
think this would bear repetition and
he said this:

“Six months ago, I would have
myself criticised such a resolution
as a resolution born out of cyncism,
out of a frustrated mind, a reso-
lution, if talking about politically,
which is directed to c:eate a con-
dition for denigration of our Parlia-
mentary democracy as also for
creating the condition for the growth

of the right reactionary forces ia
our country..”
I have seriously considereq these

issues and I can understand some of
the reactiong of my friend. His own
idea presumably was that he will first
state the opposite side and then he will
show his ability to demolish the case.
Unfortunately for him he hag com-
pletely and misrably failed to demo-
lish the case which he has himself
built up against his own Resolution.
Everybody has heard his speech. He
was praising Shri Jaya Prakash Ji and
t-ying to defond him. As somebody
else said, I do not think J. P. has got
such an excellent advocate in him.
He is much better able to look after
himself. Prof. Guha has raised two
or three pointg about Jaya Prakash Ji’s
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programme. In the first place he
asked why some people say that J. P.
has re-entered politics. According
to my friend Mr. Sama- Guha, he
never left politics. I am not going
to dispute that. Our difficulty is that
Jaya Prakash Ji had himself more
then once said, and his devoted dis-
ciple will remember as 1 myself dis-
tinctly remember, that he had given
up politics, that he had withdraw
from politics.

SHRI SAMAR GUHA: That was

party politics. It is not ‘people’s
politics’.

SHRI UMA SHANKAR DIKSHIT :
He did not qualify like that. English
words are used as per their dictionary
meaning. He had never said peoples
politics. He had not said like that.

PROF. MADHU DANDAVATE: Sir,
Jaya Parkash Ji has categorically said
in his letter addressed to our party
when he left our party: ‘I am only
giving up partly politics, but I will
continue to believe in people’s politics.’

@y AN qaar § Ifa ga

frig w17 afceara #xar § o

SHRI UMA SHANKER DIKSHIT:
Even then what he is doing does not
come within that, if you mean national
politics like in war or peace, or situ-
ation of that kind.

Evidently what he is doing is in-
tensely partisan politics, Thatis the
kind of politics, not national politics.
One thing he ig doing to get out young
people, untrained minds people easily
affected, school boys in their
teens, students of ninth tenth classes.
He first said he wanted school boys and
college boys both to come out. Then
he said, he wanted only college boys
to come out. Afterwards he has
recently saig that even boys studying
in the tenth and eleventh classes should
come out. I do not know which
speech Prof. Dandavate is referring to.
He has made so many speeches. He
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had also said that he has donated his

life—gfrga g1 foaT § o

1 do not knmow to what exactly he
has given hig life.

But the point is, Jaya Pa-kash Ji
has been changing his basic political
ideology from time to time.

Sir, at one time, he was a confirmed
communist, we all know that. When
he came back from America, he still
had communistic leanings. And, in
fact, when he suggested a joint front
with the communist party in Bombay,
men like Minoo Masani and others
opposed it tooth and nail but J. P.
had his way and conutinued to work
with communist party.

And to-day if there is a confirmed
opponent—I do not want to use any
unnecessarily sharp expression—of the
Communist Party and its ideology in
India, it is J. P. Therefore. Prof.
Samar Guha who tried to contain Shri
Jaya Prakash Ji within his own limited
phraseology has found it very very
difficult to do so. I would not un-
dertake this impossible task.

Pro. Guha has also said in the
course of his earlier speech, “what I
am saying might be regarded as con-
trary to Parliamentary Democracy”.
I hope he will say something at the
end because, after all others have
spoken, he will get time to reply, to
the question posed by himself. It is
wellknown, even an ordinary student
of politics will tell, that it is the
special responsibility, the privilege,
the right and prerogative of the
Leader of the Ruling Party, the Prime
Minister, to ask for the dissolution ot
the Parliament. There is no other
way in which dissolulion of Parlia-
ment can be had. He has very right-
ly said that his resolution is contrary
to Parliamentary democracy—all the
words that fell from his lips were the
words of wisdom. He was in a frame
of mind when the truth came out nat-
urally from his lips. That is why he
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has not been able to demolish the
undemolishable case.

Another pont that 1 want -to mzke
is this. It is a peculiar casc {hat ex-
cept for one gentleman, that is, Mr.
Janeshwar Mishra of Allahabad, no-
body either from the Congress gide or
from the other side has supported
this Resolution. Shri Jagannathrao
Joshi said that Prof. Guha's state-
ment of the present position is cor-
rect but the remedy that he suggest-
ed is not correct at all. Unfortunate-
ly, if the operative part of the Pro-
fessor’s resolution goes, the resolution
also goes. Shri Madhu Limaye who
belongs to his party is very near to
him politically. But, what did he say?
He tried to make out a very strong
case, apparently. fo- him. But, he
also goes. Shri Madhu Limaye who
solution wag capable of improvement
in its phraseology. What we are
concerned with however, is the Re
solution as it is placel before tbs
House, in the language in which he
has drafted it. I take it thus, that
Shri Limaye also is not happy with
the Resolution; he has not - supported
him. Our friend from D.MK. was
speaking in Tamil language and ex-
cept for two o- three words, T did not
understand his speech. So, I sought
the help of the gadget for interpre-
tation. The hon. Member repudiated
all the main ideas that have teen put
out by the mover and he has openly
opposed to the Resolution. The Re-
solution was not supportel even by
the Jan Sangh nor of course, by the
Congress Party. That is why I be-
gan by saying that it is a very unfor-
tunate watste of valueable public time.

Then, theve ~ is the CP.I. Shri
Madhukar appreciated the earlier
part of the resolution. He has treat-
ed Shri Guha with vespect but in the
final assessment of the Resolution, he
has opposed it strongly.

PROF. MADHU DANDAVATE: It
was opposed even by Shri Mavalankar.
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SHRI UMA SHANKAR DIKSHIT:
That is also very important becausc
Shri Mavalankar has rarely found
himself on the side of our party. With
his intellectual stature and his public
position as a young man with a fut-
ure life, he would not say any just
for saying it. If he has found holes
all round in the Resolution, there
must be something very very wrong
in that Resolution.

N wem fEg@  oEod
(=fagz) : st WaEF T
t fs m-oRfa wedde ¥ {fedden
T T FAT |

st Suniwc]] fefewa : AT wrd
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Now, Prof. Guha has made another
criticism. I am not trying to cri-
ticise Jayaprakash ji but it gives me
a brief opportunity to refer to an im-
portant subject. He has accused us
that we are maligning Jayaprakash ji
by saying that he is trying to bring
fascism into the country. We do not
say he is literally trying to bring
fascism. He is not a Hitler or a
Mussloni that he can take over the
Government of the country. But what
will be the logical conclusion of the
efforts which Shri Jayaprakash is
making, if they succeed. That is the
main point for Mr. Samar Guha to
answer. I would beseech him to give
his very mature consideration to the
points I am submitting. J. P. wants
dissolution of the assemblies. Nobody
has asked for dissolution of the Lok
Sabha—neither Jayaprakash ji—with
the solitary exception of Shri Samar
Gubha.

As regards the dissolution of the
assemblies the question is, supposing
these Assemblies are dissolved one by
one, then elections will take place.
May be Congress may get a little less
or a little more support. There may be
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some variation in strength but then
how does the crisis get resolved—the
great crisis he has described? Will it
be resolved? Our friends have said
that they will go on having disolu-
tion after dissolution until the millen-
nium dawns on the country. This is
the history of politics in the country
that between two general elections by-
elections are very erratic and very
often the ruling party does not get
majority. (Interruptions).

Now if we go on holding elections
and the Assemblies go on dissolving
one by one, then, even if Parliament
is not dissolved, what kind of a
party or Government will be there
surviving in this country? Who will
rule the country? Don’t you think that
when matters come to such a pass,
either from the left or from the right
some kind of a force will emerge out
of such enarchy? What will it be? It is
more likely that it would be from the
right, and Shri Guha might be dis-
appointed in that case.

Shri Atal Bihari Vajpayee is not
taking serious. part in the agitation
although Jayaprakash ji relies on his
pary very much. In his very famous
speech which he delivered on the 5th
June, Jaiprakashji saig “there is only
one party which has promised to give
100 volunteers every day.” He also
said, “I am deliberately not mentioning
the name lest other parties should
misunderstand ang get angry.” Though
he did not say openly, he really meant
‘Jan Sangh’. I stil hold my friend
Shri Japaprakash, in high esteem. It
was very wise on his part lhat he did
not want to disclose the name but the
only party which was supporting him
was ‘Jan Sangh’ of which Mr. Atal
Bihari Vajpayee is an eminent leader.
1 do not know how far J. P. is right in
depending upon thig force. Shri Atal
Bihari Vajpayee is one of the eminent
politicians in this country. I will not
say that Jan Sangh has its own axe to
grind but they do have their own poli-
tical purpose to serve, of course, for
the national cause in the ultimate
analysis.

Lok Sabha (Resl.)

18.00 hrs.
I doubt very much whether Jaya
prakashji anq Shri Atal Bihari

Vajpayee and his party will come to an
agreement with each other. There is a
big gulf, the gulf of an ocean between
them. Where it will ali lead to, I leave
it to the imagination of intelligent and
the discerning people.

It is in that sense that I would like
to impress upon Prof. Guha one aspect
of Jaya Prakashji's movement. He
now says that at present he is not
thinking interms of a partyless demo-
cracy. I wish he had defined partyless
democracy and convinced us of its
superiority over parliamentary demo-
cracy. We could then have perhaps
better understood the significance of
his programme of repeated dissolutions
followed by repeated elections.

Actually, he wanteq first the legisla-
tors of the Opposition parties to resign
from the Bihar Assembly, because
Jaya Prakashji came to Bihar with
some of his young friends from Guja-
rat with that slogan, ‘what happened
in Gujarat first will now happen in
Bihar’. It was the Member of the Op-
position parties who were pressurised
to resign, first of all, following the
example of Gujarat. In my opinion. in
doing so, he made the mistake of his

life. Largely, the members of the
opposition parties did not agree to
resign from the Assembly. Because

they did not see any future for them-
selves in the programme of mass
resignations from the Bihar Assemb~
ly. Then, he was asked ‘If candi-
dates are to be set up, who will
select the candidates?” and he
replied ‘the Yuva Sangharsh Samiti’. I
am open to correction, but a well
known leader of the Congresg (O) said
‘If I have to be selected by these young
people, and probably one of his own
relatives may be there somewhere—I
would much rather be selected by Shri
Ashoka Mehta or somebody else. -
PROF. MADHU DANDAVATE: Let
him excuse me for the intetrugption.
The entire discussion is on Shri Jaya
Prakash Narayan on both sides. Un- .
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fortunately, Jaya Prakash Narayanj!
has been brought into the discussion
on both sides.

MR. CHAIRMAN; We bave reached
‘the six o'clock limit. = Is it the
pleasure of the House that we sit
until this non-official resolution is
disposed of?

SOME HON. MEMBERS: Yes.

DR. SARADISH ROY (Bolpur):
And the next resolution introduced.

SHRI UMA SHANKAR DIKSH'T.
I have nothing much more to say.
The point is this. I am not replying to
Shri Jaya Prakash Narayan. Prof.
Madhu Dandavate may kindly listen
to me.

PROF. MADHU DANDAVATE: 1
have no grouse on that score. He can
refer to him. But he has started with
the biography of Shri Jaya Prakash
Narayan, first he was a communist
then he has said how he left politics
and all that. Is that all necessary for
discussing this resolution?

‘SI'IRI BHAGWAT JHA AZAD: Shri
Samar Guha had meationd that, and
bhe said that he was a champior. and so
on.

PROF. MADHU DANDAVATE:
Right from AICC to Parliament, there
is only the ghost of Shri Jaya Prakash
Narayan on his mind.

SHRI UMA SHANKAR DIKSHIT:
Shri Madhu Limaye and Professor
Guha both made one point, which has
been repeated from time to time in
this House ag well ag outside.

AUGUST 2, 1914
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to accept 100 Rupee
Notes (State.)

18.07 hrs.

STATEMENT RE. REPORTED REFU-
SAL BY BANKS TO ACCEPT 100
RUPEE CURRENCY NOTES

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
Mr. Speaker, Sir, I wish to make a
statement on the reported refusal by
banks in Lucknow 1o accept 100/-
rupee currency notes. Enquiries from
Kanpur Office of the Reserve Bank
reveal that on Monday last there was a
scare in Kanpur that 100/- rupee notes
might not be accepted by the banks
and there was an unusual rush at the
counters of the Kanpur Office of the
Reserve Bank of India. All notes were
exchanged across the counters and
the scare subsided. There were g news
item in a local paper reporting the fact
of the scare and also reporting that a
certain series of 100/- rupee notes not
being exchanged by the banks. A
contradiction was issued by the
Manager, Reserve Bank of India,
Kanpur. It is reported that during the
last 2-3 days there was a similar scare
in Allahabad as well as in Lucknow.
Banks are accepting for deposit and/
or exchange all denominations of notes
including 100/- rupee notes being ten-
dered across the counter.

18.08 hrs.

RESOLUTION RE: FRESH ELEC-
TIONS TO LOK SABHA-—contd.

SHRI SAMAR ‘GUHA (Contai): 1
admit my Resolution is not a well-
contained one in the sense I wanted to
put it. But I would inform you that
when I had put in a longer Resolution,
there was a lot of opposition from the
side of the ruling party and as a result,
1 had to agree to cut the size of my
Resolution and put it to a certain
extent not so logically as I wanted to.

I did not expect any better response
or any better reaction either from the
side of the ruling party or from the
side of many of the Opposition parties,
I Know that my resolution will act like
a bull in a China shop. I know that the
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ruling party particularly having re-
mained in the seat of administration
and enjoyed power fur 27 years has
naturally developed a vested interest,
and out of it has developed a psycho-
logy of power and out of that psycho-
logy of power it has develcped a psy-
chosis of power also. Whenever there
is a challenge to their power, a chance
of their being denuded of that power,
I can understand their reaction to it.
It is that reaction that I have heard in
the speeches of almost all friends here,
including some of the speeches of the
Opposition members. Because, in an
indirect way the Opposition also shared
that kind of power which is called
status quoism. I quite knew that my
resolution would act like a bull in
China shop. That -eaction is there.
I am not afraid of that. I expected
that there would be a little heart
searching here and outside also, whe-
ther the condition is not explosive
and whether people have not become
exasperated and whether the situation
1s not ripe for a revolution.

283

I have committed a sin of quoting
Lenin. I want to commit another sin.
What happened when Lenin returned
to Leningrad, then Petrograd, at the
time of Russo-German war ina sealed
train through Germany via Helsinki? He
immediately convened a meeting of the
executive committee of Lhe Bolshvik
party and told them: now it is ripe
time for revolution; do not stop even
for a moment. Break thz constituent
Assembly. But even Stalin opposed

Lenin.

SHRI MANORANJAN HAZRA
(Arambagh): That is historically in-
correct. . .. (Interruptions) -

SHRI SAMAR GUHA: The majority
of the executive members oppposed
Lenin and they said that he was living
outside for years and had not under-
stood the reality of the situation. But
Lenin and his devoted wife Krupskya
went underground, toured the country
and convinced party people and then
reconvened the meeting and got his
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resolution passed. That was the sig-
nal for Russian revolutivn. I know
JP's call for total revolution will be
misunderstood by many particularly.
The vested interests ang the ruling
party who have enjoyed, power and
developed a sense of status quoism;
they have forgotten struggle or move-
ment. I know their reaction. But
J. P. has understood that the situation
is ripe for revolution.

My friend who referred to Sarvo-
daya said that Vinobha Bhave op-
posed JP. I wonder wnether he has
seen the remark made by Vinobhaji.
In Hindi he said:

fage @ $xq AT qrozat &
agré A% W & ¢ sgwETw A Gresay
Fom ¥ 3
What is the implication of that?

Our friends talk a lot about people’s
-eaction, about the verdict of the
people. What is the position now? 1
admit that election is the mechanics
of power change in a democratic sys-
tfem. But that is the position of that
mechanics for recording the will of the
people? All of you might have read
a recent article in the Statesman where
in it is stated that a candidate for the
next election to the State Assembly will
have to spend at least Rs. 80,000 and a
Member of Parliament, at least Rs. 5
lakhs. That is the reality. Is there
free and fair election? Is there any
chance for an honest and dedicated
worker. who does not care to sublet his
flat, allotted to him by Parliament?
Where is the political morality? Where
is the concept of patriotism? I csn
cite many more instances. I had told
your Prime Minister in her very face
how your members are talking of
patriotism but have degraded them-
selves. There is no political
morality. ...

AN. HON.- MEMBER: What did she
say?

SHRI SAMAR GUHA: Ask her. I
told her only 15 days ago. The
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mechanics of election hag been vitiated.
There is no scope for an honest member,
for a person who has dedicated him-
self completely for the cause of the
workers. There is no scope fo- a mis-
sionary who has taken politics as his
mission. Gandhiji used to say, poli-
tics is seva. Netaji used to say, poli-
tics is collective sadhana. Politics is
not careerism, job-seeking and self-
gratification for fulfilment of personal
ambition. That is the position we
have reached. Sir, it is very unfor-
tunate.- I am sorry for the way they
have treated my resolution; They
have not gone into the depth of the
ethics I wanted to put forth and what
I wanted to say about people’s power as
against party power.

What is the image we, Membe:s of
Parliament and the Assemblies, have
projected before the penple today?
There lies the vacuum, the lack of
confidence in the present institution
and system of politicx. (Interrup-
tions). That vacuum is the pre-con-
dition for growth of dictatorship, may
be fascism or militarism. That pre-
condition has been coeated in the
country today. That is why I say,
people have lost faith in the present
system of politics. Any rogue of the
ruling party may be returned by
manipulation of the administration.
by money.

SHRI SAMAR GUHA: Not here;
galpur): Did you say ‘rogue’?

SHRI SAMAR GUHA: Not herg;
may be outside (Interruptions). Sir,
they have not understood me at all
Whether they are members of the rulk
ing party or members of the opposi-
tion, people have lost faith and that is
the greatest danger for the country.
By rigging, by booth-capturing, by
having money from big business house,
whatever may be the attitude or the
will of the people, that will can be
manipulated, and channelised. Hats
off to that officer who was in charge of
the bye-election in Gaighata constitu-
ency in West Bengal recently. He had
the guts to report that in 11 booths

there wag booth capturing. T raised the
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matter in this House and I wrote to
the Election Commissioner, who en-
quired into jt. After a thorough en-
quiry, the conclusion was that there
have been rigging, booth-capturing
and violence in 11 polling booths of
Gaighata. This was the first time
that this admission was made that
such a thing has happened. It has
happened, it is happening and it will
happen in future. The present poli-
tical system is such that the majority
verdict of the majority of the people
is not being, given any consideration
in the present system of political
functioning. !

This is one of the reasons why the
people get agitated, frustrated that
their votes are being abused. I am
raising a fundamental issue. The ques-
tion is not whether it will be propor-
tional representation. The question is
whether the ruling party has the ver-
dict of the people, the majority ver-
dict of the people in the Assemblies
and in Parliament. That is the basic
question that has to be gone into, it
is the specific question which has to
be gone into.

My young friend challenged me why
I did not resign. I do not know if they
consider me as a political worm or a
political crook indulging in political
gimmickry. I have thought over the
issue seriously before raising this re-
solution. I may say for the knowledge
of my friend that in the 1971 elections,
when you had a windfall victory, in
my constituency I got 1,43,000 votes
while the ruling Congress candidate
got only 36,000 votes and the Congress
candidate forfeited his deposit. I did
not take it as a matter for pride or
arrogance. It is the blessing of the
people, the affection of the people. 1
was overwhelmed by that, If the posi-
tion is reversed in the next elections,
I do not care. If I have anything in
me, even if the whole world goes
against it. I will go on saying what I
feel as dictates of my conscience as
right and I will not care for any op-
position. If one has a right to say
what he feels, I exert that right.
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About my resignation, some other
Members also raised it. My friends
are acquainted with the word critica-
lity. In 2 nuclear power plant nuclear
fission reaches criticality prior to the
stage of an explosion. When the poli-
tical situation will reach that stage of
criticality, when the suffering of the
people will reach that criticality of
people’s revolution, I will be the first
man to resign.

Lastly, Jayaprakash Narayan is be-
ing discussed everywhere. JP is now
the red rag before those- who have en-
joyed power for 27 years. JP has
thrown a challenge to them. He is the
symbol of Indian people’s aspiration,
he is the symbol of the struggle, he is
the symbol of the rise of the people.
I feel that the movement of JP is very
necessary at this critical hour of our
nation.

MR. CHAIRMAN: I want to know
from the hon. Member whether he is
withdrawing his resolution?

SHRI SAMAR GUHA: No.

MR. CHAIRMAN: In that case, 1
will first put the amendment moved by
Shri Samar Guha to his own resolu-
tion to the vote of the House.

The amendment was put and negatived.

MR. CHAIRMAN;: Now I put the
original Resolution moved by Shri
Samar Guha to the vote of the House.

The question is:

“In view of an unprecedented
national crisis developing in
the country leading to spon-
taneous upsurge of the masses
against the present adminis-
trative set up, this House
urges upon the Covernment
to advise the President of
India to dissolve the present
Lok Sabha anq set up
an All Parties’ Care-taker
Government to hold fresh elec-
tions for Lok Sabha within
two months of the formation
of such Government as
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measure for restoration of
patriotic and democratic faith
of the people for building an
egalitarian society in India.”
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The motion was negatived.

18.27 brs.
RESOLUTION, RE: AGRICULTURAL
LABOUR
SHRI GADADHAR SAHA (Bir-

bhum): I beg to move:—

“This House notes with concern
that the landless labour and the poor
peasantry who constitute 70 per cent
of the rural population are in acute
distress due to absence of effective
and genuine land reforms, lack of
job opportunities, abnormal rise in
prices of essential commodities and
other social and econimic injustice
and recommends that—

(a) adequate job opportunities for
them be created with regulated
working conditions;

a reasonable minimum wage
rate to meet their daily neces-
sities be fixed and effectively
implemented;

(b)

supply of food -‘and essential
commodities at subsidised
rategs be guaranteed to them;
and

(c)

(d) effective and genuine land re-
forms throughout the coun-
try be made without any fur-
ther delay.

MR. CHAIRMAN: As per Direction
9A Shri Gadadhar Saha’s Resolution
regarding agricultural labour which
he has moved now will automati-
cally be carried to the next day.

The House stands adjourned to re-
assemble again at 11 A.M. on Monday.

1828 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, August
5, 1974/Sravang 14, 1896 (Saka).

N/S—6-9-T4—978.
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